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LOK SABHA

em——

Friday, September 6, 1974/Bhudra 15,
1808 (Saka)

rs——

The Lok Sabha met gt Eleven of the
Clock

[MR Spraxer mn the Chair}

ADJOURNMENT OF THE HOUSE

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have written to you..
(Interruptions), The business of the
House should be adjourned to enable
the Business Advisory Conimittee to
meet so that the agreed business of
the House can be adopted (Interrup-
tions),

MR. SPEAKER. What bas happened
to you? All of you please sit down,

T it shre ware fag (Sa<T) - wew
wEtew &9 o) agi g ueATgE d 9w &
% az7 ¥ WAy wo gd @ A (R
¥ 1w WY ¥ e wEar F w9igd
IR NSAT A AA FTHE WA FL
faar §. . . (wewwmr) . .. 4@ 9T @wd
g farere ey wifigy 1 (wowmmr)

SHRI §. M. BANERJEE (Kanpur):
I have given notice of an adjournment
motion on the beating of atudents and
teachers., .

MR. SPEAKER: Kindly sit down.
Have some patience. Do ot do it
everyday.

2

WA § o oy e )
W sw A s g a1 w9, g Y qE
F2 1@ Y WM MA Y T
g eEet ' w1 foar & 0y

I have received a still greater number
of motions today. I kept on studying
all these till midnight and in the
morning so many others came. When
I came to my room, there were still
others lying on my Table. They have
become a nightmare to me,

May I say this? There is only one
more day left apart from today, that
is, tomorrow. Instead of wrangling in
all these motions, let us come to some
agreement

PROP., MADHU DANDAVATE
(Rajapur): How many kilograms of
motions are there? Instead of going
on in this House like this, I think we
should do something. There are only
two days left. I do not want that this
should be treateq as a precedent for
the future. In view of the extra-
ordinary situation, I am very keen
that some way should be found. So
far no solution has come tc me up to
this time and I think we should meet
in the Business Advisory Committee
and again try to solve the matter to
which I invite party leaders also,
besides the Members,

it wrer fagrdt wrelelt : (sarfere)
ww ot sftfen g€ oY w1 Qe Ay
forart wiifis wowr et gt & fs ot
n fref I

o o ;. wTd gud @ ek
et frewar § ar wdt

Till this morning I have not got any
concrete thing,
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oft wy form® (aiaT) : @ o

-

WOAT A F &7 | (WAww)

MR. SPEAKER: Please do not load
your guns. Do not use the triggers;
do not use your guns yet. Let them
lie as they are. He has got his rules
book; this hon, Member has got some
book and the other there has got the
Congtitution and that gentleman has
got Xaul and Shekdher. They are all
showng it to me. If you are here you
can see it from all the sides. I think
that we should try to hammer out
something without these books which
do not help.

SHRI S, M. BANERJEE: It is for
you to take a decision; the Govern-
ment does not agree,

MR, SPEAKER: If we meet we may
discuss this.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU
RAMAIAH): 1 entirely agree with
your suggestion. We can adjourn for
& little while and meet agzam. In the
meanwhile all the Leaders could be
called.

MR. SPEAKER: Shall we adjourn
for an hour. The Business Advisory
Committee Members and the Leaders
will immediately meet in mv commit-
tee room. We adjourn now and re-
assemble at 12,15,

SHRI ATAL BIHARI VAJPAYEE:
Will the Leader of the House be
there?

SHRI K, RAGHU RAMAIAH: Not
necessary. .. (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
Why not? It is an extrasordinary
situation. You are adjourning the
House,

MR. SPEAKER. We adfourh now
and meet again at 12.16 pm.

SEPTEMBER 6, 1074

Re. Business of the 4
House

1110 hrs,

The Lok Sabhe then adjourned Hil
Fifteen minutes past twelve of
the Clock.

12.20 hrs,

SECRETARY-GENERAL: Hon,
Members, the meeting of the Business
Advisory Committee is still going on.
The hon. Speaker has told me that the
House will meet at 12.45 hrs.

v

The Lok Sabha re-assembled at Forty-
five minutes past Twelve of the
clock.

[MR. SPEAKER in the Chair]
RE: BUSINESS OF HOUSE

MR. SPEAKER: Hon, Members, I
have to inform the House that at the
sitting of the Business Advisory Com-
mittee held today, it has beep agreed
that during the remainder of the cur-
rent session only the following items
of Government and other business
would be transacted by the House and
the time allocation therefor will be as
shown against each:—

(1) Further discussion 1} hours
on Oil Industry (De-
velopment) Bill

(2) Further discussion
and voting on the
Supplementary De-
mands for Grants
. (General)

(3) Resolution regarding
Gujarat Proclama-
tion

(4) Interest-tax Bill

(5) Payment of Bonus
(Amendment) Bill

(6) Esso (Acquisition of
Undertakings in
India) Amendment
Bil.

1 hour

3 hours

2 hours

1 hour

1 hour

(7) Delhi Sikh Gurud- 1 hour
wargs (Amendment)

an,
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House

(8) Supplementary De-
mands for Grants
(Railways)

(9) Submissions by
Members regarding
various matters on
7-9-74.

(10) Motion yegarding
Parhamentary probe
into signatures by
Members regarding
issue of licences to
be moved by Shn
Atal Bihan1 Vajpayce

SHRI JYOTIRMOY BOSU (Ciamond
Harbour)- You have kindly given con-
sent to my motion. Whether this will be
discussed in this session or 1in the
next session. Have you admitted it

1 hour

4 hours

for discussion? You were kindly
agreeable to mediate....

MR. SPEAKER® I have 1just ad-
mitted that,

SHRI JYOTIRMOY BOSU: Whether
it will be discussed n this session or
next session. They can give me one
minute 1 may be permitted to move
my motion This 1s for your kind
consideration,

MR SPEAKER. All of vyou
there. You will also be speaking.

The Committee have recommended
that 1n order to complete the ahove
business, the House may sit also on
Monday, the 9th September, 1974.

are

The Committee have further recom-
mended that no Adjournment Motions
or Privilege Motions or any other
business may be taken up during the
remainder of this Session.

I will say that the Chair will be
very strict in keeping to the time-
schedule. The moment the time al-
lotted ig over, everything will be fin-
1shed and the gquestion put.

The questiop is:

“That the recommendations made
by the Business Advisory Commit-
tee be agreed to by *he House.”

The motion was odopted.

Papers Laid 6

a !

8 hourg '=12.47 hrs.

PAPERS LAID ON THE TABLE

ReporT oF INQUIRY COMMISSION ON

COLLAPSE OF TWO SPANS SAFDABJUNG

FLYOVER AND MEMORANDUM OF ACTION

TAKEN THEREON AND GUJARAT GOVERN-

MENT ORDERS UNDLR (GUJARAT VACANT

LANDS IN URBAN AREAS (PROHIBITION
OF ALIENATION) AcT, 1972

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI B, SHAN-
KARANAND):. On behaif of Shri
Bhola Paswan Shasgtri, I beg 10 lay on
the Table—

(1) A copy each of the following
documents (Hind1 and Enghsh
versions) under sub-section
(4) of section (4) of section 3
of the Commissions of In-
Quiry Act, 1952:—

(a) Report of the Commission of
Inquiry on the collapse of
two spans. (under corstruc-
tions) of the Safdarjung
Flyover on 9-1-1974

(b) Memorandum of Action
taken on the Report, [Placed
in Library. See No. LT-8388/

74].
(11) (a) A copy each of the follow-
ing Gujarat  Government

Orders under sub-section (4)
of section 7 of the Gujarat
Vacant Lands in Urban Areas
(Prohibition of Alienation)
Act, 1972, reaq with clause
(e)(ni) of the Proclamation
dated the 9th Februarv, 1974
issued by the President in
relation to the State of
Gujarat:—

(1) Order No. VCT-2373-79592-V
dated 22-7-1974 in the case
of Samarpan Cooperative

. Housing Society Limited,
Porbandar,

‘ (2) Order No. VCT-1474/41336-V

Fj dated $0-7-1374 in the case

} of Hriday Apartment Co-
operative Housing Society
Proposes, Ahmedabad.
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(3) Order No, VCT-2474/43207-V
dated 31-7-1974 in the case
of Suchita Cooperative
Housing Society Limited
Anand,

(4) Order No. VCT-3073/28043-V
dated 5-8-1974 in the case
of Bharat Housing Corpora-
tion, Surat.

(5) Order No. VCT-2872/71254-V
dated 9-8-1974 in the case
of Sthanakvasi Vanik Jamn.

(6) Order No. VCT-1473-13978-V
dated 9-8-1974 in the case
of Yashpal Apartment Co-
operative Housing Society
Limited, Ahmedabad.

(7) Order No. VCT-2474/11213-V
dated 9-8-1974 in the case
of Sale of land admeasur-
ing 2A-25GS, of S. No. 802
of village Samarkha Taluka
Anand,

(8) Order No. VCT-1774/45063-V
dated 13-8-1974 in the case
of Smt. Takhaben Rana
Amed, Sale of Land ad-
megasuring 2723 sq. yds. out
of S. No. 532 of Baroda.

(9) Order No, VCT-SR-123/173
dated 23-7-1974 in the case
of Vasant Industrial Co-
operative Society Limited,
Ahmedabad,

{10) Order No. VCT-SR-171/74
dated 26-7-1974 in the case
of Neptune Towner Shop-
ping Centre Owmer’s Asso-
ciation (Proposed), Ahmeda-
bad.

(11) Order No, VCT-SR-26-32/72,
dateq 26-7-1974 in the case
of Shri Govind T. Swami
and Other, Ahmedabad.

12) Order No, VCT-SR-61, dated
29.7-1974 in the case of
Asgociated Textile Engi-
neers Private Limited
Bombuy.

EEFTEMBER 8, 1074
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413) Onder No. VCTISR/184/73,
dated 2-8-197¢ in the case
of Shri Harijibhai Shobha-
bhai of Devedi Taluka,
Descroi.

(14) Order No, TNC/VCT/SR-
181 dated the 24-7-1974 in
the case of Mohanlal Ran-
chhoddag Patel of Petlad.

(15) Order No. TNC/VCT-SR-85,
dated 25-7-1974 in the case
of Shri Petlad Ganj.

(16) Order No. TNC/VCT/SR-
215 dated 30-7-1874 in the
case of Babubhai Mahiji-
bhai.

(17) Order No. VCT/SR/258
dated 21-7-1974 in the case
of Shrimati Hargangaben
Ishwarlal, Surat.

(18) Order No. VCT/SR/377,
dated 22-7-1974 in the case
of Kamrej Vibhag Fruit and
Vegetables Cooperative So-
ciety.

(19) Order No. VCT/SR/376,
dated 26-7-1974 in the case
of Amar Engineering Works
Burat.

(20) Order No, VCT/326/74.
dated 2-8-1974 in the case
of Mahadevnagar Industrial
Cooperative Housing So-
ciety Limited, Surat.

(21) Order No. Land /W8-2015,
dated 6-8-1974 in the case
of Shri Chandrakant Gord-
nandas Desal, Dahod,

(22) Order No Vacant Land Case
No. 35 dated 25-7-1974 in
the case of Virani Fasteners
ang Bolts Private, Limited,
Rajkot,

(@28) Order No. VCT/SR-61/74.
dated 27-7-1974 in the caee
of Shri Kashibhai Govind-
bhai Patel of viltage Dumad
Tulka Baroda.



9 Puapers Laid

(24) Order No. VCT/SR-Misc.
15/74 dated 31-7-1974 in the
case vf Lt. Colonel Saiyad
Badruddin of Baroda.

(b) A statement (Hindi and En-
glish  versions) showing (1)
reagons for delay 1 laying
the above orders, and (it) for
not laymng the Hind: versions
thereof.

{Placed wn Library. See No LT-
8389/74 )

REVIEW AND ANNUAL REPORT OoF COCHIN
REFINERIES LTD. FOR 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) 1 beg to lay on the Table a
copy each of the following papers
(Hind: and English versions) under
sub-section (1) of Section 619A of the
Companies Act, 1956 —

(1) Review by the Government on

the working of the Cochin
Refineries Limited, for the
year 1972-73,

(2) Annual Report of tne Cochin
Refineries Limited, for the
year 1872-73 along with the
Audited Accounts [Placed
wn Labrary. See No LT-8385/
74}

STATEMENT T¢ GUARANTEFS GIVEN
UNDER GUJARAT STATE GUARANTTES
Acr, 1963

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R. GANESH) I beg to lay on the
Table a statement (Hindi and English
versions) of Guarantees given by the
Gujarat Covernment under the
Gujarat State Guarantees Act, 1968,
under sub-section (2)(a) of section 2
of the sald Act, read with clause (c)
(i) of the Proclsmation dated the 8th
Pebruary, 1874 issued by the Presi-

BHADRA 15, 1806 (SAKA)
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dent in relation to the State of
Gujarat. [Placed in Library. See
No, LT-8390/74.]

GOVERNMENT'S DECISIONs ON TARIFF
CoMMmiIssIoN REPORT (1974) oON
REVIEW oF DYESTUFFS INDUSTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) I beg to lay on the
Table a copy of the Government
**Resolution (Hindi and Xughsh ver-
sions) No 12(2) Tar/74, dateq the 3rd
September, 1974 nolifying Govern~
ment’s decisions on the recommenda-
tions of the Report (1974) (f the Tanff
Commussion on the Review of Dye-
stuffs Industry, under sub-section (2)
of section 16 of the Tariff Commussion
Act, 1951 [Placed n Library. See
No. LT-8391/74,}

RFVIEW AND ANNUAL REPORT OF METAL

Scrap TraDpE  CORPORAIION LD,

CALCUTTA FOR THE YLAR ENDED THE
30TH SEPTEMBER, 1973

SHRI B SHANKARANAND: On
behalf of Shr1 Subodh Hansda,

I beg to lay on the Table a copy
each of the following papeis (Hindi
and Enghsh versions) under sub-
section (1) of section 618A of the
Companies Act, 1956: —

(1) Review by the Government
on the working of the Metal Scrap
Trade Corporation Limited, Cal-
cutta, for the year ended on the
30th September, 1973

(2) Annual Report of the Metal
Scrap Trade Corporation Limited,
Calcutta, for the year ended on
the 30th Septembrer, 1978 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT-
8392/74.1

wemaport was 1l Un the Teble on 34-8-T4.
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REVIEW AND ANNUAL REPORT OF
Scoorers INpia L1p., LUCKNOW FOR
THE YEAR ENDED THE 318T MARCH, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): I beg to lay
on the Table a copy each of the fol-
lowing papers (Hindi and English
versions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of the Scooters India
Limited, Lucknow, for the year
ended on the 81st March, 1973.

(i1) Annual Report of the Scoo-
ters India Limited, Lucknow, for
the year ended on the 31st March,
1973 along with the Audited Ac-
counts and the comments of the
Comptroller anq Auditor General
thereon. |Placed in Library. See
No. LT-8393/74].

STATEMENT 7e. ALLEGED MANHANDLING
OF SHRT SamsuL HaQue, MULA
MEGHALAYA BY B.S.F. PERSONAL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SBRI F H.  MOHSIN): I beg to
lay on the Table, in response to
the matter under rule 377 raised
by Sarvashri B. K. Daschowdhury
and S. M. Banerjee in the House
on b5th August 1974, a statement
(Hindi and English versions) re-
garding alleged manhandling of Shri
Samsul Haque, M.L.A.,, Meghalaya by
B.S.F, personnel. [Placed in Library.
See No. LT-8394/74].

EmpLovEES’ P.F. (SIXTH AMENDMENT)
ScHEME, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): I beg to lay on
the Table—

(i) A copy of the Employees’
Provident Funds (Sixth Amend~
ment) Scheme, 1874 (Hindi and
English versions) published ip Ne-

Message from 12
RS,

tification No. G.S.R. 871 in Gazette

of India dated the 10th August, 1974,

under sub-section (2) of section 7

of the Employees’ Provident Funds

and Family Pension Fund Act, 1952.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Notifica-
tion. [Placed in Library. See No.
LT-8386/174].

STATEMENT re, NON-IMFLEMENTATION OF
ASSURANCES GIVEN IN REPLY TO USQs
Nos. 3791 AND 3792 DATED 8TH DECEM-
BER, 1970 ON GRAMOPONE CO. OF INDIA
AND PRICE OF GRAMOPHONE RECORDS

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table a statement giving reasons for
non-implementation of the assurance
given by the Deputy Minister of In«
dustrial Development in reply to Un=-
starred Question Nos. 3791 and 3792
dated the 8th December, 1870 regard-
ing Gramophone Company of India
and price of gramophone records res-
pectively. ([Placed in Library. See
No. LT-8387/74].

P

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have {e report the following message
received from the Secretary-Gencral
of Rajya Sabha:—

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at
1ts sitting held on Wednesday, the
4th September, 1974, adopted the
following motion in regard to the
Adoption of Children Bill, 1972:—

“That this House do recommend
to Lok Sabha that Lok Sabha do
appoint a member of Lok Sabha
$o the Joint Committee of the
Houses on the Adoption of Child-
ren Bill, 1872 in the wvacancy
caused by the resignation of

Swpimati,  Bhggeavi |, Thapkappen
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from the membership of the said
Joit Committee and communi-
cate to this House the name of
the member so appointed by Lok
Sabha to the Joint Committee.”

I am to request that the concur-
rence of the Lok Sabha in the said
motion and also the name of the
member of the Lok Sabha appoint-
ed to the Joint Committee may be
communicated to this House.’

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR, SPEAKER: The Committee on
Absence of Members from the sittings
of the House, in their Sixteenth Re-
port, have recommended that leave
of absence be granted to the following
Members for the periods indicated
against each:

(1) Shr; Bishwanath Jhunjhun-
wala—20th April to 10th May,
1974 (Tenth Session).

(2) Shrimati Krishna Kumari—
22nd July to 7th September, 1974
(Eleventh Session).

(3) Shri B. R. Bhagat—22nd
July to 14th August, 1974 (Eleventh
Session).

(4) Shri  Rasiklal Parikh—22nd
July to 7th  September, 1974 (Ele-
venth Session).

(5) Shri Dattajirao Kadam—22nd
July to 7th September, 1974 (Ele-
venth Session).

(8) Shri A, K. Gopalan—22nd
July to 7th September, 1974 (Ele-
venth Session).

(7) Shri Rajagopalarad Bodde-
palli—22nd July to 5th August,
1974 (Eleventh Session).

(8) Bhri Fatehsinghtao Qatkwad
~—3rq April tp 10th May, 1974
(Tenth Sédsion) and 22nd July to
:ilt‘h Migust, 187¢ (Eleverith Bes-

on). X

BHADRA 15, 1896 (SAKA)
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(9) Shri Biddika Satyanarayana—
8th April to 10th May, 1974 (Tenth
Session) and 22nd July to 15th
August, 1974 (Eleventh Session).

Is it the pleasure of the House that
leave as recommended by the Com-
mittee may be granted?

HON, MEMBERS: Yes.

MR. SPEAKER: The leave is grant.
ed. The Members will be informed
accordingly.

e

PARLIAMENTARY COMMITTEES
MINUTES

SHRI AMAR NATH CHAWLA
(Delh; Sadar): I beg to lay on the
Table Minutes of the Forty-second to
Forty-fifth sittings of the Committee
on Private Members’ Bills and Resolu-
tions held during the current Session.

SHRI CHANDRIKA  PRASAD
(Balha)« I beg to lay on the Table
Minutes of the Sixteenth sitting of
the Committee on Absence of Mem-
bers from the Sittings of the House
held during the current Session.

COMMITTEE ON GOVERNMENT
ASSURANCES

NINTH REPORT

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I present the Ninth
Report of the Committee on Govern-
ment Assurances

12.52 hrs,

STATEMENT RE: UNPRECEDENT-

ED PRICE RISE AND SCARCITY

OF FOODGRAINS AND OTHER
ESSENTIAL COMMODITIES

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
On behal of Bhri C. Subramaniam,
I beg to lay on the Table a statement
regarding unprecedented price-rise
and seardity of foodgraine and other
essentlal commodities,
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ete, {St)
STATEMENT

The rise in prices of foodgrains and
other essential commodities has been
a matter of great concern to the Gov-
ernment and they are fully aware of
the hardships caused fo the people.
This rising trend in the prices has not
only been persistent throughout the
year 1978, but unfortunately has con-
tinued to remain so during the current
year also. The latest cereals index is
higher than last year by 448 per
cent,

The main reason for the rise in
prices could be attributed to the high-
ly inflationary situation prevailing in
the etonomy coupled with the decline
in the production of foodgraing in the
preceding years. In thig situation the
procurement price of foodgrains also
had to be fixed at a substantially high-
er level to provide necessary incen-
tive for production. Issue prices had
also to be suitably adjusted at higher
levels in order to reduce the burden
of subsidy. A psychology of shortage
had developed in the country, where
in the expectation of a further rise in
prices, there has been holding of
stocks at all levels. There has also
been speculative hoarding by the
anti-social elements.

To meet the increasing demand of
foodgrains about 6.1 million tonnes of
foodgrains were released during the
current year upto end of July, for dis-
tribution through fair price shops.

In order to improve the avail-
ability of foodgrains in the deficit
States, restrictions on the movement
of coarse grains have been lifted and
also movement of wheat on trade ac-
count has been permitted. These steps
have been suitably supported by anti-
hoarding and other regulatory as also
austerity measures so ag to create
condifiong favourable for bringing
some sgtability in the prices of food-
grains. In cooperation with the State
Governments special production pro-
grammes are heing organised to make
the best use of the existing potentials.

’
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Foodgrains are ®iso being imported
to meet the requirements of the pub-
ic distribution system. In addition
several anti-inflationary measures in-
cluding gelective contro]l over Bank
credit have also been adopted.

As regards sugar, it is being distri-
buted through fair price shops on a
uniform retail price through out the
country, to cater to the essential re-
quirements of the domestic consumers.
In case of Vanaspati because of high
prices of edible oils, the production as
well as the availability has suffered.

The Government is fully aware of
the gravity of the situation and is
determined to take all possible mea-
sures that may be necessary, to meet
the gjtuation.

it geR R WA (q3AT) : oA
TR, YA AgT ¥ Y gFTeq faar §
I 9T F T FAqad HIAT AGATE | A
fora #< faar §1 T8 92N WA awaAsy
F19g 3, frew 3T A fRATT T I@H |

W WHEY A AR 9 A

12,53 hrs.
ADOPTION OF CHILDREN BILL

CONCURRENCE IN RECOMMENDATION OF
RAJYA SABHA TO APPOINT MEMBER TO
Joint COMMITTEE

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARI): I
beg to move:

“That this House do concur in the
recommendation of Rajys Sabha
that Lok Sabha do appoint a mem-
ber of Lok Sabha to the Joint
Committee of the Houses on the
Bil] to provide for the adoption of
children and for matters connected
therewith, in the vacancy caused
by the resignstion of Shrimati
Bhargavi Thankappan and do re-
solve that Shri Bhola Menjhi be
appointed to the suid Joint Comumdi-
tee to fill the vacancy,”
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MR, SPEAKER: The question is:

“That this House do concur in the
recommendation of Rajya Sabha
that Lok Sabha do appoint a mem-
ber of Lok Sabha to the Joint
Committee of the Houses on the
Bil] to provide for the adoption of
children ang for matters connected
therewith, in the vacancy caused
by the resignation of Shrimati
Bbargavi Thankappan and do re-
solve that Shri Bhola Manjhi be
appointed to the said Joint Commit-
tee to fill the vacancy.”

The motion was adopted.

12.5¢ hrs,

FOREIGN CONTRIBUTION (REGU-
LATION) BILL

CONCURRENCE IN RECOMMENDATION OF
RAaJYA SaBHs TO APPOINT MEMFER TO
JoinTt COMMITIEE

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN) On behalf of
Shri Uma Shankar Dikshit, I beg to
move:

“That this House do concur in the
recommendation of Rajya Sabha
that Lok Sabha do appoint a mem-
ber of Lok Sabha to the Joint
Committee of the Houses on the
Bil] to regulate the acceptance and
utilisation of foreign contribution or
hospitality by certain persons or
associations, and for matters con-
nected therewith or incidental there-
to, in the vacancy caused by the
resignation of Smt. Parvathi Krish-
nan and do resolve that Shri
Jharkhande Rai be appointed to
the saig Joint Committee to fill the
vacancy.”

MR, SPEAKER: The question is:
“That this Houu do concur in the
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Committee of the Houses on the
Bil) to regulate the acceptance and
utilisation of foreign contribution or
hospitality by certain persons or
associations, and for matters con-
nected therewith or incidental there-
to, in the vacancy caused by the
resignation of Smt. Parvathi Krish-
nan and do resolve that Shri
Jharkhande Raj be appointed to

the said Joint Committee to fill the
vacancy.”

The motion was adopted.

1255 hrs

DELHI SALES TAX BILL—contd.
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE

(SHRI K, R. GANESH): I beg to
move:

“That the debate on the motion
‘that the Bill to consolidate and
amend the law relating to the levy
of tax on sale of goods in the terri-
tory of Delhi, be taken into consi-
deration’ which was adjourned on

the 1st August, 1974, be resumed
now.”

MR. SPEAKER: The question is:

“That the debate on the motion
‘that the Bill to consolidate and
amend the law relating to the levy
of tax on sale of goods in the
Union territory of Delhi, be taken
into consideration’ which was ad-
Journed on the 1st August, 1974, be
resumed now.”

The motion was adopted,

———

SHRI K. R. GANESH: 1I beg to
move:
“That the Bill to consolidate and

amend the law relating to the levy
of tax on sale of goodsiu the
g::mtetﬂtoeyotmh
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MR, SPEAKER: Has this been al-
ready circulated?

SHRI K. R. GANESH: Yes.

MR. SPEAKER: Now, there is a
motion that it be referred to a Select
Committee.

" No name to be substituted, added

or amended?

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Who are the Members of
the committee?

MR. SPEAKER: Please see list
No. 7.

SHRI K. R. GANESH: I move:
“That the Bill to consolidate and
amend the law relating to the levy
of tax on sale of goods in the
Union territory of Delhi, be referred
to a Select Committee consisting
of 30 members namely, Shri Syed
Ahmed Aga, Shri Shrikrishna
Agrawal, Shri H. K. L. Bhagat,
Shri Bhagirath Bhanwar, Sardar
Buta Singh, Shri Amarsinh Chau-
dhari, Shrimati Premalabai Daji-
saheb Chavan, Shri Y. B. Chavan,
Shri Shanker Narayan Singh Deo,
Shri C. C. Gohain, Shri Madhuryya
Haldar, Shri N. E. Horo, Shri
Chiranjib Jha, Shrimati Subhadra
Joshi, Shri Vikram Mahajan, Shri~-
mati Shakuntala Nayar, Shri Ara-
vinda Bala Pajanor, Shri Birender
Singh Rao, Shri P. V. Reddy, Shri
Arjun Sethi, Dr, H, P. Sharma,
Shri M. R. Sharma, Shri Ramavtar
Shastri, Shri S. M. Siddayya, Shri
Rudra Pratap Singh, Shri Vish-
wanath Pratap Singh, Shri Som-
chand Solanki, Shri R, P. Ulaga-
nambi, Shri Amarnath Vidyalan-
kar; and Shri K. R, Ganesh.
with instruction to report by the
first day of the next session.”

MR, SPEAKER: The question is;
““That the Blll to consolidate and

amimd the Jaw' relating fo the Te

of tax on sale of gbtds &Y thé Unl

4 e .
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territory of Delhi, be relerred to a
Select Committee consisting of 30
members namely, Shri Syed Ahmed
Aga, Shri Shrikrishna Agrawal,
Shri H. K. L. Bhagat, Shri Bha-
girath Bhanwar, Sardar Buta Singh,
Shri Amarsinh Chaudhari, Shri-
mati Premalabhai Dajisaheb Cha-
van, Shri Y. B. Chavan, Shri
Shanker Narayan Singh Deo, Shri
C, C. Gohain, Shri Madhuryya Hal.
dar, Shri N, E. Horo, Shri Chiran-
jib Jha, Shrimati Subhadra Joshi,
Shri Vikram Mahajan, Shrimati
Shakuntala, Nayar, Shri Aravinda
Bala Pajandor, Shri Birender Singh
Rao, Shri P. V. Reddy, Shri Arjun
Sethi, Dr. H. P. Sharma, Shii M. R.
Sharma, Shri Ramavatar Shastri,
Shri S. M, Siddayya, Shri Rudra
Pratap Singh, Shri Vishwanath
Pratap Singh, Shri Somchand
Solanki, Shri R, P. Ulaganambi,
Shri Amarnath Vidyalankar; and
Shri K. R. Ganesh.

with instruction to report by the
first day of the next session.”

The motion was adopted,

CUSTOMS TARIFF BILL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to
move that the Bill to consolidate and
amend the law relating to customs
duties, be referred to a Select Com-
mittee consisting of 30 members,
namely, Shri Rudra Pratap Singh,
Skri Nathu Ram Ahirwar, Shri
Maganti Ankineedu, Shri B. R. Bha-
gat, Shri M. Bheeshmadev, Shri G.
Bhuvarah, Shri Tridib Chaudhuri,
Shri Y, B, Chavan, Shri S. R. Damani,
Shri D. D. Desai, Shri Hiralal Doda,
Shri Dinesh Chandra Goswami, Shri
D. B. Chandra Gowda, $hri P. A.
Seminathan, Shri Hari Singh, Shri C.
Janardhanan, Shri Purushottam Xa-
kodkar, Shri Maharaj Bingh, Shri
Shyam, Sunder Mohapatea, Shri Priya

AL s Kackk Geaon, e B M.



A

21 Bills referred to $.Cs, BHADRA 15, 1896 (SAKA) Bills referred to S.Cs. 22

Patel, Shri Ramji Ram, Shri Maha-
deepak Singh Shakya, Shri 8. A.
Shamim, Shri Rana Bahadur Singh,
Shn Satyendra Narayan Sinha, Shri
Tayyab Hussain; and Shri K. R.
Ganesh

with instructions to report by the last
day of the first week of the next
gession.”

MR. SPEAKER: The question is:

“That the Bill to consolidate and
amend the law relaling to customs
dutres, be referred to a Select Com-
mittee consisting of 30 members,
namely, Shri Rudra Pratap Singh,
Shr1 Nathu Ram Ahlirwar, Shri
Magant: Ankineedu, Shri B. R,
Bhagat, Shri M. Bheeshmadev,
Shri G. Bhuvarahan, Shri Tridib
Chaudhuri, Shri Y. B. Chavan, Shn
S. R. Damam, Shrn D D. Desaj,
Shri Hiralal Doda, Shri Dinesh
Chandra Goswami, Shry D. B.
Chandra Gowda, Shri P. A, Sami-
nathan, Shri Hari Singh, Shri C.
Janardhanan, Shri Purushettam
Kakodkar, Shri Maharaj Singh,
Shri Shyam Sunder Mohapatra,
Shri Priya Ranjan Das Munsi, Shri
Noorul Huda, Shri Kartik Oraon,
Shri H, M. Patel, Shri Ramji Ram,
Shri Mahadeepak Singh Shakya,
Shri S. A. Shamim, Shri Rana
Bahadur Singh, Shri Satyendra
Narayan Sinha, Shri Tayyab Hus-
sain; and Shri K. R. Ganesh,

with instructions to report by the
last day of the first week of the
next gession™

The motion was adopted.

PREVENTION OF FOOD ADULT-
RATION (AMENDMENT) BILL

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): I mowve that this House do
conewt in the recommendation of
Rajya Sabha thet the House do join
in thé Joint Cohiwmittes of tie Motises
on Mu\m Airther t3 ambnd the Pre.

vention of Food Adulteration Act,
1954, made in the motion adopted by
Rajya Sabha at its sitting held on
the 2nd September, 1974 and com-
municated to this House on the 2nd
September, 1974 and do resolve that
the following 40 Members of Lok
Sabha be nominated to serve on the
said Joint Committee, namely, Shri
Achal Singh, Shri Tarodekar Ven-
katrao Babarao, Shri Bhagirath
Bhanwar, Shri Biren Engti, Shri Brij-
raj Singh, Shri V. Shanker Giri, Shri-
mati Marjorie Godfrey, Shri Anna-
saheb Gotkhinde, Shri Madhuryya
Haldar, Shri M. M. Joseph, Kumari
Kamla Kumari, Shr Tulsiram Dash-
rath Kamble, Shri M. Kathamuthu,
Shri A. K. Kisku, Shri A. K. Kotra-
shetti, Shrimati T. Lakshmikant-
hamma, Shri Lalji Bhai, Shri Kumar
Majhi, Shr1 Bhagatram Rajaram
Manhar, Shri Murasoli Maran, Shmn
Prasannbhai Mehta, Shri Mohammad
Yusuf, Shm Mohan Swarup, Shn
Muhammeq Sheriff, Shri Balakri-
shna Venkanna Naik, Shri G. L.
Nanda, Shri Tarkeshwar Pandey, Shri
Prabodh Chandra, Shri Ram Surat
Prasad, Shrimati Maya Ray, Shri M.
Ram Gopal Reddy, Shri Ajit Kumar
Saha, Shri Sangliana, Shr1 Chandra
Shekhar Singh, Shr1 Shankar Dayal
Singh, Shri K. Subravelu, Shri R, V.
Swaminathan, Shri Chandra Bhal
Manj Tiwari, Shri P. Venkatasub-
baiah, and Dr. Karan Singh.

13 hry
MR. SPEAKER: The question is:

“That this House do concur in
the recommendation of Rajya
Sabha that the House do join in
the Joint Committee of the Houses
on the Bill further to amend the
Prevention of Food Adulteration
Act, 1954, made in the motion
adopted by Rajya Sabha at its
gitting helqd on the 2nd September,
1974 and communicated to this
House on the 2nd September, 1074
and to resolve that the following
40 Members of Lok Sabha be nemi-
neht to serve on the said Joist

’
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[Mr. Speaker]
Committee, namely : —

Shri Achal Singh, Shri Tarodekar
Venkatarao Babarao, Shri Bhagirath
Bhanwar, Shri Biren Engti, Shri Brij-
raj Singh, Shri V. Shanker Giri, Shri~
mati Marjorie Godfrey, Shri Anna-
saheb Gothkhinde, Shri Madhuryya
Haldar, Shri M. M Joseph, Kumari
Kamla Kumari, Shri Tulsiram
Dashrath Kamble, Shri M. Katha-
muthu, Shri A, K. Kisku, Shri A.
K. Kotrashetti, Shrimati T. Laksh.
mikanthamma, Shri Lalji Bhai,
Shri Kumar MaJhi Shri Bhagat-
ram Rajaram Manhar, Shri Mura-
soli Maran, Shri Prasanbhai
Mehta, Shri Mohammad Yusuf,
Shri Mohan Swarup, Shri Muham-
med Sheriff, Shri Balakrishna
Venkanna Naik, Shri G, L. Nanda,
Shri Tarkeshwar Pandey, Shri
Prabodh Chandra, Shri Ram Surat
Prasad, Shrimati Maya Ray, Shri
M. Ram Gopal Reddy, Shri Ajit
Kumar Saha, Shri Sangliana, Shri
Chandra Shekhar Singh Shri Shan-
kar Dayal Singh, Shri K. Subra-
velu, Shri R. V. Swaminathan,
Shri Chandra Bhal Mani Tiwari,
Shri P. Venkatasubbaiah, and Dr.
Karan Singh,

The motion was adopted.

13.0 hrs.

OIL INDUSTRY (DEVELOPMENT)
BILL—Contd.

MR. SPEAKER: We take up fur-
ther consideration of the following
motion moved by Shri Dev Kanta
Borooah on the 6th August, 1974,
namely: —

‘“That the Bill to provide for the
establishment of a Board for the
development of oil industry and for
thatlmwletolovyadutyotu-
cise on crude oil and neturel gas
and for matters connected thave.
with, be taken info consideration.”

A

Shri Raja Kulkerni will continue
his speech, 1} hours is allotted for
this. Five minutes for each will be
quite sufficient. It will be guillotined

after 14 hours, Everybody who
happens to be standing will be
guillotined!

Now, Shri Raja Kulkarni—Is he
standing anywhere? No. Absent.
Now, Shri Mohapatra.

SHRI SHYAM SUNDER MOHAPA-
TRA (Balasore): Mr. Speaker, Sir, this
Bill is intended to create a Fund for
helping the exploration of oil as also
helping the petro-chemical and other
allied industries. It will also help the
research and development activities in
this fleld.

India is in vory great need of crude
oil. In 1972, India imported aboul 63
per cent of its total crude oil require-
ments amounting to Rs. 200 crores.
In 1973 it went up to Rs. 500 crores
ond our estimation is that in 1978, it
will be in the neighbourhood of
Rs, 1400 crores. In 1084, it will reach
a fabulous dimension.

Mr. Borooah, the hon. Minister has
decided to bring this Bill in order to
help exploration and also to increase
India’s potential for the production of
crude.

In this connection I would like to
point out that the Malaviya Committee
had already decided to go in for more
and more exploration of oil.

India’s demand is more for crude.
We should have more and more explo-
ration in this fleld. The Arab world,
because of its oil reserve, have become
so rich that probably they have the
strength to purchase the entire world
So, what we have to do ig to go for
intensive exploration to ring out crude.
The whole world is suffering todey
from energy crisis. The money which
the hon. Minister the

of
utilised frulthully in this Seld.
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Sir, Dr. Bhabha, the great scientist,
twenty years ago had sald;

“The world energy problem would
be solved if a method could be found
for generating electricity from the
energy released from thermonuclear
fusion ”’

Fusion research 1s something on which
America 18 now trymng Not only
America but many other developed
countries are also tryyming to get away
from the problems of petrol and are
{rying to evolve some other means by
which they cannot do away with this
menace.

Sir I appes: to the hon Minister
with all dynamism at his command to
evolve this tund for research and ex-
ploration which may lead to the soiu-
tion of this problem in crude oil Sir
exploration and its development is
something and aiding chemical and
other industries 1s another thing I
am trying to suggest what the people
1n some countries did before the Second
World war In Germany and in
Japan—Hitler 1n Germany and Tozo in
Japan—they had gone 1n for the liqund
fuel from the coal This was the
policy of Japan, where Japanese
thought of exploiting coal for liqud
fuel You know Sir that Japan
had conquereq Manchuria—I am
not trymg to support the policy
of the Fascists but I am
only trymg to hint at a pomnt
that with the coal research that we
have in our country, we can probably
gom for the hgud fuel as they did
We too can go in for the coal-based -
dustries and also for the ptroleum-
baseq industries In USA, USSR
and China, they have 80 per cent of
the coal reserves of the whole world
where they have started thinking in
this way So, India, with all the re-
search and development that we have
in the o1l exploration we can g0 m
for the production of fuel oil from
coal We have to change our attitude
In this regard

We should try to solve the crude
problemn as much as we can. Irsq 18

Ol Industry 26
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one of the intimate friends in the
Arab world They have assured us to
help us as far as they can to meet the
requirements of crude o1l of this coun-
try Dr Khena, Secretary-General of
the OPEC came to India and had a
long discussion with our hon Minigter,
Shr: Borooah He had assured us to
help us to the hmit possible But, we
are not aware of the extent upto which
we have been helped My own sub-
mission 18 that 1f we go 1n for the ex-
ploration of crude, I think India has
large reserves we can probably tide-
over the petroleum crisis and with the
funds at our disposal we can help the
scientists and can also help achieving
the technical know-how by our Indian
Engineers 'They will be able to fetch
more and more crude oil

My last submission 1s that side hy
side with the exploration that we do,
we should also make an attempt as to
how to get over the energy crisis The
hon Mmmster may kindly ponder over
this as to whether we can lay stress on
manufacture of hiquid fuel so that, in.
stead of depending on more and more
petroleum based 1industries we can
switch over to a large extent towards
the coa! based industries

oft waatg guTA(TERW)  wew
Wi & @ sawr (fawra) fadus
T AR FTATR |

ur e IuN & famg sragy  wra-
=Ear &1 & wr wiew grErT 0w
IWREY § ) ¥ W g vu-aaEY U
gt ¥ aowt ¥ fag weraead | woRTT
FY T NEA IGT WY ¥ g wwwAr
wifge graiteafasroroen agt faarc
oy w1 feeg e ag Y fer
s faer @ Aw awe § 1 wfafa ¥ dw
Taw & favrw & fog 0w QU wn
vaaea A *Y ST 6T QR fmrar o
Y 48 ¥R ®W@ ¥ gw i v
areafawat 3% § e garg %Y 700 ¥R
T T AR & wwte few A §
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(r wwg war)

arer 3w & a9 34w Wi fewa
IeareY ¥ fawre WY sravawar &) feg
99% A9 Iar fawrw A T R
HTAwwaT ¥ § G e g 1 gw f
Fear v frqr ag xw @ §
fagm v g1 afgadfed w
g & fFgr SEar atare ¥R
& 9% gATg sy 70 g s O
FAM R AW FTTRY Y | afam & oY
fogm A @@ fawE A faodt
fewraad " fagsg A€ =T
fawra % forarr fasrg A g8 wF1
T A KT TqrqeT FY A fafaw
aareEt gra # aeddY | 5T ¥ gw S
Yagmaafr g ) fre ug o9 s &
¥ A9 9T FT TCA | ZANFTCH
g e 8 ordd )

AT 3w § 3% 9gw fagre YRR
aga w0 s fear war § gufean gawy
I A fadis cqr 33 Y wyawawar
& 1 oo gu® fag a7 ATt wwoEH
% ATAWFATE | U Y WS AR T gy
wfrw 7e woerv § foreg wrrer A Yy @or
T FT7 I Aar ¥ faar arar § ogr §
Troffe awre qa oA gare vEAT
tisremrerdw Ayt & fqg AT
araTd 1 39 wHT SN W qw i afre
gzt w1 aqa firar mar e ol waw
T § IV 7 I Ay ¢ feey
A & 719 oY W€ 777w M I5Q 0
o 7 § W w4 w5 femron
vt & ) wofag 897 fagaa & e oy wer
W guT & ST 9T FY 7 YV A R
Y GERIEAT S AET T AR W v
g g ¥ N virnatfag owr &
waT oWt Wy ¥ fawre w1§ wfuw
< forgr wmat & vt gadt U 3w wrd
Fugtwad § 1y fadawer awnda

w g X FrldeT & wely wfew AT
GATAY TT AT 3 WY FATHL

ot gro o e Y (o
#T) | WegA WY AE WY WEe
A I T @IESER G
STAAT AIgAT g 4 R amed aavar
T TET & 1 WY HTH wwY EY BT ¢ SEwy
HYv 3ot & 77X & g ag frar o <
& AT TENY AR FYT AT T AFATE
& syreraT wgan g wvor &% fafaedy # v a<w
¥ A & w9 T A g 7 ogt oW
e w7 aATeqF § WA feq FET 9T @R
fr Yo ATE g g1 wifgg AT gER A
@Y ¥ Trfgn fev g a7 A€ Ty &Y
T I § ? 7 AAWATE ATE B} FIAH
uferaregF a7 wferrs fafaedy \Y
A8 & 1 & T wTEa g fr o fafed
&7 §%SY F1aT & T4 @Y sAT WY @
Fo w1 wigsre @ grar @ Ffevan
¥ g a7 AF D F97 I wlGFTL
£ s qaR o Oaee wy a7 & forg
g 5 MFEIWATFTE 7§ gAM
g Fgarargarg fEarars gamar woar
3qqT qga SavaT dar fEa ad g |

A Y 5y ANy ¢ fwg avgy
&rE 13T T @I & IAR UF §AT AT
AATERT TQT AT T E | TG B H FAT
T AUTERRT AT (! wma A S0
A & 7 A wrawy qavar wzar g fow
fa & Aavw Foigefer Qe & 43 T
34y fe & WY oy Frra aVE &g qud e
FgYgfaa wrfew ¥ g7 ard fasigh w1 qar
99 WO fe SaA ATy daTHFETHI
FATY AATX Qar vy WIS graT 7
YT F {rEt FT GG BT AT
gramard | qu¥ o aae s fopasfer
®Y 47 & fog g wa arer afe@
ARG T Qr H g A w
AR A a7 wgfaer gfver W & A%



29 Oll Industry BHADRA 15, 4806 (SAKA)  Oil Industry
(Develop,) Bill (Develop.) Bill
ARG FIRIFTAE AT ATT QAT 1 W Ve qraw G-

& wigefh fnd Wy g e w7 s
wig Ad ar gadr gfreai & Sw AraE

g gt

g ag ¥9n ¥ ox wgra § s g
T o ¥y qfe wwr wigd § b6
AT ¥« JT AT | AY AT g WA
€ N arar 1 gafag A gama
f& AT@ETAY FH® w19 oY §4T F foi-
W2 fea wy fray Arg T & TR AwT I
wedfom ) Aaesrdar gy ardfag
Hfeq g aE § 37 QATER WY @
ar q® & & 7aE dar Y argi | NE
&Y Foreaart wrger g 1w 1 g,
TAFT FIR AN &7 ¥ 73 FT &
HT | WTEHT WAy ¥ OF gaAT 97
Y & 5 AT wrfoe <& 91E a9
¥ |l TS WD AAT § 1 ATA AZA
Y YA FY AuAArgy frar g, agA
ARV T AEF Mgz ieard, 7 araAr
ATEAT § T T I AT AqT AW )
AN avd & ar WY W1y QAT WY FIA
JMEA & ? T AT @IRT A FITH
[=qeY , wifrdve wE Fi aW 5 ]
R A AN AT ARE J
agtsrar AA A WYgTR a9d ¥
ama T 35T w1gY & | wafo 74 &9
T T AT, A HITTIT Q@IAAE,
HIT 7ol AT AFATAY F0F 8 AT AY
Tazar w34 aY Iga W81 T AT Y&
¥ €Y a1l mwd dar & Sred W oY
TR WG FAT N § A TIT TR
G § A
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“ONGC is burdened with a large
army of unproductive or less pro-
ductive labour, This is a serious
problem, Government should take
steps to absorb a part of the surplus
labour force in some new industry.”

weaw Wy, sy oy faamit
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SHRI VISHWANATH PRATAP
SINGH (Phulpur): This Bill seeks to
create a Board under cl. 3 which will
have under clause 15 funds raised by
cess on crude oil and natural gas at
its disposal. Under cl. 8, the Bill en-
visages the rendering of financial and
other assistance for the proper de-
velopment of the oil industry. S8ir, we
cannot have a policy of assistance un-
til we have a policy of oil exploration,
for we will not know whom to help for
what.

The present situation is really grave.
The known ofl reserves found in this
country so far are 175 million tonnes
out of which we have already consum-
ed 60 million tonnes. The remaining
we have are 115 million tonnes, By
the end of the decade, we will be
needing 40 million tonnes per annum.
That means we will have reserves for
not more than 2—2§ years on the basis
of present known reserves. This re-
quires vigorous efforts of oil explora-
tion.

We have 26 sedimentary basing in
this country out of which we have cast
away 11, four on the ground that they
are fresh water basins and seven on the
ground that they are old and ancient
basins and oil may have seeped and
evaporated out of them. Our drills
have not touched any of these basins.
Out of 15 basing of marine origin and
tertiary age, we have explored only
seven and that too mainly anti-clinal
structures. Of these, only 2 have been
commercially profitable, namely—
Cambay and Assam. 1 do mot sav
that antl-clinal structures should be-
given up, They are very productive
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structures. But in China, recently,
fresh water bhasing have yelded very
promising resuits, and there is no
reason why should we not also take up
and explore such sources We cannot
Just condemn them to scrap

For this, as has been suggested by
the Review Committee, we should have
an inter-basin policy supported by
basic data collection Our strategy
should suit each basin and should be
oriented to itg geology, geophysics and
1its natural structure For this, we
need basic data There hag been a
gross neglect of basic data collection
The Review Committee has said that
the ‘collection and interpretation of
very basic data have been neglected
in the ONGC which makes 1t extreme-
ly difficult to present any postulates’
Obviously, we do not have basic data
for a sound policy

As has been pomnted out for seismic
survey ©f Bombay High we had
to rely on foreign countries Even to-day
we do not have a seismic survey
vessel though 1t mught have been
ordered. we do not possess it even to-
day If we are to rely for the survey
of such basic sirategic resources on
countries abroad 1t 1s a sad stale of
affatrs A wvigorous effort should be
made for data collection The ONGC
ha, been biassed towards the seismic
dala Data on gravity measurements
and other relevant data have not been
given their due importance

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K
BOROOAH) What kind of data®

SHRY VISHWANATH PRATAP
SINGH One should have magnetic
data and refraction data and other
data in respect of this Not only has
Such data not been obtained but many
siles have been released without pro-
per data just because drills had arriv-
ed Faulitles for data collection have

o be matched with the arrival of
drillg,

It s not only essential that we
ilkaewmtqulyhnpmmtmhow
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we extract 1t After striking oll it wedo
not properly extract i1f, we may run
the whole fleld In Ankleshwar fifty
wells have gone dry m the last year
Two wells are drying every month,
We are pumping water at the periphery
of Ankleshwar fileds so that o1l may
rise in the centre and we may pump
it out Some geologisis suspect that the
pumped water, unfoitunatelv 1s run-
ning 1n some rock structures faster
than o1 itself and thus is blocking the
o1l It 1s a serious thing because we
propose to do the same treatment in
Rudrasagar and Nawagaum oil fields
We are compelled to fall back to the
basic thing—deeper study of basic
data of our o1l fields

In Nawagaum and Kalol not the
high paraffin conient is blocking our
o1l supply pipes but we are faced with
the chlling reahzation that in many
wells the core tubings have not in
many of the wells reached the produc-
tive layers That 1s the cause of in-
suffictent o011 supply To add to it
they have develoved leakages
In Tarapur there was leakage
It 1s lucky we have siruck the
Lime structure m Bombay Hgh
these are the most high yielding
structures But the lIme sione
1s structurally weak and 1t may
develop leakage We have to develop
the necessary cement and the technolo-
gy 1n our country so that we may be
able to deal with such problems

In Ankleshwar ten lakh tonnes of
gas per day 1s obtained Most of 1t 18
used for fertihser and power produc-
tion Yet there is scope By sending
it to Baroda for commercial and
domestic use

I should like the hon Minster to
keep these points in mind In the
end I welcome ths Bill as it 1s ex-
pressive of a new awareness of the
problems I hope under the dynamic
leadership of our Minister we will
evolve a flexible and dynarme poliey
of oil exploration that will meet the
challenges ahead.
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MR. DEPUTY-SPEAKER: I am toid
there has been an earlier decision that
only 1-1/2 hours should be allotted
for this Bill. At the end of that time,
I will act as the hatchet man and
apply the guillotine. If I use that
faithfully, I think I will have to guil-
lotine the Minister himself. We have
already taken 40 minutes. We will
try our best to accommodate as many
members as possible, if each one of
you take five minutes each.

SHRI VASANT SATHE (Akola):
Sir, firstly I would like to know whe-
ther the O1l Development Board which
we are going to create is a super
body holding company like SAIL. To-
day we already have the I0C, the
ONGC, the Assam Oil Company and
the various companies that we have
taken over. The new Board which
we are going to establish with huge
funds at its disposal, what type of
Board is it going to be? Is it a hold-
ing company?

The original idea of the Malaviya
Committee was that oil exploration
hag to be given great importance and
priority, As it is, today there is a
gap of 14 million tonnes which we
are importing. If we have to curtail
imports. we must make maximum

efforts to find oil internally, At pre-
sent from a reserve of about 130 mil~
lion tonnes we are extracting 7-1/Z
million tonnes. On that ratio, we
need a reserve of 220 million tonnes
to extract 14 million tonnes. All our
energies and resources will have to
be concentrated on oil exploration.

But. that does not appear to be the
specific task of this Board, because
you have defined ‘“oil industry” to
mean not only exploration but also
refining, processing, transportation,
storage, handling, marketing, mineral
o1l production, the production of fer-
tilizers. and petro-chemicals and all
activities directly and indirectly con-
nected therewith. For all this the
money that you are going to give will
be sufficient. So, in the Board that
that you are going to create there will
be forces which will try to pull in dif-
ferent directions and try to divert the
money that you are going to give for
various purposes.

What will be the result? You will
create capacity in the Mathura Refi-
nery, the pipelines, fertilizer plants
and so on while your oil exploration
will be starved by the very inherent
incapacity to give so much attention
by the Board. Since you will not
have sufficient oil internally, these
very interests will pressurize you for
import of more crude and we will
again be subservient. This is my fear
because of the past experience.

Kindly see the composition of the
Board. Since the Minmster is not ac-
countable, he should not be associat-
ed with it.

SHRI D. K. BOROOAH: The Minis-
ter is accountable. Why not?

SHRI VASANT SATHE: You gay
that the Public Accounts Committee
will examine it, the reports will be
placed before the House and ﬂ_le
Comptroller and Auditor-General will
audit the accounts. We know the fate
of the reports of many boards which
are presented to the House, Who will
manage this Board? This Board will
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be managed entirely by the bureau-
crats. The Chairman of the Board is
going to be a bureaucrat as also the
others. I have nothing against the
bureaucrats. They are excellent peo-
ple for administrative tasks. But we
should not use these bureaucrats in
an area where technical knowledge
and expertise are required. Have you
ever said that the Chairman of the
Board will be a technocrat? Have
you ever said that the technocrat will
choose his colleagues? In the entire
Board out of 13 members 11 are bu-
reaucrats. Out of the two one will
represent labour. Even ‘in that case
it is nomination and not election. T
can understand an election. I do not
know how you are going to select
him. When there is nomination there
is bound to be some conflict.

I would say that more attention
should have been given to explora-
ticn. Why not think in terms of coal.
which can be used for making syn-
thetic crude? You have got tremen-
dous resources of coal. Can this
money be used for the development of
coal? Because of the definition of “oil
industry” you will not be able to use
that money for making synthetic
crude oil from coal.

Therefore, I would submit, these
are lhe lacunae. Accountability
should be the test. In vour entire

Board, the one man responsible, ‘who-
soever he is, is the Chairman for what
vou are going to do. That is not the
structure of the Board. It iz a typi-
«cal bureaucratic set-up. Do you think
you will be able to achieve your ob-
iject? You may or may not be. The
‘Board is a typical bureaucratic set-up.

SHRI JYOTIRMQY BOSU (Dia-
mond Harbour): Mr. Deputy-Speaker,
Sir. by imposing a cess or by forming
a Board, you cannot possibly Solve the
@il problem.

According to the latest survey. 100
million tonnes of oil reserve 'is only
in two States, Assam and Gujarat, ex-
«cluding the off-shore oil that has been

BHADRA 15, 1896 (SAKA)

Oil Industry 42
(Develop.) Bill

found. Out of 100 million tonnes,
your production is a meagre 7-1/2 mil-
lion tonnes. So, that gives an ac-
count of your ability., No explora-
tion, no estimate, for other areas has
been done.

I know, in one area of West Bengal,
in Bodra, a few oil wells were dug at
a considerable cost and. for unknown
reasons, it was suddently given up. I
can wel] realise that that must have
been done under pressure from the
tycoons, specially the foreign mono-
poly capitalists who are very much
against the growth of our oil indus-
iry,

Now, 63 per cent of the crude re-
guirements have to be ‘imported,
bringing complete bankruptcy to the
country. In 1974, the total import is
to the extent of 50 per cent of the
total import value. The foodgrains
and oil importation will take away
the entire money that you may ecarn
by under-sale of your products. That
is the condition to which they have
brought this country.

You will be glad to hear that this
crisis has not touched the gocialist
countries. In China, 100 million ton-
nes of oil products have been produc-
ed. They are now exporting. The
hon. Minister might be knowing that.

In West Bengal and Kutch, the pos-
sibility of having off-shore drilling is
very promising. They are the best
areas, for that. But what they have
chosen to go is that they have given
it to the Yankees. What had the for-
mer Chairman of the O.N.G.C. said?
He has opposed the idea tooth and nail.
The O.N.G.C. could have easily done
it. Instead, they have given it to a
firm called Carlsberg Co. I am told.
it is nothing but a fraudulent finan-
cial company. It has nothing to do
with oil. Is it an oil Company? Can
you vouchsafe for that? Is it not a
fact that it is one-man show? They
have not done any exploration at all.
They are pouring in black money for
concessions. They will re-sel] the
product at a premium. One Mr.
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Menon is the local agent. Does not
Mr. Borooah know that Mr. Menon is
the ESSO man? He knows it very
well. He was the Marketing Mana-
ger of the ESSO. He is a very afflu-
ent and rich man. The ESSO drilled
15 wells 1n West Bengal. They eould
not find any oil because finding oil
there could have gone to their dis-
advantage.

The other Company, Reading and
Bates 15 also a bunch of crooks. In
Burma, what did they do? They ra-
botaged all the oil platforms. 1 am
sure, they will do the same in Kutch,
even the ESSO operates in Kutch
area. They under-invoiced the money
of jute exports to the United States.
Tapwiah of Maclean Company is the

main hero. Black money is flowing
Itke water. I regret to say that the
offiicials connected with the ESSO

take-over, very senior officials of the
rank of the Secretaries, almost about
that rank, are deeply involved in
this. There are serious charges of
coriuption. The offers have come
State-owned Companies, from Japan,
France and Italy. They have becn
suppressed and ignored. We want to
know the reasons for the same.

The Agreement concluded means
only 1 million Dollars—it is a very
meagre amouni, But no oil has been
guaranteed. The only guarantee 1s,
money to the tune of 1 million Dol-
lars. The ON.G.C. can easily make
that much of income with Rs. 100
crores as they have. They could easi-
ly take up the matter.

What about the Malaviya Commit-
tee had opposed the take-over? The
Arabs are demanding from the White-
men 50 to 60 per cent participation.
Here, we are very generous—Mr. Bo-
rooah has love for 1hose people—it
is only 10 per cent. If the foreigners
are glven business. they will pay no
Income-tax, (Interruptions)), What I
am gaying is that the exploration in
two States has shown that we can
do upto 100 million tonnes, We are
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doing at the moment only 7-1/2 mil-~
lion tonnes. We have not yet sur-
veyed the other States. The two
rich off-shore areas have been given
to the foreigner.

The J. C. Bose Committee submit-
ted its report years ago. I would like
to know from Mr. Borooah why this
was suppressed. They have revealed
certain things that it could easily give
66,000 tons of smokeless domestic fuel,
65.000 tons of char for blending for
production of coke, 120-125,000 tons
of motar fuel, 2000 tons of phenol and
40-45.000 tons of road tar. It could
be coal-based and the investment for
the whole thing was only Rs. 20 cro-
res, In spite of this, the Ministry un-
fortunately has not done anything. I
do not want to attack Mr. Borooah
because he has been very much under
the control of foreign oil monopolies.
Therefore, they will kecep on crawiing
all the time, will remain in babyhood
and will never make a proper start,
and the country’s economy will be
sabotaged.

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Mr. Deputy-Speaker,
Sit, this Bill has been brought with
the wdva of establishing a Boarg for
development of oil industry and for
the nurpose of Jevying a duty of ex-
cise on crude oil and natural gas
But, generally, it is scen that the
Boards are most ineffective, such as,
the Railway Board. the Electricitv
Boards ete., which have most taied
in discharging iheir functions,

The Boarg which is proposed in this
Bill should be effective and should
function properly, and the members
should not think that they are the
hosses; they should think that ihey
are public servants and should work
with zeal.

It would have been hetter if the
terms of office and manner of filling
vacancies and other procedures as
well as thelr functions had been de-
fined and elaborated in this Bill so
that we could diseuss it in more de-
tajls and could suggest some wmore
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jdeas. I am of the opinion that the
Board has been given very vast pow-
ers. However, it would be better if
the Chairman of the Board is a De-
puty Minister, instead of an LA.S.
officer; that would help in the healthy
functioning of the Board.

I do not think that any useful pur-
pose would be served by giving the
Board such vast powers as constitut-
ing ad hoc committees for exercising
the powers or discharging the duiies
of the Board by persons who are not
members of the Board as mentioned
in Clause 4 of this Bul. These ad hoc
committees are not pecessary at all
and would be a sheer waste of pub-
lic money without any responsibility.

I am glad that the hon. Minister,
Shn Borooah, has agreed to appoint
one person to represent the labour
employed in the o1l industry, This is
also one of my amendments. I would
also request the hon. Minister to ap-
point one person representing the o¢il
industry, which would indeed prove
very useful The Secretary to be ap-
pnnted to the Board should be a tech-
nical person, a qualified person, an
expert in oil industry.

Regarding the appointment of con-
~ultants by the Board, Indian consul-
tants should be appointed and no for-
eigners should be invited unless there
are special circumstances. You know,
Sir, our Indian consultants are crect-
ing huge steel plants in the country.
Why can’t the O1l Ministry find brains
in Indija?

Before rendering any assistance to
any o1l industrial concern or other
persons, the Board itself should do
the screening of all the applications
recefived, so that bogus concerns or
persong do not take undue advantage.
Ang it has happened in the distribu-
tion of steel quotas and in other in-
dustries. This selection of applica-
tions shoyld be done directly hy the
Board and not by any ad hoc or any
other Committee,
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The chances of fraud would be less
if the Board would directly supervise
and scrutinise and take important de-
cisions, itself, where crores and crores
of public money are involved. The
Government should be very careful in
dealing with and investing money in
foreign oil producing countries, how-
ever friendly they may be to-day. No
plant should be supplied unless full
security is given by foreign oil pro-
ducing countries and all such agree-
ments with foreign countries must al-
ways have an escalation clause or
when any contract 9s entered into.
For example, in the wagon supply
contract with Yugoslavia, the Govern-
ment of India may have to lose Rs. 27
crores to-day because there is no es-
calation clause. So, we must learn
from our past experiences.

Regarding the prospects of any oil
industry or other person iy concern-
ed, where it has been attached, the
property may be released in part, if
there is no risk, in certain extra-ordi-
nary circumstances, if it is not pos-
sible to release the whole property
and the party concerned may not be
put to any unnecessary harassment
and loss, further complicating the
matter and gpening the doors for fur-
ther htigation 1 have also given an
amendment in this respect.

Caoming to the penalties and punish-
ments to persons found guilty, under
Chapter V, ‘Miscellaneous' of the Bill,
the Government should not take a
lenient view and the rigorous imprison-
ment should be not less than one year
or two years and a fine of at least
Rs. 2000—5000, The penallies as well
as the imprisonment and fine imposed
should be the maximum under this
Bill. Otherwise, if the culprits are
fined only a few hundred rupecs or ouly
a few months, they will not learn a
lesson. Why a culprit should not be
sternly dealt with, when caught?

With these words, I support this
PRill.

MR. DEPUTY-SPEAKER: Now, I see
a lady geiting up. We have to comp-
lete the whole thing by 230 pm. If
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1 give the Minister 15 minutes, we
have then just 15 minutes left for
consideration.

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): I want only
two minutes,

MR. DEPUTY-SPEAKER: If you
want only two minutes, you can have
them.

SHRIMATI T. LAKSHMIKAN-
THAMMA: I welcome this Bill. In
the statement of objects and reasons
it is said that this Bill take us a step
further towards achieving self-reliance
in petroleum.

I would like to bring to the notice
of the Minister only one ur two things
about my own State and also the
south. Whenever o1l exploration 1s
taken up, it is mostly concentrated in
the northern region. In the south, in
my own Staie, the Godavari valley 18
very rich in o1l and that 15 what the
reports made and surveys conducted
by foreign experts say. Further, the
Soviet team has submittea a report
that ol 1s available in the Gndavan
valley. They have also given an exten.
sive picture as to where it is available
and alsp details have been worked
out, but nothing has been done. Every-
time, even for sanctioning a g or
some drilling machinery they have
been hesitaling, all due to politics
either in the ONGC at that time or
wherever it is. Members have repre-
sented about this matter time and again
for several years to the Ministry. So,
whether it be a Board or ONGC,
justice should be done ts all the re-
glong of the country. Sometime ago,
there was a report in the press that
in Masulipatnam, when people were
digging a well, flameg erupted and it
continued for days together.

Nothing happened to it afterwards.
There wag s0 much of commotion that
oil js found out. ™urther exploration
was not done, Even without that
they just brushed it aside saying it
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is not oll In Ellore and sotie other
region also this oil is & cllable. The
Minister should kindly muke it & point
to gee that this Board consists of peo~
ple from all over the country, espe-
clally some representation to south
alsp should be given and you should
do justice tp southern tregions also
about exploration of oil,

14 hre.

SHRI D. K BOROQAH Chairman
of ONGC is au Andhra.

SHRIMATI T. LAKSHMIKAN-
THAMMA: He is an Andhra. 1 am
very giad,

SHRI D. K. BOROOAH: He
Khamma too.

SHRIMATI T. LAKSHMIKAN-
THAMMA: One difficulty is, once they
are there, they feel, :f they co «ny-
thing, what will the olh2rs feel. That
1s the thing and that sort of feeling
should not be there. We should make
way for equal, proportionate deve-
lopment of all regions of the country.
Thank you.

is a

MR DEPUTY-SPEAKER: Borvoah.
may I suggest thal you take 15 mun-
utes aud then we will taka up clause-
by-clause?

SHRI D. K. BOROOAH: Half an
hour..

A AR Wl ;o (ge)
ITAA WERT , 47 W ¢H-0F AT
g4 sy

MR. DEPUTY-SPEAKER: After
that clause-by-clause consideration 15
there.

The Minister of PETROLEUM AND
CHEMICALS (Shri D. K. BOROOAH):
I will try to be a8 brief as possible.
And I hope the hon. Members who
made very wise and useful contri-
butions will not misunderstand me if
because of shortage nf time I may not
m to reply to all the points
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Thig Bill is unusual in character.
It deals with the oil industry in all its
ramifications. Many hen. Members
have raised very many important is-
sues relating to the Bill They also
relate to the fundamental character
of development of the oil industry in
this country. So, therefore, they
need very special consideration.

In my brief explanatory speech 1
why this fund
was necessary and why this develop-
ment was necessary. I also explained
that this relates not basically to explo-
ration but it only assists exploration
becuse for exploration we have se-
parate fund of Rs. 675 crores allotted
to the ONGC by the Plannng Commis-
sion. That amount hag been allocated.
This relates to only addilional assis-
tance that is necessary for that pur-
pose. In fact Malaviya Committee
suggested that oil exploration fund
should be Rs. 400 crores for 10 years.
We have got from the Planning Com-
mission, and the Goverament of India
has accepted this Rs. 675 crores for
ONGC for 5 years. This amount is
in addition to the other amount for 5
years. That ig to say, it will get an-
other Rs, 260 crores or so and this
amount is in addition to what the
Government of India has already al-
located for ONGC.

Why is it s0? When Malaviya Com-
mittee went into the juesion, at that
time, the price of crude was only 2
dollars per barrel and the availability
of crude was unrestricted. In fact, it
was a buyer’s market for oil In
1970 from 2 dollars a barrel of cil it
has come down to orne dollar and
twenty cents per barrel. Rebate was
also available then. When we are dis-
cussing the problem of increasing the
production, we should think about the
price of crude per barrel. To-day it is
more, more than 11 dollars per barrel of
crude oil. At the time when I joined
‘this Ministry, that is in the first year
of my joining this ministry, the total
bill was only Rs. 200 crores. This year
it would be in the neighbourhood of
Rs. 1,200 crores. Therefore, it has be-
come doubly urgent that we do not sp~
€nd more on this, The Malaviya Com-
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mittee, the hon. Members would have
seen, mentioned mostly about the off-
shore drill. But, they did not sug-
gest what should he done. Whatever
they suggested, that was for on-shore
drilling. We could have got ojl from
outside without a burden on the avail-
ability of foregn exchange. But, after
the price hike, there is a difficulty in
money availability. And the whole
character of oil industry has under-
gone a change. We have to be self-
reliant and for that, we have to pre-
duce as much oil as we could. That
is our strategy now. First thing is
that we have to expand our on-shore
drilling. Alsg we have to expznd
our cit-shore drilling. Not only that.
The utilisation of oi] is alsc there.
To-day we produce gas.

We have
alsc to use that gas.

I shall give you two examples. We
know that in Assam oil fields wa weie
producing about 3 miilion tonnes but
in Gujarat, we were producing abcut
4 mililion tonnes. Whatever we are
producing we should be able to utilice
it. The difficulty with wus 1is  this,
Whether it is an end-product or if it
is crude oil, it has to be brought to
the rest of the country by rpipelines.
At present the pipeline capacity 1s
only 3 millon tonnes. For example,
if we want to utiiise the o0il from
Barauni, we must have a pipeline.
This will mean we may have to
speng Ru. 22 to 23 crores. Therefore.
we have seen to it that whenever oil
is produced, utilisation of it is a
must. Therefore. we must have
money first. The delay has {c he cut
short wherever it occurs. Take for
example Tripura. There we have 100
thousand cubic meters of gas per day.
That is enough to produce 16 m.w.
of power. If you do not utilise ihat
gas, that goes waste. In Assam, for
example, we bave gas. We d¢ not
use the gas. We have to put a stop
to this because to-day as crude oil.
in many counlr:3s, gas is more valu-
able than ecrude oil. So, utilisaticn
of the product is a must. So, wherever
we strike oil we have also t¢ tran-
sport it to the nearest refinery. We
have to expand the refinery if we have
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SHRI K. P. UNNIKRISHNAN:
Sir, is it all relevant to the gquestion

of privilege? Would you like it to
g0 on record?

SHRI MADHU LIMAYE: She has
bracketed herself with the Railway
Minister.

SHRI JYOTIRMOY BOSU: What is
there to object to? She herself has
said it.

SHRI K. P. UNNIKRISHNAN:
The speech should be confined to the
privilege issue.
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SHRI K. P. TUNNIKRISHNAN:
How is it relevant?

SHRI B. R. SHUKLA (Bahraich):
The only point before the House is-
whether the Privilege Motion tabled
by the hon. Member, Shri Piloo-
Mody, should be referreg to the Pri--
vileges Committee or not. Under-
the garph of discussion on that issue,.
he is bringing extraneous matters.

SHRI K. P. UNNIKRISHNAN::
He should be :stopped Extraneous:
matters are being brought.

MR. SPEAKER: Mr. Limaye, if’
you bring in all these matters, it will’
take the shape of a censure motion, .
and we cannot convert this imto a:
censure motion.

st g ooy : Hma Faw e
frrmifedt am & oo Yy &far T | T
wEeT, AwE AT Harw FA0E, ?

Awitvew feg A1 aar? SuET dfagee
w3 # face = gra wr—=afea s
fasg aTgaWr.......



Oul Industry
(Develop.) Biull

cussed with lum., He showed me the
equipments and told me that they
are doing well I also met the
American experts there. It 15 a nice
thing and 1t 1s a pleasure watching
our young men learning work very
quickly
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Of course, the name itself 1s wrung
It should not be Sagar Samrat. The
days of Samrats are gone The point
15, we are hopeful about this. ONGC
Charman who 15 a very well known
scientist told me that certanly we
will be able to do much better than
we expect It may be that before
Jong, we will be able to succeed

Then, the question was 1aised by
Mr. Madhu Limaye about refinery
10ss In this country, our refinery
joss 1» about 7 per cent which 1s
fairly gh We muue enquiries on
ol own He raised this question
We are aware of the problem. When
M: Madhu Limaye rawsed this ques-
uon 1n the House, 1t struck me that
it 1s a very important pomnt. We
discussed this pomnt with the Russian
Lugineers We also discussed his
point with the Soviet Deputy Prime
Munster, who 1s also an oil expert.

Sn, M1 Jyotnmoy Bosu rased
tne question of Intumen produc tion,
whether we can have distillates,
niddle distillates or more fuel oil
and all that This 1s a very important
problem Wg have discussed thus
and we have asked the Russians to
send a team The team 1s comng on
the 9th September. This 1s a large
team cons1 ting of iop most people and
the team will be here for six weeks
They will go round the oul refineries
and give us a blue print, on the basis
of which, we will procyed further in
the matter.

I am not an engineer at all. But,
1 know about this problem, having
been the Chairman of the first ol
refinery in this country. The prob-
lem is of production pattern. H we
have more middle distillates, then,
we hive less fuek oil. If we have
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more furnace oil, if we want to have
more petrol, then agam, there is a
change in the patteta of production.

Now, as far as o1l is concerned, if
Mathura refinery use hydrocracker,
we can get 51 ver cent of middle
distillates Hydrocracker 1s being used
extensively in America and Soviet
Union Ordinanly, we get about 44
per cent of middle distillates, keroscne,
diesel and crude wil In regard to the
Mathura refinery, we have decided
that 1t will produce feedstock.

SHRI VASANT SATHE. It has
heen said that Mathura iefinery 1s <0
situated that the fumes thewe wall
tarmish tne Ta; Mahat Have ou
gone into this question?

SHRI D K BOROOAH We have
gong mto this question. But, 1f you
raise it now, I will not be able to
answer We have worked out that
we can have 57 per cent of Kervsene
and diesel, which will help common
people Around Mathura, there wiil
by four fertiiser factories, at Bhatinda,
Pampat etc We hav2 to prov de fuel
ol to 1t If we reduce nmuddle dis-
tillates, fuel oil gets reduced. We
have to provide fuel oil, So, we ecarnot
use hydrocracker We have to utilise
catalytic agent, where production of
middle distillates will be 57 per cent.
All these factors have to be gone
mto The Russian team which 18
comung here will look into it. They
will come here on 9th Sepiember

Su, another question was rased
by Mr Swingh. It 1s a very scientafic
question about Ankleshwar. When
the wells dry up, then theie 18 &
system of what 1s called gecondary
recovery by imnjection of water and .n-
jection of gas There are various
methods There 15 also a method called
Reseive level engineering, how to kee
the flow of oil contimurg, even where
the o1l gets diminushed by iiffroducing
other e:ements. In Ankleshwar as
regards secondary recovery, we are
trying to desl with the problem of
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water cutting. It ig very specialised
kind of engineering. I suppuse we
will be able to sort it out.

The other problem which he raised
of locating water cutting layers is
being looked into. We are awave of
it.

Then for off-shore drilling, we must
know what is in the sea-bed. For
that seismic surveys are necessary.
We do not have a seismic survey ship.
We used one from the Soviet Union.
The data have {o be interpreted and
understood.  Therefore, ogur men
have to be trained in it. The first
thing I did when I joined the Mimstry
was to order a seismic survey ship.
It is coming in January or February
1975 and then we will be able to have
a quick survey whicn we wil] eomplete
as early as possible.

Another thing. We arc now dnil-
ing upto 200 metres. Now in America
and other countries they are drilling
upto 1800 ft, It is not only the

continental shelf but also the deep
waters are utilised for this. So we
have to be prepared for this. With

the passage of this Rill, we will be able
to colilect enough and adequate resn-
urces becuuse this Bill provides also
facilities for traimng our people. We
can tfrain people in different branches

This is a very scientific and sophisti-
cated technology about which we
have no knowledge or awareness

But I am sure we can get these people
trained in different parts of the world
in different fields of activity in the
oil industry. I am sure we will be
able to do much better than we have
done in the past.

SHRI VASANT SATHE: Your
money will be dissipafed in so many
things instead of being concemtrated
on ¢xploration.

SHRI D. K. BORQOAH: The ONGC
“hag already Rs. 675 crores for drill-
‘ing on-shore and off-shore. This is

an additional activity which will be
needed urgenily, Suppose we strike
oil. We have to have g pipeline
Where is the money with the ONGC
for this? That is the idea.

Then although il ig ‘@ bureaucralic
body in the sense that there will be
no public men, Minister or otherwise,
there would be two  others. One
would be an expert who is most
likely to be one of the petroleum
engineers of wham we have many. In
fact, I am almost tempted to mention
his name. It is a very well known
name in this country., Basically, it
is going to be a financial and dis-
bur:ement body., They will under~
stand and study problems and then
sort out what ig to be given on the
basis of priority. But they are not
entirely independent. Any time Gov-
¢rnment want, they can issuc dirce-
tives. Under cl. 22, the Board shall
carry out such directions as may be
issued to it from time to time by the
Central Government for the efficient
administration of this Act. It is not
as 1f they have al]l authority and can
be questioned only once a year by the
Auditor Gencral. We can also do 3o
and we can keep a close watch on
their activities,

1 am thankful to hon members *or
patiently listening to me. I would
have liked to reply to some more
points raised by hon. Members. Shri
Bosu said something about Carlsbwg

and Reading and Bates 1I1.have §r'
the full records here. I ecan place
them at his disposal. These e

companies which are working in thi
same Lne. Naromis 1s working m
the main group. Carlsburg is work-
ing in Indonesia. Reading and Bates
are working in Burma. He said they
destrcyed some property. Two
platforms were destroyed because of
gales. But it was their own pro-
pel’ty; it was not public property.

When they dril), they will bring their
own drill. If they lase any PO~
perty, the loss will be theirs, not
ours, The tranafer agreément and
dther mablery-as fav ss they are
concerned we discussed with certain
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persons; hon. Members want to see
them I shall be too glad to place
them before them. The Petroleum
Industry Weekly which is one of the
most authoritative organisation of
oil industry says that our terms were
better than the terms offered to other
countries. I hope that the hon.
Members will be good enough to
give their support and that any mis-
givings there might have been about
this Bill would have disappeared by
now.

MR. DEPUTY-SPEAKER- The
first thing that we must record is our
failure in regard to this particular
item to keep to the time limit. Now
it 1s 226 We are yet to take up
clause-by-clause consideration. Now
let us do our best. We have been
trving our best In spite of that we
did not succeed 1 shall now put the
amendments of Shri Chandrappan
and Shri Shyamnandan Mishra to
the motion for consideration to the
vote of the House.

Amendments Nos. 54 and 55 were
put and negatived.

MR DEPUTY-SPEAKER-
question is*

“That the Bill to provide for the
establishmeni of a Board for the
developmeni of oil industry and
for that purpose to levy a duty of
excise on crude o1l and natural
gas and for matters connected
therewith, be taken into considera-
tion”

The

The motion was adopted.

MR DEPUTY-SPEAKER: Now
we take up clause 2, Are any amend-
ments moved?

Clause 2—(Definitions)

SHRI RAMAVATAR SHASTRI: I
am moving my amendments to clause
2

I beg to move:

Page 2, line 22—

for “mineral” substitute “crude”
(31)

Ol Industry
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Page 2, line 22~

omit “refining, processing” (32)
Page 2, line 23—

for “mineral” substitute “crude”
(33)
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MR DEPUTY-SPEAKER® 1 shalt
now put these amendments to the
vote of the House

Amendments Nos. 31, 32 agnd 33

were put and negafiwed.

MR. DEPUTY-SPEAKER-
question 1s:

The

“Thit clause 2 stand part of the
BilL.”

The motion was adopted.
Clause 2 was added to the Bill

Clause 3.—(Establishment and Cons-
titution of the Board)

MR. DEPUTY-SPEAKER:
we take up clause 3.

Now

SARDAR SWARAN SINGH SOKHI:
I move my smendment No, 2. I beg
to move:
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Page 3, line 25—
add at the end—
“and one member elected from

among the recognised Labour
Unions of the oil industry” (2)

SHRI RAMAVATAR SHASTRI: I
move amendments Nos. 28 ang 29 I
beg to move:

Page 3, line 19,—

for “five” substitute “three” (28)
Page 3,—

for lines 27 and 28, substitute—

“(4) The Board shall elect one

of the members referred

to 1n clause (a) of sub-

section (8) as the Chair-
man of the Board” (29)

SHRI B. V., NAIK (Kanara): I
‘move my amendment No 42

Page 3, line 27 and 28—

“one of the members 1e-
sub-

onit
ferred to m clause (a) of
seciion (3) as” (42)

SHRI M. C. DAGA (Pali): I am
moving ameéndment Nos. 43, 44, 54
and 46.

Page 3, line 28,—

for “(a)” substitute “(d)” (43)
Page 3, line 34,—

for “constitute Standing Com-
mittees or ad hoc Committees”
substitute—*delegate to the Chair-
man of the Board authority” (44)
Page 3, hne 36,—

for “them” substitute “him”
(45)

Page 3,—
omit lines 37 and 38. (46)
SHRI D. K. BOROOAH: I am

moving my amendment No. 66.
I beg to move:

Page 3,—
for lines 23 to 25, substitute—

“(d) two members of whom one
shal]l be appointed by the Central
Government from amongst persons
who, in the opinion of that Go-
vernment, have special knowledge
or experience of oil industry and
the other shall be appointed by
that Government to represent lab-
our employed in the o1l industry;”
(66)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr Chairman,
Sir, I oppose the Resolution. Con-
gress party had a brute majority in
Gujarat Assembly. But due to
factional fight in the ruling party for
power they never had any tume to
look nto the problems of the wor-
kers, peasants and the people in
general Gujarat people 10se unifed-
ly hike one man and organised a his-
toric movement against food, price
rise, uncmployment and agawnst
Immitless corruption of the ruling
congress parly and for the dissolu-
tion of the Assembly and for demo-
cratic Government Gujarat fight 1s
a product of limitless Congress fac-
tional quarrels, The events in Guja-
rat have many lessons for our coun-
iry, for the ruling elile, and for the
functioning of our party system
When the people as a whole aie
unitedly behind a particular dernand
it is difficult for the administration
to resist it on the ground that it can-
not be made to act under the public
pressure or coercion,

ot TwEaT mEf FIETT
Y, GEFT T ACE A 4T FE W
g

“Not more than 5 members to be

appointed by the Central Govern-
ment to represent the Corporations”.

& argar § 5 “5” A erg a¢ ‘3"
%< feqr oy w0 wt gwer (4)
Y df|r 27 Wi 28 § IAWT g F
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“The Central Government sghall
appoint one of the members referred
to in clause (a) of sub-section (3)
as the Chairman of the Board”

AT 9 =gt § fF Praa R gw
I A un & FTAT AraAT w5
fez el oW A sty S 8
7g WFEwR wT w9 grg ¥ 0 @
&1 97wy T g7 2y, AL IO
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HX XY ATET T q7 A W
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amfive w2 1 & JTather Tew ¥
gt ¥ g @ F 1A wgav AT
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A AT A FTAFT A WG
36T 9¢ miwHE ar oqex Y f
F AT AT R AT
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SHRI M C DAGA (Pal)
<lause provides that:

“The Central Government shall
2ppoint ane of the members referred

The
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to in clause (a) of sub-section (3)
as the Chairman”.
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But I want that instead of “(a)” it
should be “(d)” because the persons
mentioned mn (d) are experis who
have special knowledge and ewper-
ence of the o1l industry and I want
that one of them should be appointed
as the Chairman That 1s what the
report of the Ma'aviva Commiitee
also says

Then why do you have a sub-com-
miitee when there 1s already a board”
If you have to entrust anv work,
entrust 1t to the Chairman of the
Board That 1s what I have <oupht
to provide by my amendment No 44

SARDAR SWARAN SINGH SOKHI
I have given an amendment for labour
to be represented on the board This
principle has been accepted by the
Minister and he has moved amend-
ment No 66 to this effect I am
thankful 10 hum

SHRI D XK BOROOAH Sp fer as
Mr Shastr’’s amendment that the
Chairman should be elected mstead of
appointed s concerned I submit that
it 1s a very important matter They
will be handuing Government monev
There 15 nothing democratic involved
m 1t They are not elected represen-
tatives of the people They are ap-
pointed by us Alongside with their
appointment, we appomt the Chair-
man also He has to be selected
carefully It 1s not a purely techrical
body It 18 a finanaal body also A
person could be an administrator, he
could also be a technologist That
will depend upon his suitabihity, taking
into account all the aspects of a ver-
sons career as well as hig qualities
Therefore, I would like 1l to be left
in that form

I want to accept Mr B V Naik's
amendment No 42 I would request
the hon Members 10 withdraw therr
amendments except Mr Naik's amend-
ment which I aceept,
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MR. DEPUTY-SPEAKER: Now, I
first put Amendment No. 42 moved by
Shri B, V. Naikk to the vote of the
House.

The question is:
Page 3, lines 27 and 28,—

omit “one of the members re-
ferred to in clause (a) of sub-
section (3) as” (42)

The motwon wag adopted.

MR. DEPUTY-SPEAKER: I see
another amendment No. 66 in the
name of the Minister. I put that to
the House.

The question is:
Page 3,—

for lines 23 to 25, substitute—

“(d) two members of whom
one shall be appointed by the
Central Government from am-
ongst persons who, in the opinion
of thal Government, have
special knowledge or experience
of o1l industry and the other
shall be appointed by that Cov-~
ernment to represent labour em-
ployed in the oil indusiry.”(66)

The motion wag adopted.

MR. DEPUTY-SPEAKER: I shall
now put the Amendments moved by
Shri Swaran Singh Sokhi, Shri Ram
Avtar Shastri and Shri M. C. Daga to
Clause 3 to the vote of the House,

Amendments Nos, 2, 28, 29 and 43 to
46 were put and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 3, as
stand part of the Bill.”

smended,

The motion, was adopted.

Clause 3, as amended, was added to
the Bill,

Clause 4 was added to the Bill.

MR. DEPUTY-SPEAKER: There s
an amendment in the name of Sardar
Swaran Singh Sokhi. He is not
moving it

The question is:

“That Clause 5 stand part pf the
Bill,”

The motion was adopted,

Clause 5 was added to the Bill.

Clause 6—(Functions of the Board.)

SHRI RAM AVTAR SHASTRI: I
beg to move:

Page 4, line 41,—

for “twentykfive years”
tute—

‘substi-

“twenty years”. (30)
Page 5, line 39,—

for “mineral” substitute “crude”

(34)
Page 5—
omit lines 43 and 44, (35)
Page 6, lines 5 and 6,—

omit “and such other measures as
may be prescribed” (36)

MR. DEPUTY-SPEAKER: Mr.
Chandrappan’s Amendments are the
same as those of Mr. Ram Avtar
Shastri

Now, I put the Amendments moved
by Shri Ram Awvtar Shastrl to the
vote of the House,

Amendments Nos, 30, 84, 35 and 36
were put and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 6 stand part of the
BiN»

The motion was adopted.
Clovse 6 was added to the Bill.
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MR. DEPUTY-SPEAKER: There
are some Amendments to Clauses 7.
8 and 9. They are not moved There
is no amendment to Clauses 10 to 14.

The question 1s

“That Clauses 7 8, § and 10 {o
14 stand paiy ¢ the Bill’

The motion was adovoted

Clauses 7. 8, 9 and 10 to 14 were
added to the Ball,

MR DEPUTY-SPEAKER. Clause 15,
There 18 an Amendment in the name
of Shri Raja Kulkarni He 18 not here

The question 1s

“Clause 15 stand part of the Bill’
The motion was adopted
Clause 15 was added to the Bl
Clause 16—(Crediting of proceeds of

duty to Consolidated Fund of
Ind:a).

SHRI M C DAGA 1 beg to move
Page 11, line 15 —

after “Board’ insert—
“such sums of money” (51)
Page 11, Itne 16 —

omit “guch sums of money as 1t
may think fit for being utilis-
ed exclusively” (52)

wWgA FEr 2 fE 48 FUT T F
w1 feqeqdz £r #79 Fo W@y
aE WAy wAfIEEy $F ¥ JQr |
TAR ¥ wig & Praar (/o X war
& 5 ga¥ a? § /9 adm

In Clause 16. it 1s gaud-

««... and the Central Govern-
ment may, if Parliament by appro-
priation made by law in this be-
half, so provides, pay to the Board
irom time to time, from out of
such proceeds, after deducting the
expenses of collection, such sums
of money as it may think fit ..”

Why do you have these words ‘as
it may think At

2028 L&—3
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SHRI D K. BOROOAH:
minor amount.

It is a

SHRI M. C DAGA: Why do you
say ‘as it may think fit'? That
mcans, they can deduct more.

SHRI D K BOROOAH. That is
the usual phrase.

ot aw T e : g vEr 3w
m&m&iﬁw&z%aﬁmiﬁgﬁm
FfF gl qTm W wg 92 & fr
AT W Sar ShAw awat w2
T A T wiewd &

it Pwra wew:  aro ey
warfa3fe we ¥ 9wy AT § oA
foamr & g5 § Tar e 2
¥ qaF A @@ AL ¥ i
fafedt & woft o s R &1 A
qav, 7@ g

MR DEPUTY-SPEAKER- I now
p't the Amendments moved by Shri
M C Daga to the vote of the House,

Amendments Nos 51 and 32 were
put and negatived,

MR DEPUTY-SPEAKER:
question 1s:

The

“That Clause 16 stand part of
the Bill.”

The motion was adopted.
Clause 16 was added to the Bill,

Clause 17—(Grants and Loans by the
Central Government.)

SHRI M C DAGA: I bez to
move:

Page 11, line 20,—

for “the Central Government”

substityte—"it” (53)
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{Shri M, C. Daga)
Here you have said:

“The Central Government may
also, after due appropriation made
by Parliament by law in this be-
half, pay to the Board by way of
grants or loans such sums of money
as the Central Government may
consider necessary.”

Why don’t you say, ¢...as it may
consider necessary’?

The words ‘Central Government'
may be substituted by ‘it’.

SHRI D. X. BOROOAH: It arises
out of the demand of the House and
also the responsibility of the Minis-
try which must not be scuttled, If
any big amounts are given, the Go-
vernment should be con.alted. This
is only to vindicate the feelings here
as well as in the administration. The
responsibility of the Government
should not be altogether scuttled.
They have got the autonomy, but that
must be under the close supervision
of the Government.

MR. DEPUTY-SPEAKER: 1 now
put the Amendment moved by Mr.
M. C. Daga to Clause 17 to the vote
of the House.

Amendment No. 53 was put and
negatwed.
MR. DEPUTY-SPEAKER: The

question is:

“That Clause 17
the Bill”

The motion was adopted.
Clause 17 was added to the Bill.

Clauses 18 to 22 were added to the
Bill.

Clause 23— (Penalties)

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move:

Page 13, line 1,—
for “six months” substitute “one

sland part of

year” (37) [
Page 18, line 2,—

for ‘“one thousand rupees” sub-
stitute—

“five thousand rupees”. (38)

qTT 23 BT @ 24 ¥ Y A
fafreT qieies § o At W a7
£ ) WA FEN O FI SqEeqT @©v
g Iy Y @ 2 Ao fadew §
& o gar # 78 717 w7 Al
u9A JF WgN AR B, WA & aa
Y &1 @ wOY A9 9HA w6 an
#E ¢ 7gr A s g v o 9 7T
fegr o qIT SIET T AEA B wE §
T OF G w7 feqy Wy | o/ &
ET A AT A ] q@TE AT
F aWF qF AT JAN AT SqEEAr
CIciE T

HTIA AT G0 7T & IWHT W qIET
7 e qEd & AE Tl W
TR, GTET AT €7, AT § FQ0 ST SAF
T3 40 & "W T TH KL, A AT
THE AW S44 fony A, ag a@
FAA 1 AT JTT AT G WA
& fx ww et g1 wivw Nifww foww
@ qaGd WX AW WART $E A
a1 Far wifzm, gAwr W@ WA
SIS
SHRI D. K. BOROOAH: I have
no objection to this at all, In fact,
1 feel that we should have an ex-
emplary punishment for those who
indulge in these nefarious activities.

If the House is agreeable, I will cer-
tainly like to accept the amendments.

SHRI VASANT SATHE: We will
agree to,that.
MR. DEPUTY-SPEAKER:
the question is:
Page 13, line 1,—
for “six months” substitute “one
year” (37)
The amendment was adopted.

Now,
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MR. DEPUTY-SPEAKER: Now,
T shall put amendment No. 38 to
wote.
The guestion is:
Page 13, line 2,~—

for “one thousand rupees” sub-
stitute-

“five thousand rupees”, (38)
The amendment was adopted.

MR. DEPUTY-SPEAKER: The
«<juestion is:
“That clause 23, as amended,

stand part of the Bill.”

The motion was adopted.

Clause 23, as amended, was added to
the Bill.

Clauses 24 to 31 were added to the
Bill.

The Schedule, Clause 1, the Enacting
Formula, and the Title were added
to the Bill.

MR. DEPUTY-SPEAKER: The
hon. Minister.
SHRI D. K. BOROOAH: 1 beg to

move:

“That the Bill, as amended, ke
passed.”

MR. DEPUTY-SPEAKER: The
first report of the day is failure in
regard to this item by almost 20
minutes. Now, I still have two glips,
one from a very senior Member of
the ‘House and a member of the rul-
ing Party, Shri D, N. Tiwary. How
can I refuse him?

Then, Shri Ramavatar Shastri—
you have spoken. Shri Sezhiyan,

SHRI SEZHIYAN (Kumbakonam):
I want 10 know whether he has
obtained ‘the permisgion of the Chair
to make this motion because under
‘the Rules the motion ‘That the Bill
as amended be .passed cannot be

BHADRA 15, 1888 (S4ARA)
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moved on the same day on which the
consideration of the Bill has con-
cluded, where the Bill has undegs
gone amendments. Is he aware of
this rule? and has he made a re-
quest to you?

——

MR. DEPUTY-SPEAKER: Lezt us
assume that he is aware ang let it
also be assumed that I have given
my consert,

SHRI SEZHIYAN: Without his
-asking?

MR. DEPUTY-SPEAKER: Well, we
have been doing this, and I have per-
mitted him. When I ask the Minister
to move the motion, there it ends and
it means that 1 have permitted him.
Otherwise, I would not have called
him.

Shri D. N. Tiwari.
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MR. DEPUTY-SPEAKER: Now, the
question i8;

“That the Bill, ag
passed,”

amended be

The motion was adopted,

P

14,55 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1974-75—conitd.

MR. DEPUTY-SPEAKER Now, we
take up the next item—Supplementary
Demands for Grants (General),

These demands have had a very
eventful career. They came after the
Finance Bill had been passed, Thus
House has had an eventful career and
we passed through some consulsive
moments. 1 think we reached the
catharsis yesterday. We can now set-
tle down seriously to business with the
idea of expediting and not ohstructing
it. We have allotted one hour for
this, We shall try our best. Bat, I
have my own doubts because we are
deahing with certain technical ques-
tions. [ think Shri Ganesh 1is to conti-
nue his reply. It is listed here that
hz is to continue s reply.

May I take it that he has rephed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH). I did.

MR. DEPUTY.SPEAKER: After that
I think there was some kind of a
Direction that he should sort it out
with the Spesker which, I think, he
did. I also, before comng to the
Chair, went through the paper and I
found that he had substituted the Ap-
propriation Bill and reduced the
amount by about Rs. 2,000. So, how
do we proceed in the matter now? Do
we put the Demands for Grants to the
vote of the House?

SEVERAL HON. MEMBERS: Yes,
Sir.

- ——
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MR DEPUTY-SPEAKER :Now, I
shall first put the cut motions fmoved
by Shrl Ramavatar Shastri and Shn
Mavatankar to the vote of the House

8HRYI P. G MAVALANKAR
(Ahmedbad) Sir, I would hike to press
my cut motion I am not making &
speech on the cut motions moved, 1
would only like to press my ¢ut
motion No 47

MR DEPUTY-SPEAKER Well, 1
shall put that separately.

The question 1s

“That the demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs 1000 in respect of other ex-
penditure of the Ministry of Finance
be reduced by Rs 100"

{Failure to provide for prompt
and massive central financial assist-
ance to all drought affected regions
of the country (47)]

The motion was negatwed.

15 hrs

MR DEPUTY SPEAKER 1 will
now put all the other cut motiong to
the vote of the House

Cut motions Nos 39 to 46, 48 to 53
and 63 to 72 were put and negatived

MR DEPUTY SPEAKER: The ques-
tion 1s

“That the respective Supplement-
ary sums not exceeding the amounts
on Reverue Account and Capital
Account shown in the third column
of the Order Paper be granted to
the President to defray the charges
that will come 1n courge of payment
durning the year ending the 31st day»
of March, 1975, 1n respect of the fol-
Jowing demands entered in the
second column thereof~Demand
Nos. 8, 19 to 21, 38, 58, 65, 70, 76
md m’tl

The motion was adopted.

4
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1974~75
LThe motwns for Supplemeniary De-

mands for Grants (General) 1974-75
which were adopted by t Lok
Sabha, are reproduced below-—Ed.
of D.]

DemaNp No 8—DrpARrMENT or ¥oop

“That a Supplementary sum not
exceeding Rs. 128,00,00600 on Re-
venue Account be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
3lst day of March, 1975, 1n respect
of ‘Department of food'.”

DEMAND No 19—DEFENCE SERVICES-—
ARMY

“That a Supplementary sum not
exceeding Rs 67,10,00,000 on Re-
venue Account be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, 1n respect
of ‘Defence Services—Army’"

Demanp No
Navy

20 ~DrFENCE SFRVICES—

“That a Supplementary sum not
exceedmng Rs 160,00000 on Re-
venue Account be granied to the
President to defray the charges
which will come in course of pay
ment during the year onding the
31st day of March, 1975, in respect
of ‘Defence Services—Navy'.”

Dimanp No 2i—DEFENCE SLRVICFS—
Ar Forcr

“That a Supplementary sum not
exceeding Rs 6,30,00,000 on Revenue
Account be granted to the Prest
dent to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1975, in respect
of ‘Defance Services Air Force'"

Demaxp No 38—OrreR EXPENDITURF
or THe Mimnistry or FINaNce

“Phat a Supplementary sum not
exceeding Rs, 1,000 o Revenw
Account be granted to the Presh



77 IRSG. (General)
107475

dent to defray the charges which
will eome in course of payment
during the yeéar ending the 31st day
of March, 1975, in respect of ‘other
Expenditure of the Ministry of Fin-
ance’.”

DeManp No, 58—InpusTriEs

“That a Supplementary sum not
exceeding Rs. 8.55,53,000 on Capita:
Account be granted to the President
to defray the charges w~hich will
come in course of payment during
the year ending the 31st day of
March, 1975, 1in respect of ‘Indus-
tries’.”

Demanp No 65—PowER SCHEMES

“That a Supplementary sum not
exceeding Rs. 7,90,00,000 on Capital
Account be granted to the President
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975, in respect of ‘Power
Schemes'.”

Demanp No. 70—~MiNisTRY oF PETRO-
LEUM AND CHEMICALS

“That a Supplementary sum not
exceeding Rs, 58,60,00,000 on Capital
Account be granted to the President
to defray the charges which will
come in course of payment dunng
the yea? ending the 3lst dav of
March, 1975, 1n respeet of ‘Mirusiry
of Petroleum and Chemicals’.”

Demanp No, 76—PorTs,
ANDp SarPrRING

LicuTROUSTS

“That a Supplementary sum not
exceeding Rs. 1.8500,000 on Re-
venue Account and not exceeding
Rs, 18,75,00,000 on Capital Account
be granted to the President fo
defray the charges which will come
In course of payment during the
Year ending the 31st day of March,
1975, in  respect of ‘Ports, Light-
houses and Shipping'.”

L
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Demanp No. 78—~DEPARTMENT OF STEEL

“That a Supplementary sum not
exceeding Re. 57,00,00,000 nn Capitst
Account be granted to the President
to defray the charges Wwhich will
come mn course of payment during
the year ending the 3lst day of
March 1975. in respect of ‘Depart-
ment of Steel'.”

15.0 hrs.

APPROPRIATION (NO, 3) BILL, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH). Sir, 1 beg to move for
leave to introduce a Bill to authori§e
payment and appropriation of certain
further sums from and out of the
Consolidateq Fund of India for the
services of the financial year 1974-75.

MR. DEPUTY SPEAKER: The ques-
tion is:

#That leave be granted to iniro-
duce a Bill to authorise payment and
appropriation of certain further
gums from and out of the Conso-
hdated Fund of India for the se:'—
vices of the financial “vear 1974-75.

The motion was adooted.

*
SHRI K R. GANESH- Sir. 1 intro-

duce of the Bill.
s

Sir, 1 beg to*move:

authorise pay-

L Bill to
“That the jon of certain

ment and appropriat!
further sums from and o.ut (og tte
Consolidated Fund of India Zof the
services of the financial year 1974-75,

pe taken into consideration ”

ettt

*Published In Gazette of India Ex traordinary, Fart II, section 2,

¢ N '

lotroduceq with the recommendation of the President. ...

dated
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MR. DEPUTY-SPEAKER: There are
a number of Members who have given
notice that they would like to speak in
the third reading—Mr. Madhu Limaye,
Mr. 8. M. Banerjee, Mr XK. Surya-
narayana and Mr, B, N, Reddy. 1
would request them to conclude their
submigsions in 5 minutes each,

st aq femy (xi®T) : SINEE
AET, § TAY TEH T IJSTAT ATEAT
£ fir qorm, g mar gad oY s
oy § wgt & Ag wETIrar §, T qsAy
& sarfat & @ &7, forawr agr &y
o wT o g & 0 g
g a7 & fF o ¥ @Y e wfa
fraewr g *1 faaifer am §, o
firrzer & 418 ®% ¥ ®% 50 &v47 WA
ot & w9 & far It & 1 gATRW
N s e & qamE,
ghar & G adey w1 s fear O
AT qqE@y 77 f o aw oF feaee
¥ 8 50 wwAT W wAY A A @
a% ux fagre= o1t g g stk gfamr
¥ wge T 9T whAT & W W
umifer dvede & wrd aqe
wrar fie ar WY qen qwt gw A%
ferwrd witf gawr wifez grr | g8
AT 7Y AT F §FT ¥ R 19 qwear
=t g fira §, mraw sl & ofQ
% FONY § W AT v w Y v
& 9fw s wY faay o @ weferd
G4 T AT AT & age fpar v &)
fre® wrr WY W & FwTafen
HEWA FT GATH BT AT, FAWWA ®
W & g8 & wgr a7 fe ghaor
T qorx & JF @d=A & forr 77
ww sifaa) & afedi ¥ w7y e ara w4l
T Y g1 | &7 AT WhY TRy &
wrar g $F 3w g §, Iger g
Ardram AR T ! arah gawr
% weng for | nw § W §
we Ay ¥ W F AT W Ay
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€ § waife Tg sroaY vl % wrRAr
g a1 Al A et i
Wil WiiNT | X9 AR F Y AATET WA
wE wwar B wmT & ewr wwré
AT E )

ga—fagrz, wew wiv gt ot
Fzreny WY 72l &3 §—aT7 &t AT
@ § 1 W g & ow we fedlew
¥ W el feis w732 ¥ foma
fedy wfavAT werw ET §, I
ux waeg 3w fr gady felas &
gt AR §, Ry &, q2r &
¥ wfafafa g, swaaismr @ Eolxexs
P §Y AT-XAE WIAT qF WA ¥
o e oY 43 &, @ g A—fr ar
fa®r ¥ =Y Ry wAE & Aqew §, WY
W& o\ §, ITFET OF NTHT gy 4,
TE WY AN S A AwAt @ @,
HfeT 3% Y vl A ag &
g T % UF w3 wrawal ¥, AL
foft v ¥——37) faeg frremray
T w AT & 990 feAv mw A
waRd F ST AW AT @G § ITH! EA
qgwr & ¥ ot wewy fed oy & an
Y sEuwtw Arqaw & oRET
fecary w4 &, 0 fw wifaql 2,
Iq 9T 99T gfew Era aey wer &7
% AE § AT Wi Auqar feark
AT & AT W F7ET TTHTT WY 99 9T
arear A8 wifgy 7 owror fagre A
FOFTT—TW fram o g« amy &1 01
oy —fr seRy A v 2,
arug dw O § A fiee 3T
foimwie fear v & 1 3@
st ar v fifery wr e s @,
ot ¥ wiwdyr vy qr JEl SR
{fwﬁﬁﬁumv&so%u’fﬂ‘ﬁ
wern & forad S g nfedrry faaas
w Y & w7 ¥ are feg W § W
T wifskvy folmuite g
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£ 1 T qeve & dfw wr wete
ey oy wr § 1 fagre o wvar
& ¥ w7 oft § Afew Sww 4N W
¥ g wrd e ey ¥ [ A
o X % oqwer o fraf oY ¥

AT g ¥ !

F#r ® qH W T 6 v A qaUeTY
waatr § a1 ergady T & ot &
WY ¥ § ow ava wrawy e sl
@t | o ¥ ¥ F1 | oy @R
7 @ @ faw fafreT @
IaeT AT T W )
WG—gurt wow o Ees &
famme T ] AT W A, TEVE
TR AT R Y AR arefy A qEy g
T5AT 47 fE e dW g 9%
wrdr § we I Wy fn wrry & fag
wry § 1 &% o s e W & fag
ay § Hfew e ¥ T A A
ad & frewrdy w1 agEfgand ¥,
wex & fod fis whwsows o ot 99-
AT iR wrel & A0 ¥ WA CF
sfafafy garer ot 73 1 & ff T
Wity a7 wgd & fog ww W@
¥ v v weros H3- { swwwy)
g wy &Y el § i saw fag @
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& ¥ g, % AEE o vy ¥
#ard 9 oF 7 afrae & ofer
N gk ww-fan ¥ ewfer
3 9T | AR A1 Sk wweT oy @
e mrw WAy § FdewAE W
¥ I et afpn fear fedt Wik
gfcer & vl fordlt & 1 Gr el
HIIHY QEAAT FATT ¥ wY A fAA
STar §, 19 MW A% fray wgrog
7RI A Far A, T B gAg
&f6x o7 gAY veaEAd o 0w
T T § SR SHE W A A
waf v § vafs n9F a9 woeT 2y
a7 ofeae 91 1 AF Tm ¥ oA
et e OF og® o Frwfor s,
TS TR ¥ MU 7@ smree W
o ¥ | a1 W S s sy
T, FHTE § GEEAT X X Sy
Wit @ ®NfF g5 3 ¥ Tw 7 fm
fora® grg & Toreee 5 & ag TR
F 1 fomd gra & Troree § ag SEwr
#E IT { TR FT

THA—IAT AET AT AT T Wy
wae W A faemr & 1w T
9T & o1y o @I AW o wours &
Ty ¥ ¥ ow o § Ry f el
WA El A v w
T & v ag v & ?

From C ¥ V Rao, Indian ofl Head
Office Bombay to Dr Nadkarm

I

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH) He is already Managing
Director

oft Ay frd 7T @ @ g
oA ST A et W an
A T ¥ YA A wET | ¢

e faar & .



83 Appropriation (No. 3) SEPTEMBER 6, 1004 Appropriation, (No. 3) 8¢

Bill, 1974 Bill,19%
MR. DRPUIY-SPEAKER: Shri B. N.
[t ar, forsra] Reddy, do not take more t'hnn 5to6

Kinematic viscosity at 100 CS
Max from present=80 CS Max”.

wrqEY @ Swl W e ¥ §
I gord frir arag 80 ¥ 9o druw
X T 91 a1 7EY, 5 100 $Y wyay ?
s R wy sofremar T @¥E?
W T ¥ feT 8o 9T wifrw s,
weer fm & )

&P & s W § e gadl wy
WY 99 HTo THo AT 100 HYo THe
MA|E L ag agw & dwivw
wiwr §, o W & gwmr fifed
1T fae wie o ferws & ¥ @ E,
oY A AWTE TE H N W Y Y
T E

ot Yewrr wewr ;W Afad

MR. DEPUTY-SPEAKER: You give
it to the Minister.

W oAy fed - S wwEw 8-
HYITESS 3 ¥ TH TIF F AT Woar
¢ | va oY g@T A8 sErafiy ?
o sh w1 oEAfy 2 R & Y e
FIH KA § 99 F 97 & T /Y
WEBT FH KA AAFT AW FU )

ot fwTR Ao EER AT A 7

sag fod e @ @
& GBS &1 T A TIWI BT OFEA A
quz waAT & {57 gae wE amady
A X 7 S AHT F] TF IIE A
FwE T §, W W I ¥ Ay wy
dir A e g T s el
FHT A1 g7 A fowdt A w1 @
T 3l fer fEre 9@ W@
WeAT HY WL W 7 SIT A 4% WY AT
AT AYWAT FL |

minutes,

*SHRI B. N, REQD¥ (Niryalguda):
Mr. Deputy Speaker, I could not
understand the logic or ’the purpose
behind this supplementary demands
for grants. As a result of the Gov-
ernment’s policies our country’s eco-
nomy has been ruined to a large ex-
tent. The economic and fAnancial
policies of the Government of India
are a complete failure. For what pur-
pose the Government are asking for
more moniey? This money i8 not being
spent for the welfare of the people
and country. According to the Fourth
Five Year Plan a 5 per cent rise in
the growth rate was expectel! but now
they are expecting only 2 per cent
rise. According to the documents sup-
plied by the Parliament Research unit
itself they have stated: “After a
modest increase by 1.7 per cent in
1971-72 the growth rate of the economy
registered an absolute decline by 1.7
per cent in 1972-73” ‘Therefore, the
Government themselves have admitted
that there is a decline in the growth
rate.

Therefore, it is very clear that the
Government’s economic policies have
not dohe any good to the people and
country. Only the other day the
Minister had made a statement that
they are now thinking of mporting
food stuffs into the country. The
policy of depending on imports to feed
the people is misleading. I want to
say that this is a dangerous po’icy on .
the part of the Government of India
Recently an American Senator had
also said that the capacity of imports
from the United States is reduced
Our domestic grain production is to
the extent of 30 lakh tons. For pub-
lic distribution the goverhment are
relying on imports to the extent of
50 lakh tons, The Government's policy
had reduced the couniry to such an
extent thut"we have ts +ely more on

b e " " it

*The original speech was delivered in Telugu.
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ixaparts for feeding the pegple of India
This is a very dangerous policy and
shameful policy. To guote the Parlia-
ment Research Unit: “The average
index of industrial production (base
1960-100) for the period ddanuary—
October, 1973 at 196.4 shows an abso-
lute decline of 1.2 per cent over the
corresponding period of 1872”. The
American Senator has said recently
that our summer kharif crop will also
be short of the target. The food policy
of the Government of India is a total
failure and the import of food grains
for the people of India wil]l not solve
the problem.

Advance figures for cement, alu-
minium and other industry have also
shown an absolute decline over a
corresponding last year.

I blame the Government fully for
the present situation in India. They
are not adopting radical measures for
solving the economic crisis but con-
tinue only conservative, out-moded
policies. They are carried away by
the Janded and monopolistic gentry
with the result we have to import food
stuffs to feed the people of India, I
want to warn the Government of India
that they are playing with the lives of
50 crores of people of India by not
providing them with the minimum es-
sentials Iitke food. The Government’s
economic policies have brought us to
the brink of severe crisis. There does
not seem to be any hope for the peo-
pPle from thiy inflation. Therefore
even now I would urge upon the Gov-
ernment to adopt radical measures to
solve the economic crisis in India.

Recently the Government started the
system of dehoarding; I fee] that this
so-called dehoarding is 4 political
stunt to fool the public.

_ Lastly T would like to mention one
Instance in this context, about Andhra
Pradesh where police raj is gomg on
under Mr. Vangal Rao. A sub-inspec-
tor of police issued a notice to the
¢ an of a Panchayat Samiti ask-
ing him not to move among the people
because he will be arrested I am

» B R
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exhibiting this notice on the floor of
this House. Thig is not the wonly
instance in Andhra Pradesh but so
many other police irregularities and
mal-practices are gomng on there.
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No progress has so far been made
in the Vizag Stee] Plant although it
was inaugurated by the Prime Minister
in 1971. This should be expedited.
In the same way the construction of
B. B. Nagar-Nadigudi railway line
has not been taken up although it was.
maugurated in 1871. I am thankful
for the opportunity given to me.

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, I shall con-
fine myself to three or four points.

First of all, I would request my hon.
friend, Shri Ganesh, to kindly inform
the House as to what has happened
to the second ang third instalments of
dearness allowance which has already
become not only due but overdue to
about 22 lakhs of Central Government
employees. The first instalment of
dearnesg allowance was announced
from 1st April, 1974. Another instal-
ment was due from 1st June, 1874.
No announcement has yet been made.
50 per cent of that amount has already
been deposited in the name of Com-
pulsory Deposit. The third instalment
has also become due to the Central
Government employees from 1st
August, 1974. 1 would only reguest
the hon. Minister to kindly let us
know why a solemn promise which
was made in this House and outside
also by the hon. Finance Minister, Mr.
Chavan, has not been respected. How
is it that the matter is being delayed.

I am told that the Government of
India is likely to change the D.A.
formula. The Government has miser-
ably failed to hold the price line, has
miserably failed to give two square
meals a day to the people, has miser-
ably failed in the sphere of education
and in the sphere of all things. The
teachers are starving; the teachers are
demonstrating; the people are selling
their children for Rs, 5 or Rs. 6, for

nun
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a bucket of rice. Who is responsible
for this state of affairs? We are told
that they were going to convert this
country into a welfare State. Un.
fortunately, it is becoming a farewell
State. I do not know what is going
4o happen.

Are they really going to change the
D.A. formula or have another wage
Ireeze? The formula which was given
by the Pay Commission, although we
differed from it, gave automatic in-
crease in D.A. after the index had
reached a particular point. They are
now going to change it because they
are unable to control the prices. They
know that in one year, they will have
to give four instalments of D.A.

Secondly, what has happened to
those Government employees, the
Audit employees, the P & T emplo-
yees, the Income-tax employees,
whose services have been terminated
or who are facing suspension for tak-
ing part in the 10th May Railway
strike. This was in sympathy with
the railway employees.  When this
matter was raised by Mr. Vajpayee
and many of us, the hon. Minister,
‘Mr. Chavan, assured us that he would
take up the matter with the Comptrol-
ler and Auditor General and will see
that the Audit employees are rein-
stated and their recognition is not
withdrawn. Today, in QGwalior, in
Shillong and in other places, the P&T
<employees, the Income-tax employees,
are all waiting. They have not been
reinstated. I would request the hon.
Minister to let us know what has
happened to them. How can we pos-
sibly take up the case with the Comp-
troller and Auditor General?

He does not come under Finance....

MR. DEPUTY-SPEAKER: Please
iry to conclude....

SHRI S. M. BANERJEE: Please give
me some more time, Sir. The others
were gien more time.

s
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MR. DEPUTY-SPEAKER: The othety
are not so experienced as you are.
That is why, I was a little lenient to
them. 1 would like to say this be.
cause I see others standing. Let us
understahd what is the nature of the
debate at the stage of Appropriation
Bill. We have discusseq the Demands.
We have drawn attention to the vari-
ous aspects of the economy. At the
stage of Appropriation Bill, if mem-
bers have any specific points....

SHRI S. M. BANERJEE. 1 have, Sir.

MR. DEPUTY-SPEAKER: 1 am not
talking about you I see the hon. lady
member also standing. 1 am talking
about the procedure. If members have
any specific points, they write in ad-
vance to the Chair and indicate the
points that #hey want {o raise. If you
just want to convert this into a gene-
ral debate, then it becemes difficult.
I would request the members not to
treat this as a general debate. I am
saying this in particular to Mr
Suryanarayana. He has sent a notice,
but he has not indicated any points at
all that he wanis to raise,

SHRI S. M. BANERJEE: For the
last three days we had been speaking
on musappropriation. Now we want to
speak on Appropriation.

MR. DEPUTY-SPEAKER: What
are you misappropnating in the last
three days?

SHRI S. M. BANERIJEE: Sir, I was
talking about the Provident Fund em-
ployees throughout the country I
was unanimously decided by the Board
that they should be given a particular
wage and it was also okayed by the
Labour Mimister. But, unfortunately,
the Finance Minister comes in the way-
The employees of Provident Fund are
going on strike on 17th or 18th of this
month. ! would recuest the Finance
Minster to let us know why he is
stand in the way, They say that it
has been sent to the Repercusions
Committee. After all, they are not to
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be paid from the Consolidated Fund;
they have their separate funds which
are overflowing.

I now come to another point, In
response to the direction given by hon.
Speaker, the Agriculture Minister has
made a statement today regarding the
unprecedented price rise and scarcity
of foodgrains and other essential com-
modities, 1 am not going to read the
whole statement, I will quote only a
few lines. He has said:

“The main reason for the rise in
prices could be attributed to the
highly inflationary situation prevail-
ing in the economv coupled with the
decline 1n the production of food-
graing in the preceding years. In
this situation, the procurement price
of foodgrains also had to be fixed at
a substantially higher level to pro-
vide necessary incentive for produc-
tion .. ."

Then he has said:

“A psychology of shortage had
developed in the country, where in
the expectation of a further rise in
prices there ha:. been holding of
stocks at all levels.”

He says that a psychology of shortage
had developed. Now whaut 158 the price
ol sugar in the open market? What 1s
the price of rice? What 1s the price
of wheat? I would like 1o say that it
1s a cruel joke to say that a psychology
of shortage has been created. In Cal-
cutta, statutory rationing has complete-
ly broken down. Al! the persons who
were waiting for riee have been given
a slip thai, when rice is available, it
will be given. People wanted rice, but
they have come home with a slip. The

entire rationing system has broken
down,

1 would request the Agriculture
Minister, Shri Subramaniam, to read
the statement and tell me whether he
is convineed. l.et him go to the market
and see what is happening. This Gov-
ernment has become shameless,

BHADRA 18, 1888 (SAKA)
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shameproof. I have seen ‘waterproof’,
but now I am surprised to see ‘shame-
proof’ also. They have absolutely no
shame. They say that a psychology of
shortage has been created. But what
1s the position? Nothing is available
in the maket. In Calcutta, as I said,
the entire rationing system has broken
down. People have come back with

slips. Can they feed their starving
children with slips?
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Then I come to Delhi police. What
happened yesterday in Delhi? I have
a photograph, The Delhi Police beat
up the students and teachers in IIT.
They were beaten up mercilessly. ...

MR. DEPUTY-SPEAKER: What has
that to do with the Appropriation Bill?

SHRI S. M. BANERJEE: We are
sanctioning something.

MR. DEPUTY-SPEAKER: But there
should be some relevance.

SHRI S. M. BANERJEE: We are san-
clioning something for the CRP,

MR. DEPUTY-SPEAKER: This is an
Appropriation Bill. These are nol
General Demands or the Demands of
the Home Ministry.

SHRI S. M. BANERJEE: Police come
under the Home Ministry.

MR. DEPUTY-SPEAKER: You are
making it a general debate.

SHRI SHYAMANANDAN MISHRA
(Begusarai): This is a general debate.
Studenis were beaten, teachers were
beaten in Delhi but no probe has been
ordered. What has happened? The
Home Minister, Shri Rain Niwas Mir-
dha is sitting here, What is Mr. Uma
Shankar Dikshit doing? Let the Home
Minister make a statement why the
studeris have been beaten. What is
happening in the country? What is
happening in Delhi. I would request
the hon. Minister, Mr. Uma Shankar
Dikshit who is busy otherwise in the
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Rajya Sabha, to come here, and make
a statement in the House on why the

students have been beaten. He must
take action against the Police.

MR. DEPUTY-SPEAKER: Mr. K
Suryanarayana.

You kindly follow that there are

only one or two specific points. This
1s not a general debate.
*SHRI K. SURYANARAYANA:

{Eluru)}: Mr. Deputy Speaker the Cen-
tral Government are giving lakhs and
crores of rupees to the State Govern-
ment for the augmentation of agricul-
#ural production for the supply of fer-
tilizers and for giving needy help to
the agriculturists. The Central Gov-
ernment also give opportunity for
both the Congress and Opposition
members to discuss this aspect and to
see today that money allotted by the
Central Government to the State Gov-
ernmentg is spent properly and correct-
ly. I want to say that the wmoney
which is being allotted by the Central
Government 1s not bemng spent cor-
rectly and economically by the State
Governments. 1 feel that if only the
banks also utilise their money proper-
ly this food problem would never
had arisen., We are now axpect-
ing today because the ryots and
agrieulturists are doing their duty by
producing foodgramns. I feel that a
better deal should be given to the agri-
cullurists to do their work properly.

MR. DEPUTY-SPEAKER: That is
point No. 1. Now, please come to
point No. 2.

*SHRI K. SURYANARAYANA: 1
want to request the Government that
they should encourage and give all
assistance necessary for the agricultu-
rists to increase food production. The
Government should see the financlal
conditions of the agriculturists and
improve their position.
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Take the ¢ase of Andhra Pradesh the
agriculturists in Andhra Pradesh are
very badly hit by the lack of finances
for power, electricity and fertilizers. I
am sorry to note that Central Govern-
ment is not in a position to help them
financially. I feel that this lot of the
agriculturists should improve. It is
the duty of the Central Government to
give full encouragement to the agri-
culturists of Andhrar Pradesh. This
year the Andhra Pradesh Government
have given 6 lakhg tons of food grains
to the Central Government but com-
pared with the financial assistance
given to the other State Governments
the Central Government have given
only u meagre share in finance to the
Andhira State Government.

We are all aware about the separatist

agitation in Andhra Pradesh. I want
that just as Government have compen-
sated others here also the vichm of
this agitation should be sufficiently
compensated. The Central Govern-
ment <hould fake all measures to im-
prove food production in Andhra Pra-
desh. There have been <ome Com-
mittees on land :eform: for this pur-
pose, In fact there are no dearth of
Commuttees, The Central Govern-
ment should give all help and encourge-
ment to the agriculiuricts to increase
food production 1n the country I
have already written three letters to
K. R Ganesh on this subject of finan-
cial assistance.

MR. DEPUTY-SPEAKER: If you
have written three letters, Mr. Ganesh
would reply to you.

SHRI K. SURYANARAYANA:
The State Bank of India in my State
has given a loan of Rs. 4 lakhs to 2
Dharma Sansthan, This amount could
have been easily divided and givenl
to 400 families at Rs. 1000 to each
family. Every time, they reply to me
that according to the Bank's informa-
tion, it has been properly utilised.

“The Original speech was delivered

in Telugu.
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1 am not guestioming the bank giving
the loan but 1 am questioning how it
is utilised, whether it is used for in-
creasing production or for any other
purpose, whether they have not wasted
the funds. That is the point. That
is my humble request to Mr. Ganesh.
You please enquire into all these
things. Please set these things right.
The tarmer will grow more food and
will increase more production. They
did sacrifice; they will sacrifice; they
are sacrificing for the country,

MR. DEPUTY-SPEAKER: Shri Se-
zhiyan, only points please.

SHRI SEZHIYAN (Kumbakonam).
Sir, I will confine myself to the
specific point of lowering of economic
standards in the country. resulting in
various schemes like sons of the soil,
employment for loca}l people, etc. The
other day Mr. Sathe made a reference
to this point. I agree this state of
affairs 1s not a happy one. He said
he condemned Shiv Sena and I appre-
ciate the spint with which he made
that statement.

MR. DEPUTY-SPEAKER' Ifow does
it come here under the Appropriation
Bill?

SHRI SEZHIYAN: I can invite his
attention to the Circular No. ELP/
U. T./74-75/1473 of the Directorate
of Industries. Sachivalaya Annexe,
Bombay, 32, dated 25th March, 1974.
They have seni this one to the estab-
lishments of Maharashtra. They have
stated.

It was therefore felt that endea-
vour should be made to recruit local
persons upto 80 per cenl in non-
managerial posts and upto 50 per-
cent in the managerial category.

MR. DEPUTY-SPEAKER: How much
money is being provided to this item?
How does it arise?

SHRl SEZHIYAN: Allotments for
industria] development are there.
What I say is, there are cases of gene-
¥al trends in.this direction and the
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case is not of Tamilnadu only. It is
in Maharashtra also. Then it saya:

Keeping in view the large edu-
cational facilities available in the
State it should not be difficult to get
suitarle candidates from within the
State to man the posts upto the
above percentages.

They have called unon the undertak-
ings to employ local persoms. ‘They
say percentage of employment of
local peeple should be not less than
50. They have to give an undertak-
ing that the same will be followed in
respect of future recruitment, I am
quote one more thing. Thisisfrom
the State of Karnataka. This is a
circular dated 20th September, 1970.

MR. DEPUTY-SPEAKER' How does
it arise now?

SHRI SEZHIYAN: This also states
that only local residents from the em-
ployment exchange area will come,
This is also in Bihar, in West Bengal,
etc.

MR. DEPUTY-SPEAKER: What can
Mr. Ganesh do about these things?

SHR! SEZHIYAN: When the dis-
cussion takes place we should know
these things, why this is done, and take
suitable action. That 1s all I want to
submut.

SHRI VASANT SATHE: We must
condemn such things wherever they
take place,

MR. DEPUTY-SPEAKER: The lady
1s very insistent; I am always afraid
of ladies! Shrimat: Lakshmikantham-
ma.

SHRIMATI T. LAKSHMIKANTHA-
MA (Khammam): The past few days
have been very anxious days for the
people of Andhra The wounds were
just healing when suddenly they heard
the shocking thing. There were two
statements, One was the statermnent of
the Chief Minister saymng that there
will be no Deputy Chief Minister.
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MR. DEPUTY-SPEAKER: How does
that come here?

SHRIMATI T. LAKSHMIKAN-
THAMMA: Mr. K. D. Malaviya is sup-
posed to have gaid in Vizag about
growing crops on the land acquired for
steel plant, to cultivators in Andhra. I
would like to advise Mr. Malaviya
that Andhras know better how to
grow crops. He need not go and advise
them. Is the Vizag steel plant going to
be thrown in the Bay of Bengal, 1s the
yuestion the Andhra people are asking.
So many things and so many editorials
are being written 1n the newspapers
about what Mr. K. D. Malaviya sald.
The Vizag steel plant was recommen-
ded by Anglo-American consortium.
They said Vizag is the best place for
the fifth steel plant. There was a big
agitation and some young lives were
lost and Government decided to set up
m three places. How they stall it for
15 years. The report says this. He
has not said, but 1t comes to that. This
steel plant wil] not materialise for a
long time. So, 1s it only for this steel
plant they ‘do not have money. So, I
would lke the Central Government
should come forward

One more point. The hon. Minister
some time back made a statement on
the Floor of the House that in every
house they cannot have more than 10
tolas of gold. Sir, this has created
confusion in every household. I wasa
staunch supporter of gold control . ..
(Interruptigns). This kind of control
is bad and he should clarify his posi-
tion.

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr  Deputy-Speaker,
Sir, 1 will make four points in two
minutes. My first point is about
Tarapur Atomic Power Station. I
said about it 1n some detail a few days
ago but I now find that the power
station has been closed yet another
time, and it will remain so for eight
days with the result that Maharashtra
and Gujarat particularly are facing
power-cuts, Therefore, this power
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station at Tarapur needs thorough
probe into its technicalities so as td
avoid power stoppage again and again.

My second point is about Narmada.
1 know that the) matter is now before
the Tribunal. But I want this matter
1o be got expedited. For the last
two years we have been waiting for
the Prime Minister's award. Unfor-
tunately, it never came! My sugges-
tion is, let the Tribunal go into the
matter quickly so that Government of
India may be able to get better food
production from Gujarat in the years
ahead, and may be Gujarat is able to
send foodgrains to Other States.

Thirdly, the relationsfiip between
Police and the general public needs to
be looked into more carefully and
urgently. I find of late in many parts
of the country police are functioning
in such a way that sometime they are
right in using force but at other times
they are not, They need to be train-
ed at what stage to use force and at
what stage they should be persuasive.
Police should be the guide and helper
of those who are oppresseid. But one
sees on the other hand that there i3
unnecessarily bad-blood and bitterness
developing. I would request the Gov-
crnment of India to take some con-
crete steps in regard to better relation-
ship between Policey and community
at large.

Finally, as regards corruption 0
steel there is so much of talk not only
in the general public but also on the
Floor of the House, 1 was told reeentl‘.i
how some kipd of allotment of steel IS
made. It is done in such a way that
although a particular item is available,
for instance, in Ahmedabad the dealers
are asked lo take stocks from Bomb?Y-
When they go to Bombay, the time
limit is only two-three weeks. with-
in {hat titme limit, they cannot gel it
Then, they have to surrender ih®
quota. When they surrender the quots
then, whatever is available in Bombﬂ:
or elsewhere fs given over tlu'ouss
the black market. This is what ;n
happening. I would request that -
order to eliminate corruption, G°
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ernment should urgently look into the
question of controls and regulations.
If Government were to keep only
minmmum controls and do away with
all the unnecessary controls, I am sure
1t will automatically lead to a proper,
a more sensible and a more healthy
chimate 1n  the economy and mn the
distribution of essential materials
for the community,

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Mr. Deputy-
Speuker, Sir, I shall confine 1nyself
tu sume very speafic points raised
whkich ielate to the Apmopaaten
Bill, which is before the House.
Sir, Shr1 Madhu Limaye referred to
some on-money being paid in Punjab
and Haryana by some agencies of
UP. Government. On checking up,

it has been found that this matter
has been taken up with the State
Governments by the Food Mimstry
and each permit is being checked.

because it was found that some persons
are charging as much as Rs. 195 per
quintal, though the statutory ceiling
price, which has been fixed, is Rs. 150
per quintal. ‘The other problem that
he rersed wag about shortages etc.
Sir, the House has discussed the flood
situation and reports and complants
about starvation deaths only the other
day. Sir, today, the Minister ot
Agriculture has laid a statement on
the Tadle of the House regarding the
general question of shorlages and the
price spiral. About Nephtha, my scnior
colleague had very extensively replied
to him the other day guring the course
of the general debate,

Sir, the other specific point 1s ahout
th ang 8th instalments of D.A., for
the Central Government employees,
which have fallen due on the Ist June
and 1st July. I ecan only say that this
matter is ynder consideration and is
receiving the attention of the Gov-
ernment.

Sir, as you will agree with me, on
certain other general points which
have been raised, they would have to
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be brought to the notice of the “finis-
ters concerned. I have prepared my-
self on the specific points for which
they gave notice.

1898 (SAKA)

The only thing which I would like
to clarify is in regard the question
raised by the hon. lady Member. 1
do not know why she is dumping on
me the statement in regarg to the ceil-
ing ot ten tolas of gold. I have not
mude any statement about this,
restriction to ten tolas of gold. We
have answered a number of guestions
in this House in regard to this. The
position is, a proposal of this nature
has been received by the Finance
Ministry This 1s being discussed;
this is heing processed. 1 can assure
her that I have made no such state-
ment, that there will be a ceiling in
regard to the possession of gold. But,
a proposal has been received which
is under examination and processing
by the Mmistry.

SHRI S. M. BANERJEE: Sir, has
he finished?
MR. DEPUTY-SPEAKER: He has

finished.

SHRI S. M. BANERJEE: Sir, he has
not said anything about D.A,

SHRI K. R. GANESH: 1 have said
that the question in regard to the
7th and 8th instalments of D.A. due,
is under consideration.

SHRI B. N. REDDY: Sir, I have
given a note.

MR. DEPUTY-SPEAKER: 1 have
pessed this on to the Minister. He

will look into it.
Now. the guestion is:

“That the Bill to authorise pay-
ment and appropriation of certain
furiher sums from and out of the
Consohdated Fund of India for the
services of the financial year 1974~
75, be taken into consideration.”

The motion was adopied,
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MR DEPUTY-SPEAKER Now,
we will take up clauge by clause
consideration

The question 1s

That Clauses 2, 3 the Schedule
Clause 1 the Enacting Formula and
the Title stand part of the Bill

The motion was adopted
Clauses 2, 3 the Schedule, Clause 1

the Enacting Formula and the Title
were added to the Bill

SHRI K R GANESH I beg to
move
The motion was adopted
MR DEPUTY-SPEAKER The
guestion 1s
Taat the Bill be passed
The motion was aedopted
1555 hrs
STATUTORY RESOLUTION RE
CONTINUANCE IN FORCE OI' THL
PRESIDENT S PRUOCLAMATION

IN RESPECT OF GUJARAT

MR. DEPUTY-SPEAKER We take
up the next i1tem star ding in the name
of Shr1 Uma Shankar Dikshit I du
not see him here I have 3lso no 1n-
formation whether anybody 5
deputising for him

SHRI 8 M BANERJEE (Kanpur)
On a point of order If tne hon Mims-
ter Shnn Wirdha has just informed
you by sending in a shp lke what
Shri Sathe did in regard to his motion,
I request you not to take notice of it
This morming, when some papers
were {o be laid shri Dikshit was not
here I do not know why he 15 avoid-
ing this House I have great regard
for him I really want to gee him
Why shoild he not be present here”?
Let him come and move the Resolu-
tion

BHADRA 13, 1898 (SAKA)

Continuance 0f 100
President’s Rule in
Gujarat (Rew)
MR DEPUTY-SPEAKER It you
have any particular demre to see Shri
Dikshit 1t 1s your personal business

SHRI S M BANERJEE He ghould
be i1n the House

MR DEPUTY-SPEAKER 1 am con-
cerned with the business of the House
As far as I am concerned any other
Minister can deputise for him The
only thing I mentioned was that J
did not see any letter—Now a letter
has been sent to me Through some
kind of oversi;ght 1t had not reached
me in time Anyway Shri Mirdha can
wove the Resolution

SHRI P G MAVALANKAR (Ab-
medabad) We are asked to scnd our
notices and motions 1 time

MR DEPUUTY-SPEAKER These
are very unusual times

SHRI P G MAVALANKAR Is
there one rule for the Treasury Ben-
ches and another for the Opposition’

SHRI SEZHIY AN (kumbakonam)
I have sent a letter to rai-e s point
of a general nature

MR DEPUTY-SPEAKER In 1egard
tc this 1tem 1 have received ‘coms
kind of a letter trom Shri Seshiyan
He wants to raise some point 1 think
it 1s a minor point We might as well
allow him now

SHRI K § CHAVDA (Patan) Re-

garding what”

MR DEPUTY-SPEAKER I will It
you know I do not know what kimd
of point 1t 1« Are you gomng i) ehut
some information?

I think we will dispose it of before
the Mimister starts

SHRI SEZHIYAN 1 thank you for
giving this opportunity to ruwsc a point
This affects the general nature of
constrtutional and financial authorlity
of this House We are now gowng 1o
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discuss the Presidentia] Order concern-
ing Gujarat. Gujarat is 'heing gov-
erned by a Presidential Order and this
House has taken over the functions of
the State Assembly. A sericus affront
has been perpetrated agaimst the cons-
titutional and financial authority of
this House. I find that a sum of Rs
10.58 crores had been withdrawn from
the Consolidated Fund of the state of
Gujarat by a Presidential Order dated
14-6-74. It 1s stated that th's has
been done in pursuance 3f sub-clause
(c) of clause (1) of article 357 of the
Constitution and that this withdrawal
was done owing to the urgency of
recouping the Contingency Fung from
which advances amount.ng to Re 1038
crores had bheen drawn earlier and
remaiing outstanding at the end of
1973-74.

As vou are awure, the State of
Guyarat came under President’s Order
on §gth February. 1974. This House
began its session on February 18, 1974,
They have drawn amounts to the tune
of Rs. 1038 crores from the Contin-
gency Fund during the financial year
1973-74 for many unforeseen expendi-
ture 1tems in the State of Gujarat. As
per the general rule regarding with-
drawal from the Contingency Fund,
1t should be recouped at the next st~
ting of the concerned legislature im-
mecaaiely after the withdrawal. So
when this House took over the func-
tions of the State Assembly of Guja-
rat, that rule apphes. They should
have eome forward in thms House be-
fore 31st March, 1974 to recoup the
amounts drawn from the Contingency
Fund of Gujarat.

Then what has happened now?
16 hrs.

They have not done that. This
House was in session till the middle
of May. On 14th June, 1974 they issu-
ed a presidential order to withdraw
from the Consolidated Fund of the
State of Gujarat Rs. 10.38 crores to
Tecoup the contingent fund. For this
they are invoking article 357(1)(c):

Continuance of
President’s Rule in

Gujarat (Res.)
where by a proclamation issued un-
der article 356 it has been declared
that the powers of the legislature of
the State shall be exercisable by or
under the authority of Parliament, it
shall be competent for the President
to authorise when the House of the
People is not in session expenditure
from the Consolidated Fund of the
State pending the sanction of such ex-
penditure by Parliament. When Par~
hiament 1s not 1n session he can with-
draw the amount.
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In this case, the President’s Order
of Emergency came on 8th February
and all the advances relate to 1973-74.
Incidentally on 22nd March, 1974 the
supplementary budget for 1873-74 for
the State of Gujarat was considered
and passed by the House. From §th
February onwards there was enough
time for them if they wanted to re-
gularies these amounts before 22nd or
at the latest by 31st March, 1974. They
did not do so. They waited till the
House went out of session. After the
House was adjurned sine die and was
prorogued, ‘n June they come with a
presviential wder. Two sessions have
passed. Only one day more of thie
session is left. Nothing has been done
to appraise the House of it. I know
the Constitution is not very explicit.
It says: “pending sanction of such ex-
penditure by Parliament,” 1 want a
specific ruling from the Chair: taking
recourse to this can we go on session
after session, vear after vear, without
the sanction of Parliament? This was
sought to be included in the supple-
mentary demands for grants for 1974~
75. It is not correct. They should
have done it before 81-3-1974; they
had ample opportunity when the
House was sitting from February 18
and when the supplementary demands
were dizcussed on 22-3-1874. They
missed all those opportunities and in
the middle of June they had with-
drawn by presidential order Rs. 14.38
crores from the Consolidated Fund of
the State. This House is exercising
the functions of the State Legislature.
This House has not been informed till
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now We met on 22nd July. Till to-
day no notification has beep placed
on the Table of the House. I came to
understand 1t when there was a small
paragraph in the supplementary de-
mands, through which I went tho-
roughly Unfortunately, it did not
come up for discussion because of the
Speaker’s ruling.

I want your specific ruling on the
following thiee points:

(1) Whether 1t 1s proper on the
part of the executive to withdraw the
amounts from the Consolidated Fund
by a Presidential Order , when 1t 1s
avoldable,

(2) Whether 1t 18 proper on the part
of the executive not to have taken any
steps in time for such recoupment of
the Contingency Fund even though
the opportunity and time and occa-
sion were available to the executive

(3) Whether 14t is proper on the
part of the executive not to have
taken this House imto confidence at
the earliest available opportunity of
such a Presidential Order having been
issued to withdraw lots of amounts
from the Consolidated Fund of the
State Sir, the basic rights of this
House have been given the go-by by
using a constitutiona] provision which
should have been used rarely It is a
fraud on the Constitution and an
affront to the financial and constitu-
tionul authorily of this House. I
want your ruling on these points

oY g Frmd (=) SaTeRe wEET,
T fax ¥ A w33 A AE avRTC Ay
HATZAT I THT /70T & | FAT GTHTo
T AT FrHg T qHEA A 37
AT ATHTL XEH! I FLAT ATgAT 37
cafad ag wara wifavg &7 8 93 g
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SHRI H N MUKERJEE (Calcutta-—
North-kast) Article 357 1s veryv speci-
fic It relers to the exercise of legis-
lative powers under Proclamation
1ssued under article 356, it says.

“It shall be competent for the
President to authorise, when the
House of the People 1s not in ses-
sion expenditure from the Consoli-
dated Fund of the State pending the
sanction of such expenditure by
Parhament ”

I understand this to mean that the
President can certainly authorise ex-
penditure from the Consolidated Fund
but a check on that 1s that the next
session of Parliament would hear of
the event and approve of it. But as
Mr Sezhiyan has so ably pointed out
this was done a long time ago and we
are now at the fag end of the session
and nothing has been done to secure
the sanctlon of Parliament If the
Government can tell us that they were
prevented unavoidably from making
any statement earlier and they are
going to do it tomorrow—they did rot
know till this morning that the House
would be sitting on Monday—we can
understand it; if not, this 1s clearly a
contempt of Parliament and this House
has to take note of it m a very fun-
damental sense

SHRI SHYAMNANDAN MISHRA
(Begusara1)- I have also one humble
submission to make in thig regard
This is indeed a very important mat-
ter that has been raised. It cam}ot
be lightly brushed aside. The point
is that the relevant Presidentia] Or-
der ia not even placed on the Table
of the House. So, the House cannot
take cognizance of it. There must be
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some provision that such an Order is
laid on the Table of the House. If
that is done, you can accuse us that
we have not exercised our vigilance or
alertness in this matter.

MR. DEPUTY-SPEAKER: You were
given a copy of that letter. Are you
prepared to reply to this point only?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
QOF PERSONNEIL (SHRI RAWM
NIWAS MIRDHA) I have just now re-
ceived a copy of the letter Shri Sezhi-
yan has addressed to the Chair, I am
not in a position to give any detailed
I wish it was address-
ed to the Fiaance Minister. But from
what little I remember, what I can
say, at this stage, is that article 357
as I understand 1t does not make 1t

answer to this

compulsory or does not require that
the President’s Proclamation should
be laid on the Table of the House. In
my opinion, the pioper time when
this matter could be raised and dis-
cussed would be when the Supple-
mentary Demands for Gujarat are
discussed. They have already been
presented to the House. They are be-
fore the House. Whenever it is de-
aded that they would be taken up,

this point could be raised at that
stage.

SHRI MADHU LIMAYE: You are
the trustees of Gujarat.
abusing the trust.

You are
MR. DEPUTY-SPEAKER: He has
given whatever reply he can give.

. SHRI MADHU LIMAYE: He hss
Eiven no reply. He said, it relates to
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the Finance Ministry. That is all he
said.

MR. DEPUTY-SPEAKER: It does
not matter, whether you are satisfied
or not You have had your say. Kind-
ly listen to me also.

I saw this letter after coming to the
Chafir. As far as is humanly possible,
sitting here and attending to other
business, I applied my mind to it I
was told that a copy of this letter was
given to the Minister. Therefore, 1
asked him if he had got anything to
say.

1 would first agree with the Minis-
ter that this may not be a very ap-
propriate occasion to raise this ques-
tion We arg discussing the Resolu-
tion to extend the Proclamation of the
President m respect of the State of
Gujarat. That is the subject matter
which 1s his responsibility. There-
fore, technically speaking, this may
not come up now. However, this re-
lates 1o Guiaral and Guiarat, without
money, is only Gujarat in name. You
cannot do anything in Gujarat. The
sum of more than Rs. 10 crores is not
a very small sum. I do not know
whether these Supplementary De-
mands for Grants for Gujarat will be
coming during this session. I doubt
very much. I do not think they are
coming. Therefore, 1 think, it is
quite appropriate for Members to
raise this question, specially when the
Supplementary Demands for Grants
for Gujarat will not be discussed dur-
ing this session. They did figure in
the Order Paper, the Businezs of the
House, a few days ago and were scut-
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tled, as you know. Therefore, I think,
they are right in go far as that this
concerned to raise this question.

Now. as far as I understand from
Mr. Sezhiyan’s letter and from his sub-
mission, reinforced by Mr. Limaye, Mr.
Mishra and Prof, Mukerjee they made
certain points. Again, let me say, 1
pay my complimentg to them and to
other Members for being very very
vigilant and watchful and for assert-
ing the rights of this House. They
have done that. I am very happy.
The Minister of State for Home Affairs
may not be in a position to answer. 1
do not want him to answer this. But
1 would pose these guestions for his
consideration and they will go on
record because I am sure, some time
or other, the Supplementary Demands
for Gujarat will be coming, if not in
thjs Session, in the next Session. But
there are certain questions of pro-
priety.

Ag far as I can understand from
Mr. Sezhiyan’s letter and his submis-
sion—You can correct me if I am
wrong—, these expenditure were in-
curred during the financial year end-
ing 31st day of March 1974, i.e, the
last year and not the current finan-
cia] year. And they are pnot a small
sum—more than Rs. 10 crores. The
President’s Proclamation was made
on the 9th February 1974, well with-
in the ‘financial year, and the State of
Gujarat wag placed under the legisla-
tive jurisdiction and financial jurisdic.
tion of this Huse soon after by that
Pmc!amation——-rather on the same day,
mruaunent met on the 18th of February

o b THunte .
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1974. Mr. Seghiyan has also sald
that the Supplementary Demands of
the State of ‘Gujarat for 1973-74 were
considered and passed "by the Lok
Sabha on the 22nd March 1974, well
within the financial year of 1973-74.
Why was it not possible for the
administration of Gujarat to include
these Demands as Supplementary
Demands during that period to be
passed by this House? Why could
not this amount be included in the
Supplementary Demands that were
discussed and passed on 22nd March,

1974, well within the financial year?
This is one question to which they
must pay their attention.

From February to May we had a
very long Session Parliament was in
session upto the middle of May, if 1
am not mistaken, Why should 1t have
been necessary to resort to this extra-
ordinary power? Although Parliament
gives President the power, why was
it necessary to resort to appropriation
of a certain amount from the Consoh-
dated Fund of India by means of an
Ordinance? We should think that this
House is the supreme authority in
financial powers and, as far as possible,
this House should run these things.
It is only in extreme cases that we
should resort to Ordinance. Why was
it necessary to resort to this? This is
another question.

The third gquestion is. when the
President had promulgated this order
and we met here on 22nd July, why
was the earliest opportunity not taken
to place thiz -rder befere the House.
Now the Minister is taking a technical
stand that the Congtitution does not
make it obligatory for an, oxder of ibis
nature to be placed on the Table.
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Therefore, my appeal to the members
of this House is: You may or may
not accept a parliamentary probe.
But give us an opportunity to debate.
QOtherwise this House does not deserve
to be called a2  Parliament in this
world.

off g fomy © TTemT WEEH,
oy oY wrE wmE T 2 & ag ad) st
sifer 77 7 faa of Fferars ofeona=d
S AT T 9T F3@H @ F fag gt
T B QU T t%;ivr‘ qIAAT rHT
T LT AT Y qAE I AT garenw
oo | WA TaTEUE WElAW 9EF ¥ §Ted
St WA &, 7T 941 9% VAT g, TN WiA-
o FI9EdT w7 AfSwa. .
MR. DEPUTY-SPEAKER: They

have been circulated; you need not
read them.

sft oy fRad : oo Toq TRuR
&= g7

MR. DEPUTY-SPEAKER: I am not
impatient. I am only trying to save
the time of the House by saying that
all these have been circulated and
members know them and you need
not read them.

W ww fRat: & @ o
AT arIt F seara F & fF arfear-
qelt wer Tfan fagee @ s

“to examine the entire matter”
AR SAfqHT a9 FT FEA &

“to investigate intg the charges”

aradm  gffrae fag stom &
qIEL FAT Fgd & ¢

“Parliamentary committee to go
into all the questions”

T F AT FZAT E

“That this House resolves to set up
& committee to probe the following”
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A Frg FgaT § TArfaT FU, TACHET
FA, T T ARAG w07 a1g W
Y § 1 § sarey Awy 4@ §uT, WA
SAIgT AT AEE AT AIS W% &7 g
q, ST TAHTT U7 Al & foar o 9,
TG T TATAWFW &. .. (o%9wA)
CER S T S B - S
i A arw W E %ﬁsmgt CIE]
TETE T IEET IHE TWIT B, | Fe FY
721 g «MifF sa ¥ famr diEe  wmw
TTE T BIRAT el ghaf |

“That a Committee consisting of
Shri T. T, Krishnamachari,
Professor K. T. Shah, Syed
Nausherali, Shrimati G. Dur-
gabai and Kashinathrao
Vaidya be appointed—

(a) to investigate into the conduct
and activities of Shri H, G. Mudgal,
Member of Parliament, in connection
with certain dealings.....

A T 8 | gH A =18y & 5 oy S
g1  SH #1 3ae s ¥ faw aw
FAY FARM ) Fo TEGT A1A AGE A
NI F fm w38 aws O ok
gy i St Fgat & fF @o dro ;o
FFeEts F40, oft ey Ty § fF-
AT FH

MR. DEPUTY-SPEAKER: You have.
made the point. There is no point of
order.

SHRI K. P. UNNIKRISHNAN-
(Badagara): Mr. Deputy-Speaker, I-
shall try to make my observations
very brief but, however, I am afraid
I will have to say certain things to
preface my remarks, and that is about
the antecedents of this motion. Though
I have read something about
the parliamentary procedure and-
practice of this House and of the other
House, during my brief parliamentary
career, I have never seen g privilege
motion being treated so lightly and in
so trivial a manner as this motion. I
ccntend that this is nmot a  genuine .
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The House is aware of the circums-
tances in which the Proclamation
under Article 356 of the Constitution
in relation to the State of Gujarat was
1ssued by the President in February last
and the State Assembly was dissolved
subsequently. Unless the Parliament
approves the extension, the Proclama-
tion will cease to be in force from 11th
September 1974. It is clearly not pos-
=sible to restore during this short
period the normal constitutional ma-
chinery. Therefore, the continuance
in force of the Proclamation beyond
11th September, 1974 15 unavoldable,

I do not wish to take the time of the
House over details. But I would like
to briefly refer to some of the most
salient features of the work done by
the State admumstration. After the
travails through which the State had
passed earlier this year, the process of
restoration of peace and order has
made g steady progress. There has
Js0 “een a continuous improveme it
the law and order situation and the
administration has gencrally acted
with promptness and firmess.

The agitation in the State had led
to the closure of educational institu-
tions and disruption of the academic
life. As soon as the agitation was
called off, the State administration
took steps to revive normal academic
life and activities. Arrangements were
made to enable the gtudents to appear
at the examinations which were

conducted in a pemceful atmosphere.

Pne of the main grievances of the
students was rise in food prices
in the hotels. Special arrangements
have been made for supplying food-
grains and edible oils to students’
hostels and this grievance has largely
been eliminated.

The State Government was equally
alive to the need for ensuring ade-
quate food gupplies to the weaker sec-
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tions of the society through the public
distribution system. A population of
about 244 lakhs has been covered Yy

over 8300 fair price shops.
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Stringent measures have Been laun-
ched by the State Government to bring
out the hidden stocks of foodgrains,
edible oils and other essential commo-
dities, by launching over 13,000 de-
hoarding raids and unearthing essen-
tial commodities worth about Rs. 3.5
crores. The State Government has
also undertaken the distribution of
limited quantities of groundnut oil to
vulnerable sections of the population
at a subsidised price.

Due attention has been paid to
scarcity and relief operations in the
conditions of scarcity and semi-scall-
aity  created by inadequate 1aminiall
1223 villages were declared as scar-
ity attected and another 1363 villages
were declared as having semi-scarcity
conditions. A number of relief works
which employed over 85,000 people
have been started in these villages.
Collectors have also been authorised
to start test scarcity relief works and
drstribute gratuitous relief in areas in
which rainfall is less than 50 mms and
acute distress is felt. Old and infirm
persons and destitutes who were un-
able to work in relief works are be-
ing pawd cash doles. According to the
last report from the State Government
over 8000 persons were receiving such
doles 1n respect o} water supply to
villages, arrangements have been
made to supply water through tankers
or bullock-carts to 172 villages. Ar-
rangements have alsp been made for
fodder to the cattle.

The State Government have conti-
nued to pay special attention to the
conferment of occupancy rights on
tenants. As a result of special efforts
over 31000 cases were disposed of by
30th June last and occupamcy rights
conferred on 14006 tenants.

The developmental activities have
also received the attention of the
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State Government. Recently, the
Prime Minister had visited Gujarat to
review the position in respect of agri-
cultural production. Special schemes
have been taken up to make optimum
use of agricultural inputs. Active
steps are being taken to ensure ade-
quate power supply during the Fifth
Five Year Plun. The State Govern-
ment has taken initiative to set up
important industrial projects through
the agency of various corporations
under the Industries Department A
number of letters of intent have also
been obtained by some corperations
Eleven industrial licences have been
granted for setting up Cooperative
Spinning Mills and Gujarat State
Fertihser Company has been granted
a letter of intent for setting up a new
fertiliser plant costing Rs. 120 crores
The proposed plant when commission-
ed will produce 1600 tonnes of urea

and 1350 tonnes of ammomia daily

The welfare of the backward classes
has received specia] attention of the
State Government and the stipends
to the Students have becn increased

We have circulated for the informa-
tion of the Members a booklet giving
more detailed information. The Par-
hamentary Consultative Commuittee
tor Gujarat has already met twice
and is due to meet again 1n a few
weeks I am gure that the problems
of the State Administration would be
reviewed at that meeting also.

Since it will not be possible to re-
store the normal constitutional Gov-
érnment bv 11th September, 1974 I
commend the resolution to the accept-
ance of this House.

edMR. CHAIRMAN: Resolution mov-

““That this House approves the
Continuance in force of the Procla-
mation, dated the 9th February,
1974, in respect of Gujarat, issued

article 358 of the Constitution
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by the President for a further
period of six months with effect
from the 11th September, 1974.”

114

SHRI1 KRISHNA CHANDRA
HALDAR (Angram) Mr. Chairm n
Sir, 1 oppose this Resolution.

The Congress Party had a brute
majority 1n the Gujarat Assembly, but
due to iactional fight 1n the 1uling
party for power, they never had any
time to look into the problemg ot the
workers, the peasants and the people
n gcneral, So, the Gujarat people rose
unitedty fike one man and orgamsed
a hislorrc movement against rice 1
prices o1 foodgrains and other essen-
t1al commodities, unemployment,
against the limitlesg corruption in ihe
Ruling Congress Party, for the dissolu-
tion of the Assembly and for a
democratic government The Gujarat
fight was a product of hmitless Con-
gress tactional quarrels The events
in (Gujarat have taught many lessons
for cur couniry for our ruling elile
and for the functioning of our party
system The most important lesson
that they have taught 1s that when
the people as a whole are umtedly
behind a paticular demand, 1t is
dafficult for the admunisiration 1o
resist 1t on the ground that canuot be
made to act under public pressure or
coercion. In the last analysis this
tantamounts to saying that the people
should not make uny demands on the
Admumsiration. If the generahity of
the people want to make a demanrd
they are bound to see that 1t 1s con-
ceded. No people could tolerate a
different situation much less 1n
democracy and this 1s what the
President's Administration tried to
achieve in Gujarat and, therefore,
rightly failed.

People expected simuitaneous dec~
laration of dissolution of Gujarat
Assembly and the declaration of the
Assembly election but instead we find
the Home Minister came to Parliament
for six months extention of President's
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Rule starting from 11th Scptember
The Home Mumster claims that
Gujarat has returned to normalcy.
Then why elections have not been
held? Because the ruling Congress
party 1s not sure of getting majority
in tne coming mid-term elections and
they have not yet been able to settle
their factional quarrels in Gujarat.

1 want to say there must not be any
President s rule anywhere in  our
country Whenever any Assembly 1s
disfolved the care-taker Government
should pe established without the
power to pass any important legisla-
tion anq elections should be held with-
in a month or two. This 1s a demo-
cratic procedure practised everywhere
in the world. That 13 being scuttled
and dehiberately Congress rule is
perpetuated in Gujarat in order to
influence the Administration to win
the clections by unfair means and
by rigging the elections as it was done
in West Bengal in 1972. I demand
elections should be held by November
1974 Before the elections are held I
demang all the corrupt officialg be
removed anq transferred to other
‘States Today here is acute shortage of
food angd essential commodities. In
search of food the hungry people raid-
ed the foodgrain shops. Such a
serious situation is prevailing 1
Gujarat People in Gujarat instead
of food are getting bullets. The
bureaucracy Is ruling in Gujarat at
the point of bayonet. Half of the
Guyarat iz under the grip of famine.
In my constituency in West Bengal
ang alro 1n Bankura and Midnapore

there are famine cnoditions and
hundreds of people have died.
Practicallv there is no ration in

Calcutta. So, I demand sufficient food
and velief should be sent to Gujarat
anq West Bengal. In regard to the
other parts of the country, where
there is shortage of food andq where
people are dying of starvation, to save
those starving people, foodgrains
should be sent to them from the

"
v
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Centre. Foodgrains shoulq be sent
to Gijarat also.

Sir, I demand that major and
minor irrigation schemes should be
taken up 1n Gujarat. The Minister
has stated that it is not sufficient for
Gujarat. These schemes should be
taken up and implemented as early as
possible, 1n the drought and famne
affecteq areag of Gujarat. Sir, I
would also request the Government
to set up a atomic power station at
Bhavnagar.

Sir, lastly, I want to warn the Gov-
ernment that for their mis rule, history
of Gujarat will be repeated in Bihar

and in every corner of our country
People will noi forgive the Govern-
ment for their total failure and for
the unprecedenteq crisis. People will

fight for food, shelter and democracy
people will fight to the last for rood
shelter anq democracy.

MR. CHAIRMAN- Mr D. D Desai—
Absent

MR. B. V NAIK—Absent
Dr. Mahipatray Mehta.

DR. MAHIPATRAY MEHTA
(Kutch): Mr. Chairman, Sir, Gujarat
is the most mis-understood State, as
far as I know. It is considered to be
one of the richest States in India by
so many people. But, in realty, 1t
is different. Except for a stretch of
200 miles from Ahmedabag to Surat
the rest of the whole of Gujarat 15
still as backward as anything Sin
depressed classeg and Scheduleg castes
constitute nearly 21 per cent. Sir
this imbalance in the development I$
the main cause for so many grievan-
ces, all over India. That is why. st 13
very necessary that gpecial attenlion
shoulq be paiq to Gujarat, specially
because the disparity is so much that
one part is highly developed, while
the other part remains equally back-
ward at pregent. If we want to 3:;
hieve soclalism, unless and untll :
differential  treatment meted OY

14
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40 and different areas ig done away
with, I do not think we can achieve
any thing more.

Sir, I can say this about my consti-
tuency. It was the most primitive
princely State before Independence.
.Sir, 1t has an area of 18,000 sq. miles,
which 1s one fourth of the total area
of Gujarat State, with a population
of only eight lakhs of people. It 1s
a border State, Here, I am reminded
of what Pandjt Jawaharlal Nehru
said, when the integration of Xutch
a5 a State with the rest of the Indian
Union took place in 1949-50. Without
going mto the parochial outlook of
the linguistic movement, which was
going on there at that time, he assur-
ed ug and he wanted that Xutch
should come up. That is why, Kutch
was taken directly under the Centre
ag a Part C. State. I know how the
people were happy. The develop-
ment immediately started and in the
very First Plan, Rs. 3 crores were
provided.

Sir. the boundaries may not remain
constant. At that fime, we also said
that if India leaves, Kutch leaves.
For the sake of the whole country,
we do not mind if there are certain
boundary readjusments.  But, the
whole area should be developed.

The progress and development of
the area shoulg not be hindered under
any circumstances.

Let me tell you this. There was an
august body, a Joint Committee of this
House, which went into the question
of the inclusion of Kutch with the
bigger, Bombay State in 1956, The
Joint Committee of this House and the
Boundary Commission itself had as-
sured us that the development of this
aren would not be hindered at all, but
“a the contrary, it would be enhanced
gradually. Om that hasis, it was the
Central Government which gave Rs. 8
<rores for the -Second Flan, This
money was given actually from the
Centre, We did not get it from the
Bombay State of those days
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Unfortunately, the process of chang-
i, the boundaries of States did not
rest there. On May 1, 1960, Kutch
became a part of the Gujarat State.
Let me tell you~—I will say it with
the greatest sorrow—that it was the
blackest day in the history of Kutch.
Kutch was merged with Gujarat on a
parochial ground, not on the ground
of development of the area, It was
merged on the ground of linguistic
homogeneity. But nobody cared for
the develooment of this area. In the
reorginisation of States, as was right-~
ly said sometime ago by one of the
Ministers over here about the linguis-
tic reorgamisation of States, there
should be equal development of the
constituent parts thereof. But look
at Andhra. On the parochial ground
of linguistic similarity, certain areas
were included in it. But we have had

riots and violence on a widespread
scale,

I want to say that this is the main
problem in Gujarat today; a certain
area has been highly developeq and

a certam part of it has been neg
lected

I will just take a few minutes as I
will have to explain the history of it.
Formerly, the economy of Kutch and
its development—] am referring to the
prep-partition  period—depended on
Sind, now in Pakistan All the essen-
tial commodities, specially foodstuffs,
bajra. ghee, rice, cverything, used tfo
come from Sind. In exchange for
these, hundreds and thousands of
handicraft workers used to send their
brassware, printed silks, silverware
and Meena Kari famous all gver the
world. These things went up to Kabul

Whenever there was a drought—the
Home Minister said just now that
Gujarat 1s in the grip of a drought-
the people on the border with their
cattle, which is the backbone of the
economy, which amounted to one
million, used to Ro to the bank of the
Indus, the Lower Sukkur Barrage,
which wag nearby, They never felt



119  Continuance of
President’s Rule in
Gujarat (Res)

[Dr. Mahipatray Mehta}

the pinch of the drought at all As
soon as there was ramn, these people
used to return to their homes

Now after partition, both ways th's
area has been affected The alter-
native they had *when there was
drought 1s now demed to them And
nothing else has been provided in 1s
place Not even a single recfugee
after partiticy was given relief  Hete
18 an arca where mllions of pcople
have not been cared at all in so far
as the effe.t of partition was con-
cerned. I would ask the Home Min-
1ster whether the Gujarat Govern
ment or the Central Government had
ever come forward to mitigate the
effect of partition on the aren?

In Kutch today therc are 8 lakh
people Outside Kutch, there are 12
lakh people living out of 1t Why
have they gone out of Kutch? It 1s
a place of widows and old people
because they have no opporiunities of
Iife They are absolutely denied
these What 1s today? Todav 1s the
saddest day for the people of Kutch
who are passing through a crisis
When you go theie, you see tears in
their eyes As mv hon friend in the
Opposition said just now, Gujarat has
created history It :s not in the blood
of Guiarat people to every now and
then go and ficht But vou see what
is the condition of the people, This 1s
the fourth continuous year of drought
So many districts are affected You
go and see Saurashtra, Kutch, Nawa-
nagar, Bhavnagar and Amreli Look
at the condition of the people It was
stated by the Home Minister that
95,000 workers are emploved on relief
works at this time May I remind you
that only in the district of Kutch this
day in 1972. 1973, there were 1 33,000
persons working on relief In the
whole of Gujarat you are saying that
15,000 people are given relief 1Is it
relief work” Let me tell you that I
have received hundreds of telegrams
ung trunk telephone messages. Scar-
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city has been declared in 968 villages
of Gujarat, in Kutch alone. Not &
single new work has been started.
Grass 1s not bemng supplhied to the
depots cattle which 1s the backbone
of economic activity die m thousands.
3000 cattle die every day I have sern
with my naked eyes truckloads full of
skiny and brnes nf such catt’e going
away I have described the conditiomr
of unique pastoral land of Banni, I do
not wish to 1epeat it This hag be-
come 2 recurring feature and I request
the hon Munister fo look into this
matter You <ud that this Govein-
ment 1s sometimes furced to do cer-
tain things TPlease do not force these
people to speak that language We
are a peace loving people

MR CHAIRMAN Your time 1s up,
please conclude now

DR MAHIPATRAY MEHTA Law
and ordcr is  gone 1n Ganarat  The
journ st who  went to complamn  to
the adviser in the very (ompound of
the adwviser was lathi charged Then
there wa< the case of the police ns-
pector  For eight davs there was riot-
g in Ahmedabad and there was
lathi-charge On September 11th the
President’s rule will cxpire there 18

no other alternative, I know Any
Government Is much better than
bureaucracy Bureaucracy’s first res—

ponse to any vopular demand 1s no
Thi. ‘no 1s the best government ser-
vant Take for instance article 371(2)
which refers to the establishment of
separate  development boards for
Kutch It is the birthright of the
people of Kutch The boundary rom-
mission and the joint parliamentary

rommittee recommended it It was
envisaged in Andhra When we refer
to that, the same adviser who sug-

gested that solution in the case of
Andhra Had the cour-
age to say that it would lead to dis-
unity in Gujarat, I asg them from
this august House: were the framers
of the Constitution less wise than the
present advisers to the Governor of
Gujarat?
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MR, CHAIRMAN: You cannot
speak on indefinitely. Please con-
clude now. 1 have been teliing you
that your time was up.
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DR, MAHIPATRAY MEHTA . Thank
you very much Sir. I request the
Governmetit {o look intg the drought in
Kutch

SHRI H. N. MUKERJEE (Calcutta—
‘North-East): Mr. Chairman. I fear this
resolution is another symptom of the
rot that has eroded our public life,
the malady which came out so sharp-
iy m our discussions yeslerday in this
House. The Minister hag asked the
House 1o sanction the continuance of
President’s rule 1 fear that the Gov-
ernment has an idea that the continu-
ance of President’s rule is a matter of
course and that it would be proposed
by Government and just accepted by
Parliament As a matter of fact the
envisagement in the Constitution is
that there would have to be very
special justification for the extension
of the period when President's rule is
there.

President’s rule came ahout after a
period of upheavel in Gujarat. What
ever view one might take of certain
vlements operating in that upheavel
there ic no douht about the genuine-
ness as far as peoole's participation
in thai movement was concerned, They
set up a Nar Nirman Samiti; they
‘wanfed to build a new Gujarat. The
response of the Government to that
was to begin with. repression of that
movement and refusal to give a
democratic remedy to the situation.
At thai voint of time the Government,
if it had the guts for it-—and this is
what ‘verries me beyond measure
‘thal the Government we have in this
conutry, has no courage, no moral
stature and hag not got the spirit
really and truly to face our people—
2 it did have some litfle backbone, it
should have asked for very early
election even at that peint of time, if
Government wanted to capitalise the
enthusiagm of the people. What were
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the people fighting for? They want-
ed to get rid of a map at the top
because he was corrupt. (Government
should have capitalised the democratic
teelings of Gujarat at that point of
time Gujarat 15 Gandhyr's own coun-
try, inured 1o Congress 1decals, allergic
to any sort of violent eruption, disci-
plined py the late Sardar Patel for
instance mto a kind of patience which
has become Gujarat’s hall-mark poli-
fically speaking—thay Gujarat rose
and shook the foundations of Indian
political hife If the Government had
some character and calibre, it could
have taken advantage of the upsurge
of our people and ulibsed 1t for hav-
mmg a real, genuine democratic set-up
in Gujarat as a constituent of the
iotal Indiap democracy. On the con-
trary, what did it do” It trumps up
one set of corrupt pcople after ano-
ther That is the policy which 1s pur-
sued. With money and power, Gov-
ernment wishes to scotch all the great
expectations which had been rouseqd in
Guiarat. How long can yoy do it?
Our people are acquiescent; they suffer
mulelv But heware of the fury of a
patient people! That is the perspec-
tive which this Government is creat-
ing, trying to dip its own grave as it
were, It does not know that oower
may also totter because the roots of
power have got to be morally based
on the affections of the people. or it
1s worth nothing at all.

122

That is what the Government failed
to realise at the time of the Gujarat
cnisis.  Elections ought to have been
ordered very soon, at that voint of
time But now they do not want elec-
tion Thev want extension. They will
come again perhaps after six months
for another extension I do not knnw
The Electron Commission shnuld have
functioned differently The Election
Commission should not be dumb.
driven cattle. But unfortunately in
our country, the Election Commission
does not try to assert itself and the
resul! ig the kind of thing we are see-
ing. When 1 see the kind of picture
politically in our country, I am re.
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minded of what an American poet

said long ago, when he found condi-
tions dismal

“God give us men, a time like
{his demands

Great hearts, strong minds, true
faith and willing hands

Men whom lust of office will nct
kill,

Men whom the spoils of office will
not buy,

Men who
Have opmmon and a wall,

Men who have honour, who will
not hie”

Those were the words «f Oliver Wen-
dell Holmes a long time ago We do
noy have people in power todasv ‘who
are men of honour, who will not %e
and that 1s why we get the sort of
Picture that we get in Gujarat A
defector in chief has been rewarded
A parody of prinriples was pathetic-
ally made by the QGovernment and
vlt mately we get the result that we
have got so far i Gujarat We have
Just heard a member from Kutch who
painted a melancholy and disma! pic-
ture of the condition of the people,
which 1s the only criterion m <o far
as the Governments right to rule 1s
conrerned

My f{riend, the hon Minister tried
to point out that the President’s Rule
has macde a lot of good to the State of
Guyarat 1 do not know But by in-
formation 15 that acute suffering con-
tinues There are near-famine condi-
tions I cannot forgive though I can
understand the West Bengal Govern-
ment, for example having the gump-
tion to deny the fact of starvation
deaths by saying th ¢ —al-
nutntion How  cou.u tie (overn-
ment of India deny that conditions in
Cujarat directly under its care are so
terrible”

. Y
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I am not from Gujarat But I get
information about near-famine condi~
tions, particularly, in Kutch where the
pasture land 1s there but there is no
water even for the grass lands to de-
velop They had in the Third Five
Year Plan a scheme for, I am told, a
cheese factory which they bid good-bye
to The people suffer all over the
place Kutch should be declared a
drought-stricken area and relief works
should be conducted on a very much
larger scale as our friend from Kutclr
suggested a lhittle while ago

The canditions of famine appear to
be appalling 1in Savarkundla, Palitana,
Gariadher and such other places
Drinking water <carcity seems to be
acute from the intormation we get at
Bhavnagari and Jamnagar The en-
tire population 1s m great danger not
ony of health but they might even
die 11 the water at nearby dams are
not 1eserved for driaiking purpases

The hon WMinister has talked about
benents 1mposed by  the Presiuents
Rule 1n Gujaiat What alout the
Harnjjan-haiting  menace® I know, on
soine occasions the Gujaral Go.ern-
ment has behaved 1ather well in so
ia1 as the oppression mactised on the
Harijans 1s concernea But even »0,
there dre so many problems still re-
maining A triens ot mine from Guja-
1at told me the other aay that there
was a demonstration 1n the stierts of
Ahme labad where he Harnans spoke
as 1t they wanted a separate ared, a
separate territory something like an
Achutistan for themselves  The con-
ditions continue to be so dismal Let
not the Government remamn compla-
cent

Why should atrocities conitnue in
these places” For example, I am told,
atrocities committed by Rajputs on
Haryans of willage Poladia 1n Kutch
deserve very keen attention by the
Government But nothing has beet®
done.
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“Then, there was the incident involv-
ing journalists being beaten up. 1 do
not have time to go into all the details,
Journalists were beaten up and this
matter came up before the House. This
was done under President’'s Rule. I
have a report of police firing at a place
called Limbdi. There was a Commis-
sion of Inquiry appointed. The Com-
mission reported that the police was
unable to control the crowd. The
police had made an error of judge-
ment in not anticipating that a large
crowd will be there. I am quoting
{rom the report:

“The Commission is of the view
that the incident perhaps could have
been averted if the administration
had arrested the Jana Sangh workers
before the start of the procession.
The Commission is. therefore, of the
view that the preventive steps taken
were not “sufficient and thought-
fup”

It further says:

"

. once the order to fire was
given by the Sub-Divisional Magis-
trate, no steps were taken either by
him or the Sub-Divisional Police
Officer to control the firing.”

1 have no time to go into all these
details, This kind of thing comes be-
fore us and the Consultative Commit-
tee meets for an hour three miles away
from the Parliament House when we
have to rush to the place in order to
attend the Question Hour. This goes
on in the name of good work done for
Gujarat.

There is a big scandal about sick
textile mills. Here is a copy of
magazine of 17th August, 1974 where.
incriminating photostat copies are
printed. We are told that a leading
verson in the INTUC, Mr. Vasavada,
is the President of the Gujarat State
Textile Corporation and about him,
his relatives and friends, there are
various allegations of corruption and
nepotism of a very serious order. I
do_ not know what the Government is
doxng'-lal?qu 1t, when all these kinds of
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evidence and that sort of thing.

17 hrs.

In regard to the Narmada Project, I
remember, about 20 years ago, after
I came to Parliament I went to Ahme-
dabad and. saw charfs and posterss
asking for implementation of this pre-
ject. tlow long would it hang fire? Now
the bell is in the Prime Minister’'s.
court; why does not she do something
decisive about it? Why don’t you lock
some people up as in a jury box and
do not let them come out before they
agree? Why do Gujarat, Madhya Pra-
desh and other States which are all
under Congress rule, go on fighting
like Kilkenny cats when the condition.
of the people in Gujarat, Madhya Fra-
desh and elsewhere vitally depend on
a decision in this matter?

1 say that the condition of the peo-
ple is the criterion, and I would end
by saying that we are dealing with
Gandhi's Gujarat. Gandhi hai said
in 1922 facing his trial on 18th March,
1922:

“No sophistry, jugglery in
figures can explain away the evi-
dence which the skeletons in the:
Indian villages present to the naked
eye.” He had also said:

no

“The Government, established by
law in British India is carried on
for the exploitation of the masses.”

It wa: British India in those days.
He said:

“The miserable little comforts of
the town dwellers in India represent
the brokerage they get for the work
they do for the foreign exploiter, and
the profits and the brokerage are
sucked from the masses.”

He further said:

“1f there is a God above, the Bri-
tish imperialists and the town-dwel-
lers in India would have to answer—
if there is a God above—for their
crime against humanity which is .
perhaps unparalielled in history.” .
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Trese were Gandhii s own words You
can reler to Gandhis trial 1n March,
1J22  All over our country today no
sopm try, no jugglery, 1n figures and
alpulnentation, can explain away the
evidence of poveirty which faces you 1
come irom (alcutta waere you cannot
i ul te yourself from poverty Even
i the air-conditioned comfort of Ra)
B} snan  you cannot 1solate yoursell
from poverty In  Gujarat there 1s
poveirty Evciwhere there i, poverty—
poverty of sort which kills not only
the soul but aso the body Millions
of chuldren every day day after day
year after year go to vleep when they
arc hungry This 15 the condition in
which we Ine  And here 1n Gujarat
which 1s directly under Presidents
rule you have a special 1esponsibility
you have to live up to the 1deals which
Gandmyi had preached 1n regard to
imperialisis and the town-dwel'er~ 1n
India Today the powers that be and
their supporters the b'ack-marketeers,
the profiteers the hoarders the smug-
glers and all that miserable gang whom
the Government cannot punish because
Government 15 1n league with the
wrong-doers are the criminals which
history will never forgive Let not
this Government be a party let not
this Government be colluding in this
tremendous phenomenon which 1s the
ugliest thing that you can imagine de-
nuding tve people (" this country of

the spint of their .ife
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I have gone a Ittle too far But
Guarat ought to be a sort of a model
St e under the Governminent’s direc-
tion It 1s not that yet That i1s why
1 want the Government to realice its
responsibility

SHRI NATWARLAL PATEL (Meh-
sani) At present Gujarat 15 under
Presilent s rule and the proclamation
1= roing to expire This 1s required
to be extended Otherwise 1t will
create a lot of technical and admine-
frative difficulties in the wav of Gov-
ernment At present Gujarat 1s fac~
ing a very acute drought mtuation.
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Ang Sir, you know very well and the
hon members from both sides know
very well that due to paucity of rains
Guparat 1s facing the drought siluation
this year I would Like to apprise the
hon members and the Mimsters of the
present situation by saying that tbe
majority of the districts—according to
me, 80 per cent of the region—of Guja-
rat are such where there have been
no first rains at all And, according
to me 20 per cent region of Uujarat
1« such where there was the flist rain
and afterwards there was no second
rain That 13 why the crop hag sterted
withering According to me 1f it d es
not rain wathin the next ten days I
think farmers will not bother to go tr
the fields to harvest the grans as thete
will be nothing These are the ur
cumstances we are facing T1his uro
ught situation 1s natural calamity Last
year, there was the flood situat on a 1
the people of Gujatat were aflected
by floods I understand that 1t was a
great tragedy on the part of the people
of Gujarat to face a flood situation
and lose very valuable crops and |
think so many other calamites wcre
also created by the floods I under-
stand year before last there wa a
countriwide famine and Gujarat 4! ¢
was under the grip of that famme
That was alsp the worst famune for
Gujarat So for the last three years
the people of Gujarat have been fac-
ing these natural calamities 1n the
form of drought or in the form of
floods You should understana h w
can poor people resist agairst noture
continuously for the last three yeus
To-day the posifion in Gujarat 1s ab
solutely worse 1 would I'ke to urge
upon the hon Ministers and Memhets
of this House that we cannot get an}
idea of the situation sitting here
this House I would request the hon
Minister to kindly visit the areas 10
Gujarat where this dgifficulty has taven
place where people are affected by the
drought situation

This i3 a natural calaruty The
Government has nothing to do with it
I understand the sympathy of the Gov-
ernment for the people who are the
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sufferers and who are facing the dro-
ught situation. I also understand one
thing. At present, the President's rule
is there and the Governor. with the
help of his two advisers, Mr. Satara-
wala and Mr. Sarin and the entre
government  machinery, I think, are
irying its level-best to face the situa-
tion. There is no doubt about it. But
I would like to draw the atteution of
the hon. Minisier {0 one thiug.

BHADRA 15,

I understand in order to open reliet
works 1n the aftected areas, the Gov-
ernor cannot do anything without ade-
quate financial assistance to the State.
While there is any calamity in the

State of Gujarat, hon. Ministers are
always sympatheticc There is no
doubt about it. I appreciate it, Any-

way, the situation is such tha: by only
giving sympathetic words for the peo-
ple of Gujarat, you will not be able
to save the people from siarvation.
The problem s one of finance. Ade-
quate financial assistance should be
placed at the disposal of the Governor
to enable him to start famine works
and to provide dririking water facilities
in areas where there is no drinking
water facility to-day and, especially,
fodder to the starving cattle.

So far as the situation is concerned,
I would request the hon. Minister for
Agriculture also to rush adequate sup-
ply of foodgrains to the people of Guja-
rat and to see that there may not be
any starvation deaths. At present we
are hardly getting 50,000 tonnes of food-
grains. Right from the beginning
Gujarat is a deficit State. I think 1
am not expected to reiterate thig thing
again before this House. We have to
Solely depend upon the central pool.
It you do not supply foodgriuns to the
Gujarat people, starvation would be
the result. I would, therefore, like to
urge upon the hon. Minister for Agri-
culture Jdo supply foodgrains to the
extent of 1 lakh tonnes fiom to-day
continuougly for the next few months.

I have heard some
Members
2023

hon. Opposition
speaking about elections and
185
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terminating President’s rule. Yoy know
very well. There was a popular gov-
ernment in Gujarat and [ understand
some Opposition members, specially
from other Stales, were more interest-
ed to topple that popular goverment.
I do not understand why honourable
opposition members from other States
were interested in toppling ihe popu-~
lar Government ot Gujarat. They
shed crocodile tears. They said, let
the popular Government go and let
there be President’s rule; tacy said the
President’s rule will be comparatively
better than the popular Government
and so on. I tell my friends on this
side and on that side that we are not
afraid of elections at all. We are
more interested in serving the pecple
of the country. Our fundamentaj role
is to serve the people. Suppose we
are elected by the people, we will
enjoy this position. But, if we are not
elected, we will never bother for that
as our goal is to render service tp the
people.
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At gz o a0 (Vreame) -
Nl wgE, v ¥ Tafy
AET 6 WGV HIT IE F fag oy
NEqF TG NET FFar oqr § H gy
[0 F7 & Bt 99T gar 7 wifs
g Flol SWE FGHO(IF o)
wAERINFE & 1 weer QA afe
7l WEIET AT AT ¥ gz
% 47 6 7gaT 3 Faz q@1 Ti7 5
T AR | HYAQ, 74 3 g I
TSI WA 6L w9 st
11 faas #t 6 7y @ g AT TR
&1 W arda ¢ 6 gafag § e
FTAT § & OF fav ¥ meay T_/ T
T T A T § e g e
% 78 I8 IEAE fir fradr 6wl
# S SRE ara dwifre arhrer
WORT W T 9T 3@ At st
AT A F TG frar ? qPeta
SR X 31 A wY wrqReai @ oy
waf fafeas ot o 9o a7 ¢ i
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[t gFex fag aqTy

¥ oy, & wgar § wer o wer w1
v IR qare a4 7@ FO¥

dfeary &7 2TU 356 AT W
tg wise 3 § v 28 Tl A
gurEg ¥ A%, gft frdl oW & wRT
e fasquee Y, s g7l o -
afy wraw ar fear o AfFT wwaTs
Tq a1 Y 6 & g omd § fiv wmo
seiTey X dfum awr ¥ agw ¥
R g wse e ar fin -

1 hope this Article will remain a dead
letter.

et SfaarT & 8T 356 Uw oy
TG R | AR T A0S v o @ o
24 a9t & 33 41T 16 TAY § rezafy
ey W PR mr & 0 5w 16
TGN & AT T AT sewry T @
faaw, 6 ar sl & s g
s arferdt AT & wo fr ww
¥ awel ¥ WA ywe w7 ¥ AT
WY T | qgelr e w5 R W
FiOE gt am M A 2
afer & ag s wRar g fR oW
AAUT wHEAES §, wRw faai ¥
R AR OV GRr , AAAYT Wt
S A oy sreor ¥ 72 Tz AT a
& 95,000 wrefadi wr wwrer o &
L TET W F b aog® &
e A ag e
O X oIH ¥ & wrr safeat o
wTr AR Afed, S e g wew
TS q%F 95,000 wrafadi € § werer
A ugE WX fay dee
fear & w1 §, v fr WY 70 B
fed ¥ @ aver s i e
W wd wifgk | w5 W e
Wamwhcd | i T wE W
sw oy ¥ ot wE¥ s o
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3,000 wAfwqT FT Wy wW § A
FAT qET |

gumfe o, e A qrEw
samers v § 1| DR BT wTw
o wugr af feeY § | T groe ¥
T TER I FA T H Eaw §
AT AT £ awrafe oY, oroe
& we Shaedt felts fodd & o
TS F AR I T W0 ¢

Under the heading ‘Scarcity rehef’
it is sad:

“Water supply scheme at a cost of
nearly Rs, 2 crores wag executed in
a record time for supply of water to
Rajkot city through a 65 kilo-
meter....”

Unlfortunately, this water has not
reacheg Rajkot. Let my friends stand
up and say you have got a relief from
this scheme. In the near future the
condition of Rajkot and Jamnagar is
going to be such that if immediate
steps are not taken to supply water to
these cities you will have to evacuate
these towns., (Interruptions).

Dr. Mehta though I belong to Rajas-
than my better half i1s from Gujarat.

MR. CHAIRMAN: That means waters
have now gone from Gujarat to Rajas-
than.

SHRI HAMENDRA. SINGH BANERA-
Rajasthan is facing a similar situation.
The famune 1s staring Rajastban, 1
want to ask three questions. First
regarding he lathicharge on the corres-
pondents of the newspapers who had
gone to report certain incidents to the
Advisor to the Governor. Sir, the
newsmen hds asked for the suspension
of the L. 'G. P. of Gujarat. Sir, gsecond-
ly, the atrocities on Harjans is &
shameful affair, in Gujarst, the land
of Gandbiji, ang specially, when the
Centre is looking after its administra-
tion.
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8ir, when Rs. 5,000 has been paid as
compensaion to the Youth Congress
workers, 1 fail to understand why not
the same amount wag paid to the Hari-
Jang who were killed in this clash and
also to hundreds of people who were
killed during the agitation in Gujarat

1 hope I will get answers for all
these questions from the hon Minister

ot vy qwo w@m (Tee) .
vl oY @ & w2 & AFAT S
A A §6 Fgr § 39 w7 TqT T A@AT
g | SEWR aqmEr {5 oF S g
FNACH TR | AW gAY R
WX qE AT &1 | OF, - § IT &
FATE R AW 7 g Wi A
TWI AT W@

Wt @ feg W B s @
fEoaaaot myg g ¢

ot mefay ge @W  zad A
ag g 6 TaEe ¥ ared O F o
& far o aveT wigw s v
¥ U7 g7 oA Toe B A A
g 1 A uw X oag w9 9T %
T AN 1 UWRE wE A WET
XY 10, 15 71 For qrT 36T T
HIEA F LI WA AT, T W TARE
w gy af § @1 o arge g
A awz § Y ¥ war A W R
WY B FE TrawT w7 Aaw
"rows o

FY are A R v & A
I IR AT F
® Y Ja7 qaTm & wr @ &, T Ay,
AT it F o & oy drr ooy
X & ML gt o v @ v e
& W AW Qs v < &,
?‘fﬁnmﬁﬁitm L )
T e ¥ far vt grew ¥
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F FT 3t FHTOW HT @ § 9z Tofad
fraz wA g fF oo & T
go aw fas s | gafed agr
FFA A AT FCRE

TATE A AFA WY WEA T8
1 A fi7 e ¥ o9 I8
foufr st g€ & 1+ 3@ W¥ WK
Y F 9} FT AT qgT T E !
zafqT &9 AT AT F A7 § AT
o 2T Sl Wi Ay o S A
AET AT A R R FAFT @ A
g AP WA FEAr Y 1 ww_
¥ 7w v & o qar w90 § A«
£ Tifgy 5@ X X ¥ ywrg ¥
TRt § 6 W ¥ garfas o oW
FTH & W 9 FW AG § 0T IFTH
AT G aur & 99 8% Y feels a9 9%
¥ 71 Ak qifs 37 F7 TS AW
far @ =K 3vr afconw fasa @% |
gRrg o X A FTer afr Ad
7€, Fom ¥ g &7 anr o @9,
e 4 g gaw Far g fr o o
% $wy g O TAMC G W/ ITF
FrT Y@ H afT o oy faar ar
gEr 4 s9ifF wir ar 77 & v e
s 0% & A € & w gAY
®T qEaT & AT AgF T AVAT FY AT/
TGN F@CYGACE 1 KT N
wFir ® ugT A F fag gl Wi
g ¥ quwew ¥ 12 O & N
sfed

@ ag & qg wEN IPI §
f o & i oY 10, 12 Rrst ¥
woe N &, & 98 ¥ a8 w9l
¥ W T BT Ared & wHifE I
ﬁtmq(qmq_twkw%m&
a7 AT Y wrowr o
W e ¥ O oW ag duldr Afe
Lig sl 38 o8 A1
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¥ T gr wax W waT AT TR &
wdr 7 § f5 qre gafoq wd s
W frag 9¢ A%« qgTE WK
&9 w1 £24 8 f% q@r qT w98
Fagrd | o) O wer ¢ A
G RETT 9 @I & |
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st wefare gRo qdw . WA
A, A T g AT F 7T ag7 @R
DR DI S AT AN
AT ¥, aF Y st g4 % {egfa
WA aQ @AW | W AT Al
ot feafy aft )/ AR ©. WY *
0z g, A1 WY fealy ot @O wiv
FrdwrATad@ g g

o X # ag wgar =wgar g i+
I A W §B @1 | frar § ag
W F AT F T A frar § AR K
& eI F AHGT F@TEF |

*SHRI E. R. KRISHNAN (Salem):
Mr. Chalirman. Sir, I rise to express
my views on the Resolution seeking
extension of President’s Rule in Gu-
jarat by another six months.

Sir, today the people of Gujarat are
being sympathised by the rest of the
nation. The reason for that is that the
rule of the President, in whose elec-
tion the people of Gujarat did not
exercise their votes through their
elected representatives, is sought to
be extended through this Resolution.
On this ground I vehemently oppose
this Resolution.

Gujarat was under the rule of the
former President for more than rix
months, Now it is going to be under
the rule of the new President for six
months more. The hon. Minister of
State in the Ministry of Home Affairs
will no doubt say that the question of
non-participation of Gujarat State As-
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sembly in the presidential election
was referred to the Supreme Court
and the Government conducted the
presidential election on the advice of
the Supreme Court. All of us can
very well understand that the Syp~
reme Court, whose Chief Justice was
nominated by the Prime Minister,
would give no decision unpalatable to
the Government.

The Congress Ministry in Gujarat
fell under the weight of charges of
bribery and corruption levelled at it
by the Congress Members of the As-
sembly. When Shri Chimanbhai Pa-
tel was the Congress Chief Minister,
three Ministers of his own Council
of Ministers resigned after making
grave charges of corruption and mal-
practices against the Chief Minister.
At that time, the Central Government
did not move its finger of authority.
When the students’ agitation got in-
tensified, when the people of Gujarat
rose as one man against the Congress
Minustry, Shri Chimanbhai Patel was
made to resign and the State Assem-
bly was dissolved. The President’s
rule was imposed over Gujarat.

After Shri Chimanbhgi Patel re-
signed, he gave a statement to the
Press saying that, though he made
frequent appeals to the Centre for
rushing foodgrains to the State, the
Centre gave no heed to his requests;
but, immediately after the imposition
of President’s rule, the Centre rushed
foodgraing to the State. This was
done primarily to mollify the feelings
of the people of Gujarat towards the
Congress Party.

Though the Central Government
were adament initially about the dis-
solution of the State Assembly, after
the agitation spread like a wild for-
est fire, the State Assembly was dis-
solved. Now there ia law and order
in the State. There is peace and
amity throughout the State. Why
have the ‘Government not come for-
ward to hold elections in the State?

*The original speecht was delivered

in Tamil,
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1 can anticipate the plea of the hon.
Minister. He will say that the State
of Guyarat is afflicted by floods and
drought. From my personal experi-
ence, I can say that the ruling party
will hold elections only when the cli-
mate 1s favourable to it for winning
the elections. The postponement of
elections in Gujarat is an indication
which cannot be easily denied. The
ruling party is aware of the fact that
the hatred of the people of Gujarat
towards the Congress Party has not
yet diminished. If in these circums-
tances, the elections are conducted,
naturally the Congress Party will
stand to lose. That is why the Gov-
ernment are seeking extension of Pre-
sident’s rule for six months more.
Even after the expirty of these six
months, the Government are sure to
advance the argument that the elec-
tions in Gujarat can conveniently be
conducted along with General Elec-
tions in the February of 1976. Dur-
ing this period, the Central Govern-
ment, through their Governor, will
make an all-out endeavour to win
over the people of Gujarat by proffer-
ing small mercies.

BHADRA 15,

1 have no hesitation in saying that
all the difficulties being faced by the
people of the country today, the un-
precedented economie crisis confront-
ing the country, are primarily due to
the power-hunger of the ruling Con-
gress Party, which is proved again by
this Resolution. Though Gujarat is
directly administered by the Presi-
dent, the atrocities being perpetrated'
on Harijans in the State are fincreas-
ing day by day. Ranmalpur and Su-
rendranagar incidents in Gujarat are
creating history. It is a shame that
In' the State of Gujarat which gave
birth to the Father of the Nation,
Mahatma Gandhi, especially when it
is under the President’s rule, ade-
quate protection is not being given to
poor Harijans. I am sure that the
Soul of Mahatma Gandhi, who gave
Ms everything for the welfare of

ans. will wreck vengeance upon
who have failed to give protec-
tiont to the harassed Rerijans.

’
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At the end, I would like to know
what concrete steps have been taken
by the Government to give succour to
the suffering Harijans 1n the State of
Gujarat. I would also appeal to the
hon Minister that by holding elec-
tions early in the State he should res-
tore the normal constitutional Gov-
ernment in the State,

With these words, I oppose this Re-
solution seeking to extend the Presi-
dent’s rule in the State of Gujarat by
another six months.

SHRI D. P. JADEJA (Jamnagar):
Sir, while supporting the motion of
the Home Minister, I share the anxie-
ty shown by gome opposition parties
who have devoted most of their time
m mentioning about free, fair and
early elections. Of course, we should
have early elections. Elections have
always been free and fair. I only
hope they will take equal interest in
the other activities of the State, spe-
cially the drought-affected area that
most of Gujarat is today. If they
have wvisited those areas, I am sure
they would have pot talked of elec-
tions. On the contrary, they would
have said, save those election expen-
ses ang give it to the drought-affect-
ed areas. Thig year’s drought and the
sufferings of the people in certain
areas are such that you have not
heard of such a thing in the history
of the State, at least not in my life
time. Rajkot. Surendranagar, Jam-
nagar and the entire northern region
of Gujarat is facing such a severe
drought that if it does not rain from
now upto the next monsoon, this en-
tire area will have to be evacuated.
I have said it earlier, but I do not
think it has been taken up seriously.
1 only hope the Home Ministry will
send a survey team to go and assess
the situation in the drought-affected
areas and given a report to the Cen-
tral Government. Then only they
will realise the gravity of the situa-
tion.

1 would take this opportunity of
mentioning some good schemes that
have been started ir the last six to
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eight months. One is the aforestation
project taken up by the Gujarat Gov-
ernment. It iz well known that only
9 per cent of the whole of Gujarat fis
under forest region, whereas for eco-
logical balance, it should have been
at least 33 per cent. Government has
admitted that 60 per cent of even, this
9 per cent forest region has now been
completely destroyed. Even under
new afforestation schemes, plants were
put but there were not enough pro-
tective measures to see that the plants
grew up and became forests. I sug-
gest that all money earmarked for
afforestation schemes and reserve
areas should be spent not on saplings,
digging, etc, but on protecting the
trees that have already been planted.
‘Only in those areas we should think
of starting afforestation schemes and
not in new areas.

Coming to the water scarcity, my
colleague just described the situation
in Rajkot. It is a disputable item
between members on this side and
those on that side. But for the entire
region of nporthern and north-west-
ern Gujarat and Saurashtra, there is
no source of fresh drinking water.
Cities like Jamnagar and Rajkot, by
‘the end of February or March, will
not have any source from where you
can bring water to cities which have
‘a population of 33 to 4 1lakhs. I
urge upon the Central Government to
give special attention to this region
and find out if tapping the subsoil
water is possible or not.

The main point that I want to make
is that there is a big region in Sau-
rashtra and in Kutch where you can-
not bring any water unless the Nar-
mada project or the Rajasthan Canal
project comes there. But there are
other areas also in Saurashtra where
even the Narmada project and the Ra-
jasthan Canal project cannot give you
water. The only alternative for this
-area fig the desalination plant. I know
it is an uneconomical project. This
is what we have been hearing of.
‘Where there is no other form through
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which you can give fresh drinking
water, would you not consider or at
least think of having a desalination
plant anywhere on the Saurashtra-
Kutch coast, make use of sea water
and, by a pipeline, give it at least to
major cities where you cannot have
water from any other source.
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1 congratulate the Government of
Gujarat for the speedy work they
have done in Rajkot where they have
brought 65 km. pipeline. In cities
like Jamnagar and Dwarka where we
have a flow of tourist traffic coming
in and going out every day, how are
you going to feed these people so far
as water 1is concerned. Has there
been any scheme to face the situation
in these parts which I am saying will
have no drinking water after the
months of February and March? Here,
the Government could consider, as
they are doing in U.P, to bring arti-
ficial rain also. They have the means;
they have the chemicals. Whatever
little chemicals may have to be im-
ported may be imported. I think,
this is the right time to make experi-
ments in those parts of Gujarat for
bringing in artificial rains.

About the scarcity works, my hon.
friend, Shri Mehta, mentioned what
was the condition a few years back
and what is the condition today.
There are less scarcity works now.
We want more scarcity works to be

opened. All the same, the same
wages that were being paid 5 to 6
years before are being paid today.

You may not increase the wages but
at least make the payment of wages
partly in cash and partly in kind. 1t
is very difficult for the workers to
get foodgrain items and other essen-
tial requirements that they require
at home.

For the past 4 to 5 years. there
have been no rains in certain parts
of Gujarat, specially in the north-
west part of Gujarat. I can show
you newspaper reports also that in
my area there have been suicides by
farmers who for the last three years
have been putting seeds and costly
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fertilisers in their lands but there
have bsen not enough returns even
to pay back for the seeds and costly
fertilisers. Let them make a sur-
vey and find out how many such far-
mers are there. I would request that
these small farmers who have small
holdings, who have lost in seeds and
costly fertilisers should be given a
subsidy, a grant, a dole, in whatever
form the Government wants to help
them.

I would urge upon the Govern-
ment to take more interest in the
quick implementation of projects as
far as slum, clearance projects are
concerned. A revision of the port
charges which have been cnhanced
by almost 130 per cent should be
done. A revision of the selection of
industrially backward districts should
also be done.

In conclusion, I would say only
this. I know that the Government
1~ finding it difficult as far as finan-
cial resources are concerned. But
here, 1 think, the Government will
huve to find out the ways and means
ot getting the required finances, If
they could consider of a revision of
the Open Urban Land Alienation
Act, T am sure, such a revision could
be made in it. Gujarat is the only
State in the whole country where
tms Act iz imposed so strictly. Only
i a revision is made, if some relaxa-
tivns are made, the employment
posiion will improve. The prices
also will come down. The housing
problems will also ease.

With these words, I support the
motion moved by the hon. Minister.

1745 hrs,
[MR, SPEAKER in the Chair]

CONTEMPT OF THE HOUSE

MR. SPEAKER: As the House is
aware, at about 18,52 hours today. a
Viitay threw some jeafiets from the
Visitors' Gadlery on the ficor of the

Contempt of the
House

House and shouted siogans. The
Watch and Ward Officer took him
into custody immediately and inter.
rogated him and the report of the
Watch and Ward Officer is given
below:
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“Today at about 1.52 p.m, a visi-
tor by the name of Amrit Lai
Sharma who came to the Public
Gallery with pass No. 169. issued
through Shri Lalji Bhai, MP.
threw pamphlets in the House ana

shouted slongan ‘Ingilab zindabad.

2. He was immediately appre-
hended and brought out of the
Gallery. On interrogation, he said
that his name is Amrit Lal Sharma
S/0 Shri Harbans Lal Sharma and
resident of F—38, Vishnu Garden,
near Tilak Nagar, New Delhi, At
present he is working as a con-
ductor in Delhi Tourist Transport
Cooperative Society. His grie-
vance is that he had applied for
admission in Film and Television
Institute, Poona for acting course
but he did not get admission. He,
therefore, demonstrated against the
policy of the Ministry of Informa-
tion and Broadcasting for not
admitting eligible candidates in the
Poona Institute.

3. A copy of the pamphlet, his
Visitors’ Gallery Card and his
statement, are placed below.

4. The Visitor is under the
custody of Watch and Ward
Officer.”,

The said visitor calling himself

Amrit Lal Sharma, has committed a
grave offence and is guilty of the
contempt of this House. I bring it
to the notice of the House for such
action ag the House may deem fit.

st st wif (IWagl) © AH
ag g foalt § ool off o W
wfam § SR fie By et v @Y we g
= Foarg oY T AT § | g At afy
wgT wray s A v §, wve § oA oy
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[ st wrd]

7 7g a1a ¢ f5 gww Tve 9aTg Y
&7 717 §, ¥ A A )

wreaet wEvew Y #1 A g )

steimat w.§ ¥ A forgr
gafaq #Y =gr)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAHA):

With your pernussion, 1 beg to
move the following:—

“This House resolves that the
person calling himself Amrit Lal
Sharma, who threw some leaflets
from the Visitors’ Gallery on the
floor of the House and shouted
slogans at 13.52 hours today and
whom the Watch and Ward Officer
took into custody immediately, has
committed a grave offence and is

guilty of the contempt of this
House.
“This House further resolves

that he be sentenced to rigorous
imprisonment tll 6 PM. on Mon-
day, the 9th September, 1974, and
sent to the Central Jail, Tihar, New
Delhi.”

MR. SPEAKER- The guestion is;

“This House resolves that the per-
son calling himself Amnit Lal Shar-
ma, who threw some leaflets from
the Visitors’ Gallery on the floor of
the House and shouted slogans at
13.52 hours today and whom the watch
and Ward Officer took into custody
immediately, has committed a grave

offence and is guilty of the con-
tempt of this House.”

“This House further resolveg that

he be sentenced to rigorous imorison-

ment till 6 M on Monday, the 9th

September, 1974, and sent to the
Ce.tral Jail, Tihar, New Dethi.”

The morion was adopted.

* off with such a light punishment.

ot TR QEgw ()
WEIq WEIXT, I §NT T FA & 1 §F
a® & a1§ ot o7 w3 qar FAT @,
wWaAT AL . . (waE=) | .

=t faa Cow | et (FowE-
afaun) : waETT WY "t v freEy
Trfge |

SHRI B. V, NAIK (Kanara). This
House will not be able to function if
such things happen. He should not get
He
should be given a severe punishment..
(Interruptions)

MR. SPEAKER: Please sit down.

-i g 3§ & Grady oo, wifaw v
* fip wafen ¢, wfeT w7g g o
guzra‘rqaﬁgfgqaga#ﬂqzél

The rule 1g that we cannot sentence
him beyond the end of the session and
it 1s fimshing on the 9th, only a few
days more remain,

SHRI PRIYA RANJAN DAS MUNSI
Moreover, he 1s an actor.

SHRI R. § PANDEY' (Rajnand-
gaon): While vou draw the attention
of the House to an event, a bad event
and the punishment awarded, you
should have a word for the Watch and
Ward people because they are very
prompt, they are very good and they
are very alert,

MR SPEAKER Please sit down.

T W9 AT T §r wy uE &)
@A & 97 fr ag Wy g & A5
ZY S AT qE O #Y 4 3gd @
sirfaa v gar ¢
I write to their officer appreciating

that. But why should we follow this

practice” I send them my personal
appreciation as Speaker, but not here.

MR. SPEAKER: Now, My, Qureshi,
you want to make a statement,
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Yes, Sir.

17.52 hrs.

STATEMENT RE. RAILWAY ACCI-
DENT AT A LEVEL CROSSING ON
SOUTH CENTRAL RAILWAY

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAY (SHRI
MOHD. SHAFI QURESHI): §ir, I
regret to inform the House of an ac-
cident which took place at a manned
level crossing gate on the South Cen-
tral Railway in the early hours to-
day.

Al about 0050 hours, train No. 227
Up Guntur Gadag Passenger collided
with the 1ear portion of a road trans-
port bus at manned level crossing
gated situated at Kms. 607/13-14 bet-
wcen  Santamagulur and savalya-
puram stations on the Guntur-Dona-
konda metre guage single line section
of Vijayawada Division of the South
Central Railway. As a result of the
collision, 9 occupants of the bus were
killeq and two died subsequently,
bringing the total number of deaths
to 11. In addition, 12 persons were
injured, of whom 3 are repored to
have sustained grievousg injuries. The
injured, of whom 3 are reported to
Ciwvil Hospital, Guntur and Railway
Hospital, Vijayawada, where they are
reported to be progressing satisfac-
torily.

Immediately on receipt of the infor-
mation of the accident, railway offi-
cers rusheq to the site to supervise
velief and rescue operations.

Ex-gratia payment has been arrang-
ed to the injured and to the next of
kin of those who died.

The Additional Commisgioner of
Rullway Sefaty baa decided to hold
an enquiry at Narssareopet on 8th

Constinuance of 146

Président’s Rule in
s Gujarat (Res.)
17.5¢ hrs.
STATUTORY RESOLUTION RE.

CONTINUANCE IN FORCE OF
THE PRESIDENT'S PROCLAMA-
TION IN RESPECT OF
GUJARAT—Contd.

MR. SPEAKER: Now, we will resume
the discussion on the Statutory
resolution.

Shri Priya Ranjan Das Munsi.

ot firg Comr are el (e
gfaw) - wem wgiey, § oo ey
% Y A Y Wforw wem o qeroe
& art & oy maw w1 zgm W@
¥ fg @ dduife grawwar &
FHET TR N A oY e F g wearw
Y § T § wwda s @rg | W
W g g WY wEAr wwgar § e
T =7 o F et & fag Wk
fergeam & dwda & av o ot
AT §1 FW ¥ wEw wA & fog
IR YA TR AT TR AT
e | THE FaT N g g A
g 2

TE & A §8 wEAT 9 o
e qEd WY w5t qefier AT qur
Yt siieze & WY 3! Fawrar
yorvrer # faar qar oY wa gk, w
Y st & S, qera & Ao,
qove & frardl, a8 4 wge ¥ &
R i B g, 37 it £t @ wiw dy |
war § wr for S & fog o, a1y
Y qarerr & At ok fggears w1 oy
o0 ) g€ eufig & wwar g fr
T fow gfeewtn & & ), sorwfrs
aYe wifew {fewto & N qoree <
ey wweral # AW 4 w3 ) uror
fergeamar €Y =t W qorve o sy
& e et & Wi 1) sitfoie,
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sriay ¢ fomd qwoe Y side,
sufa &), =@t 7 Iqevde, favw @
A wEerr A wRrfey & fog oY g
Wy, FIW TSI AN AT R, FIH
Ty ORT W

MW W, A § @ §8
gor ¥ Suk Ao wfafwarerdy wfem)
&1 WY g9 971 o Aot wis Fard
for fergens & gt & am
oF 9T afY, o g Ag), s w9
25 WA O w8 & $eyr faer s EW
fear, st 7 2ar e § oY g &
e O R sieag vg @ §fr o
¥ fawra & fod go w5 g, A
Faraerdy gfcer oY Y & g F wwway
£ A fergeara Y orrar & arw, divea
W R & A freraam s A E |
T8 T ¥ Ay v vear & fr v
fegeaT =) wfwmt 9y ez w7
% ol wew gorar ol fergearr &
WA Y T Y F ol g7 o
& FHgwT §a7 F39 £ wiferw 47 |

¥ ¥ A4tT gwr g 7t ot 71
R0 TG f—ArT F g w A
X LTI & wmdve, o & dre,
T & foerd siferdeer e 2,
a‘ﬁff"a’ T QAT QR feRuR, aravaor
T 5 fow o & LELG R )
T F o ag WA v g, 78
fowre dar ) fo o anr qma @
Lo & s iy <o awi &
¥ & ar awmafw w7 & oF
A dav g, oF qar A
et g fors et gy arvelt oy
|9 frar g1

qwoe § v dfvefee ol
(ot awr) §—oF o & g oY
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A AT IR E ) 69 ¥ Ew av A
IWF THF ®T oA XA ITEET E,
STRIUA WG §WT O FHE &
sfedz t w 4% &1 FF Far fp
s frarfagl 5t ya@= &1 w6qe
Fo ¥ fa¥, swr sRAE W
@ & fod uF Nw—dz oxf T
# 3w foq aglar & Az ar fow faa
7y dAw-dT Ay qie W1 SREA
fegea € FoeR i fegew &
Arraa F faor wrare S3@ Ry A ifer
#1 | forad ag arfgegian & fs fergeana
Favma Ay gear v & fodr nfafwar-
Ay ST {oleTEl ae gwTR AW W
ST F fass Fam ot )@ &

oE gD, § 7e wer AT
ag +fr gave T @ g fr o A
FATET ¥ TS T A et 2aETT
TEET § I w7 F Avwarew faar
AT | AT A FTHTTAE T SHTTL
FY g ATIVEHE T SAER g1 AT gAY
YT Y, TAHT G T § A A
ererr { forrfy M2az & s AN W
IWAT § A% WL WWA &, 7% &7
s, .. (wrwwr) ! s ET
T &, & O ) TS T BT
ITq wE FF @T g, A Q1 A & ;O™
T AWRATLS FA FT A TE G )

SHRI P. M. MEHTA (Bhawnagar):
You can notionalise any damn thing;
bring results.

SHRI PRIYA RANJAN DAS
MUNSI; Please do not opbose every
issue. I know why you are in
irouble.

AR WENET, AT § HloUAo
Hodfro sk M gudt wfww woIT
el § & ok A ¥ qon ¥ F
WIS 3g WRYE ¥ § i A &
3 ey g wwr wf e g €0 WY
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W ek A & wind 39§ & ged
21 arge §—ug g @ f ferge
¥ fodr v srea—go o, fAEIT AT
#E F v g, IEE AEH L
fggeart & et ot wrRy ¥ AFY T
F1EF F—ufam fog s 7 ST
SqrET 3, I8 T+ ¥ qAT T AEAA F
FEd ¥ sqEr 7 wara qeaeEs (aear
afen wfe AT (AT
Flar zfse ®) I7 AT AT
T wm ¥ og favaw T@ € fF A
T TG TR AR T 8

ST o AT AT w1 aE g —
IR wET faewd WE qEm ge
mr%afraﬁfmwawtv'g%aﬂgmaim
mmgqur#mfm%mw%rﬁ
&g AR W T QAT FBT AN A
#Y fFach qA ¥ qgd AU ¥
ey TP BIGT & ITHT FHEA,
tqvare ¥ FET, IIH AG AAG TA@E
aTz I TR (BN) R I W
STeT & s A fa g | o fe
Wi a:ﬁq%wwaﬁﬁﬁﬁ?ﬁ‘ﬁ
qET 1 T AT, q@ &¢ AW q
Tt tw (sma wrg 91§ 1 AT Jar
fr formra WS WX &, QAT W19 g1 R
qr| b o@ AT argr%fa’m‘:r_
faar war A favA 1§ FAE a7 W |
7 T&T e wer a1 @ & R e
g wrg & A §, wifs I TR
Y org fear 3, . (wwwEw®) . . EW
wred § Gar & & < §
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T ¥ Tegafa e w7 AR
Tz ¥ Ay wrg gEa § i faww
& fodr, v 7 Aovarl A FAETE
g7 v & Y, wfaw & owfaw
VIR 3 F fag 7§ wfedt S Y
T | |14 AT v e wifer £y o P
N 97 AT wfgew qarfew, fAey
wfe #aTeT 27 9TF

Tovm wefafeegms ¥ e g
saTEeY T vEY B0 & foul ot & wow
ATRAT g—AFRT7 A A1 wear a2y, I
Hrodlomze vREWE ¥ TE ¥
afrw 398 famn Q% ww & g §
ey e ST ag I frr ) amr d
ATZos oo Ft ATE sum feaT 9,
oF FET H) TTT FT G F99 & o
g7 @S TeW I TR A—ThAr
THREW T O & ) W (o & awar
g f& 75 ardt Sral #Y A ey g
Tg WA S 97 T4W I ANE [
#1 TAAT F 1 AT AT A7 THE Teaw
g {avarg de1 &1 fw Tegafy o &
TR Y FRA AR S & fEe) &
faq o T3 VEr E

ama ¥ et mea B guw
o & = frgrd s T ¥ T W
7% WET AT AT FE K {97 AN
SR T &Y g1 &y feafr a1 aga
w=g 2w @ Awrar | 3w Y R gmeE
& e g i e & s o A
31§ AT aF1 =7 fAfRwT s
T MY GH( T AT gy 37 Oifedaer
GEE, (TAA L B{AGAl F ) 6y AY
iﬂ'awg?@uiggwmﬁt
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18 hrs.
ARREST OF MEMBER

MR. SPEAKER: Hon'ble Members,
I have received his telegram from
the Commissioner of Police, Erna-
kulam city that Shri Sreekantan Nair
was arrested for obstructive picketing
at one of the gates of High Court at
10.20 A.M. on sitxh of September, that
is, today. He is being produced before
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the District Magistrate, This is for
favour of informaion.

We adjourn now to meet tomorrow
at 11 AM.

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, Sep-
tember 7, 1974/Bhadra 16, 1896
(Saka).

MGTEND—Lin0 (N.8.)ew2028 1.8 = 74w 10-T4—07R





